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LOK SABHA 
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 ̂ 1880 (Saka)

m

The L ok  Sabha m et at Eleven o f the  
 ̂ Clock.

[Mr. S p e a k e r  in the Chair]

i ORAL ANSWERS TO QUESTIONS 
Cement Production

 ̂ /"Shri Ram Krishan Gupta:
V ^  *964. Rajendra Singh:

Will the Minister of Commerce and 
Industry be pleased to state:

, (a) whether it is a fact that the
cement production in the country does 
Bot correspond to the installed capa
cities; and

(b) if so, the reasons therefor?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
statement is laid on the Table of the 
House.

S t a t e m e n t

The production of cement as against 
•* the rated capacity for 1958 is indicated 

below:—

Rated capacity: ^
6,812,567. •

Production: *

/  6,065,118 (about 89 to  90 per cent, 
of utilisation).

The variations in the quantum of 
^^roduction are generally due to 
reasons like shortage of electric power, 
electrical and mechanical breakdowns, 
stoppage of kilns on account p̂f 
periodical repairs, and shortage of

381 (AiJ LSD—1.

4730

workable orders.** As can be seen, the 
ratio of utilisation of the rated capa
city is quite satisfactory. There has 
been a temporary glut of cement in 
the market but the off-take is expected 
to improve.

Shri Ram Krishan Gupta: May I
know whether this installed capacity 
will be increased during this coming 
year?

Shri Manubhai Shah: Yes, Sir.
During the current year we expect 
it to rise to 8 5 million tons and by 
the end of thi,’ Second Plan to almost 
ten million tons.

Shri Panigrahi: In the statement 
it has beert- stated that owing to the  ̂
want of electric power the produc- ■* 
tion has suffered so far as cement is 
concerned. May I know in which 
part of the country production of 
cement has suffered due to the short
age of electric power?

Shri Manubhai Shah: Due to tem
porary dislocation of power in three 
factories, that is, one in Madras, one 
in Sawai Madhopur ^and one in 
Bihar, production has temporarily 
suffered for a period of fifteen days 
to a month.

Shri P. R. Ramakrishnan: Out of
the targets 'laid down in the Second 
Five Year Plan, how much is allo
cated to new factories and how 
much is allocated for expansion of 
existing factories? ^

Shri Manubhai Shah: Out of 59
schemes approved by "the Govern
ment, 31 are for new factories and 
28 “for expansion.
.  Shri Dasappa: May I take it that
the factories which they have sanc
tioned as new ^projects will go 
through according to schedule?
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Shri Manubbai Shah: No. As I
have indicated before the House, out 
of these 59 schemes, 14 have already 
been implemented, 17 have been 
covered for implementation by im 
port licences etc. and 28 are pend
ing. Government are reviewing the 
position every six months in view  of 
the fact that as these is a temporary 
glut of cement in the market to what 
extent* further capacity should be 
allowed.

^  » f r f ^  TRT ; ^

^  fad'll ^  Tpn I ^
^Mi I, ^  ^  w r  ?mrT ^

I  %  ^  ^  ^  ^

^ ^

^ 5TT5 : fftfe  ^  ^ ^

^  I  I fr ^ ' ’3' ?iT fiT ^

^  srr, ^  ^  ? , ^? , oo o ZH

^ ^ ^ I  ?flT fiT IT̂ q V

^ I  I 

Shri Dasappa: May I know when
the next review is likely to take 
place and whether in view  of the 
programme set out here for 1,209 
miles of highways, production ’ of 
steel and so on, the demand for 
cement w ill also not go up?

Shri Manubh»i Shah: We do hope 
that the demand and the off-take 
should go up. But temporarily, as 
I mentioned, there is a glut. The 
review takes plaice at the beginning 
of every licensing period. The next 
review is due in April, 1959.

Shri Ranga: I am glad that the 
hon. Minister has referred only to 
the temporary glut, but in view  of 
the fact that Government is think
ing of having .various'schem es spe
cially in the direction of construc
tion of housing and so on, why ig,it 
that Government wish to give 3o 
much prominence to the so-called 
temporary glut and in that way stall* 
the permission that they have to 
give for foreign exchange in ofder

to enable these people to import 
necessary machinery for the conit- 
truction of these factories?

 ̂ Shri Manubhai Shah: The w h o le^
idea has to be looked into in a pro
per perspective and I hope the 
House w ill agree with that if the 
present rated capacity of 7-4 million 
tons is to increase by another 30 to 
40 lakh tons, i.e., 3 to 4 million tons, 
it IS not a small increase. We hav» 
already covered 10 million tons and 
therefore w e have to carefully re
view  it so that a stage may not come 
when the total installed capacity, 
may be so excessive that we might 
be faced with serious closures.

Shri Rameshwar Tantia: Is it a fact 
that some of the States have n ot^  
lifted their cement quota? Whicii 
are those States?

Shri Manubhai Shah: I have not
got the individual figuers, but it ig, 
true that the off-take of cement has 
not caught up with the anticipated 
increase in production that has taken 
place throughout the country. There 
has also been a very great loss in the 
off-take of the Central Covernment 
requirements.

JTf ^  f;qT ^ 1 % ^ 5frr

^  W I- ^  ^  ^  ^
^ I  ?

5TT5 : ^

^ I, sfft f

PfiW # «rt I W  M  W  #

^ ^  ^  I  I

§hri Ram Krishan Gupta: May I
know whether any factory w ill ba 
set lip in the ijublic sector?

Shri Manubhai Shah: For the pre
sent, this does not arise because the 
installed capacity is already suffici-*^ 
ent and w a generally expand our" 
resources, which are already very  
scgrce, for such projects which •?& 
high priority projects. >
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8hri Hem Baroa: The Statement 
.says that it was affected by the short-
.age of workable orden>. May I know 
to what extent the shortage of work-
able orders was felt? 

Sbri Manubbai Shab: There is no 
percentage worked out as such. The 
-overall availability is larger than the 
overall off-take. 

Shri Narasimhan: May I know .... 
Mr. Speaker: ,Am I to allow a dis-

oCussion on this matter? I have already 
allowed over five minutes. 

Shri Narasimhan: Is it not a fact 
that the Tariff Commission has '3Ug-
«ested that price reduction would 
mean more off-take of cement? If 
·50, when the review. takes place, will 
this suggestion also be examined? 

Sbri Manubhal Shah: For the pro-
position of the hon. Member hardly 
any advice from the Tariff Commil-
Bion is needed. If the price is reduced 
naturally to some extent the off-take 
will go up. But we cannot reduce 
~t e price beyond an economic level. 

Marine Diesel EnrlnN 

+ 
.965 f Shri S. C. Samanta: 

. l Shrt Subodh Ball8da: 

Will the Minister of Commerce and 
badWiltry be pleased to refer to the 
reply given to Starred Question 
No. 144 on the 14th February, 1958 
·and state the progreu made RO far in 
setting up the factory for the manu-
facture of marine diesel engines? 

The MlnJster of IDClutl')' (Shrl 
....... baI Shab): A statement is laid 
·on the Table of the House. 

STATEMENT 

Preliminary details regarding colla-
boration in the manufacture of Marine 
Diesel Engines from three toman 
eoncems have been received and are 
'Under consideration. The project not 
being a core-project has not been 
peed by the Planning Commission 
among those for which neceuary 
~ rce  would be allocated in the 

2nd Five Year Plan. However, Gov-
ernment arc cxarrfining tht> possibility 
of starting detailed illvestigation!! 
with a view to implementing the pro-
ject in the beginning of the 3rd Five 
Year Plan. 

Shrl S. C. Samanta: May I know 
the names of the three foreign con-
cerns that have come forward for 
collaboration? What is the sort ot 
collaboration ? 

Shrl Manubbal Shah: I hope the 
hon. Member does not need to have 
the names. One firm is from Germany. 
another is from Denmark and the 
third is from Italy. The collabora-
tion will arise only after the tender. 
are properly scrutinised and what 
ultimately is going to be sel('Cted. 

Sbrl S. C. Samanta: May I know 
whether with their help it can be 
taken up in the private sector? 

Shrl Manubhal Shah: The idea is 
to have it in the public sector. 

Shrl Subodh Hanscla: May I know 
whether any preliminary investigation 
has been carried out with a view to 
implement it in the Third Five Year 
Plan? 

Sbrl Manubhal Shab: It i8 only 
after the preliminary investigation 
that we go forward for calling tender • 
etc. Every preliminary data is work-
ed out. 

Shrl Warlor: May I know whether 
the requirements of the small flllhini 
vessels will alllo be taken into con-
sideration befon' thl' projt'Cu are 
finalised? 

8brl Manubhal Shah: This is for 
Iarle-sized marine diesel enllin_ 
required tor ships and other thin,s. 

Paael 01 Experts for Leather ladasky 

+ r 8br1 8abodh BaDllda: 
..... t8brt 8. C. S.man&a: 

Sbrt R. C. MaJIaj: 
Shrt Soaa" •• e: 

Will the Minister at a ne ' ~ ... 
... ....,. be pleaRed to IItate: 

Ca) whether It is • tact that Gov-
ernment have Rt up • Panel of 
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• kperts for Leather and Leather goods 

Industries; 

(b) it so, the purpose of setting up 
this panel; and 

(c) whether they have submitted 
any report to Government? 

The Mln1ster of lDdastr1 (Shrl 
llaDubhal Shah): (a) to (c). A state-
ment is laid on the Table of the 
House. 

STATEMENT 

(a) Yes, Sir. 
(b) and (c). The Panel, like a 

Development Council, is intended to 
keep in touch with the requirements 
of the industry, to inform the Gov-
ernment in regard to its present posi-
tion, makE' recommendations for solv-
ing its problems and suggest what 
Iteps should be taken to ensure the 
continu-ed growth and development of 
the industry. The Panel is expected 
to meet from time to time to consider 
these aspects and make recommenda-
tions. 

The Panel also appoint-ed the 
following Sub-Committees to study 
the various aspects of the Industry 
and report back to the Panel for mak-
ing suitable recommendations to the 
Government:-

(1) Hides & Skins Sub-Committee. 
(2) t~ar & Leather-goods 

Sub-Committee. 
(3) Export Sub-Committee. 
(4) Vegetable Tanning Materials 

Sub-Committee. 
(5) Tanning & Footwear Machi-

nery Sub-Committee. 
(II) Chemicals Sub-Committee. 

The Panel also appointed an ad hoc 
Sub-Committee to arrive at a quick 
as!lessment of the position of hides, 
IlI:ins and leather. This Sub-Com-
mittee has met and has practically 
completed its work. 

Shrl Subodla B&DSda: From the 
lllatement I find tbat the panel ha. 
appointed various IUb-comrnlttP.es to 
8tudy the various aspects of the In-
dustry. May I know whether these 

sub-committees have studied the-
various aspects of this i.ldllr.try and 
whether they have made any re-
commendation to the Government? 

Shri MaDubhai Shah: That I have 
already mentioned. They are stilt 
continuing to deliverate because-
they have all been appointed very 
recently including the panel itself 
As soon as the reports are received 
the main panel will review the 
matter and make recommendations 
to the Government 

Shrl S. M. Banerjee: In the state-
ment it is mentioned that the Panel 
also appointed an ad hoc sub-com-
mittee to arrive .at a quick assess-
ment of the position ot hors, skins· 
and leather. May I know whether 
the leather industry is facing a 
crisis because ot shcrta5;e ..,f ra'1" 
hides and also because of the rapid' 
growth of plastic goods? U so what 
steps are being taken for r tectin~ 
the irdustry? 

Shri Manubhai Sbab: There is not 
so much of a crisis. There is some 
difficulty because recently there were 
many changes. One is, if I may say 
so, the Anti Slaughter Act protect-
ing certain animals trom slaughter 
which has reduced the availability of 
indigenous hides and skins consider-
ably. Secondly, the import which 
was taking place 0:::' OGL bdsis f 
certain hides and skins has now 
been severely restricted due to the 
difficulties of foreign exchange. This 
has also caused a certain amount of 
setback. But plastic goods and other 
things have hardly anything materi-
ally to atrect the availiaf>i1ity or the-
utilisation of hides and skins. 
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Sbrl S. C. Samanta: In agreement 

with Netherlands. a training-cum-
production centre was set up at 
Bakshi-ka-talab. The Netherlands 
.xperts through the W.H.O. came 
there. May I know whether this body 
is consulting them or not? 

Shrl Manabhal Shah: This question 
hardly arises out of the question. If 
the hon. Member is interested in any 
particular centre. I will certainly pro-
vide him the information. 

Contract Labour in Railways 

+ 
.96'7. {Shrl Subodh Hansela: 

Shrl R. C. MaJhl: 
Will the Minister of Labour and 

Employment be pleased to state: 

(a) whether any survey about the 
present working conditions of con-
tract labour employed in Railways 
has been made; and 

(b) if so. what are the main find-
ings of the survey? 

Tbe Deputy Minister 01 Labour 
(Shrl Abld AU): (a) and (b). Pre-
pliminary data for conducting such 
survey is being collected. 

Sbrl Sabodh 1IaII8da: May I know 
whether the survey was carried out 
in all the Railways? 

Sbrl AhId All: For the prcser:t .t 
will be having the survey in 12 
places. 

Sbrl 8abodb 1IaDada: What are the 
present conditions that are taken 
into cc.nsideratiOl' while r c in~ 
':he conditioDI ot ~ ~1f' ('ontr8ct 
worken? 

Sbrl AbJd AU: Purpose? 

Mr. Speaker: Tbe detailed manou 
in which the survey is beinc con-
ducted. 

• Sbrl Abld AU: Mainly the purpose 
is regulation of their working condi-
tions and ensuring conditions of em-
ployment. That would be the main 
purpose of the survey. 

Sbri S. M. Banerjee: May I know 
the total number of contract labour 
working under the Railways and 
whether they are being paid accord-
ing to the Minimum Wages Act? 

Sbri Abld All: For this. notice will 
be necessary. 

a~ ':~~~tfit; 
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Sbrl Rem Baraa: May I know 
whether trade union rights are made 
available to the contract workers and 
if not whether the Government pro-
pose to make these rights available 
to these people? 

8brl Abld All: Certainly; every 
one is entitled to have trade union. 

Sbrl T. B. VlttaJ Itao: The other 
day. the Railway Miniater said that 
the Minimum Wages Act I. applied 
to this contract laboUT. What I. the 
machinery of the Labour Ministry 
which checks up whether that is im-
plemented properly? 

SJtrI Abld AU: Thit question per-
tabu to the survey which u to be 
undertaken. Certainly these lupple-
rrumtariel! will be kept in view while 
havin, the lUJ'Vey. 
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National Coal Development 
Corporation 

-96lt Shri Keshava: Will the Minis-
ter of Labour and Employment be 
pleased to state: 

(a) the efforts, if any, made in the 
Sounda Colliery of the National Coal 
Development Corporation to introduce 
labour participation in management; 

(b) wheth-er it has been suecessfui; 
and 

(c) it so, to what extent? 

The ParUamentary Secretary to the 
Minister of Labour and EmploymeDt 
and Plannln, (Shrl L. N. Mishra): 
(a) to (e). Sounda IS a new Colliery 
opened in March, 1958 and it is too 
early to consider the question of 
introducing the scheme of labour 
participation in management there. 

8brl Kuhava: Has this effort been 
made in any other unit under the 
Corporation in the private sector? 

Shrl L. N. Mlsbra: We have intro-
duced this system so tar as mines are 
concerned, only in one place Argada. 
So tar as the other units are con-
cerned, we have introduced in 18 units 
and we propose to introduce in 19 
units more shortly. 

Shrl Kesbava: May I know if this 
has resulted in increase of produc-
tion? 

Sbrl L. N. Mishra: It is too early to 
assess. Apart from material gains, 
we expect better results. that ii, the 
human aspect of the problem: making 
labour equal partners with capital. 
That is a g.'eater gain. 

Sbrl Ram KrIshaa Gupta: What is 
the main function of this Council. 
May I know whether they can discuss 
bonus and wages? 

8hri L. N. Mlsbra: The functions 
of these joint councils are divided 
into thrcc: 0) seeking information 8S 
regards balance sheets and planning 
etc., (ii) items dealing with rationali-
sation and production pro«rammes, 
(iii) welfare measures like safety and 
transport. They can directly adminis-

ter these functions. So tar as financial 
question is concerned. it does not 
come under the pUI'Yiew of this. 
council. 

Sbri T. B. Vittal Rao: May I know, 
in the joint council, whether they are 
nominees of recognised unions or-
whether they are elected from 
workers? 

Sbri L. N. Mishra: They are ma.inly 
elected. In Kerala, some trade unions 
have put their own nominees. 

Sbrl T. B. Vlttal Rao: May I know 
the grounds for not introduciflg this 
in the remaining 19 units of the 
National Coal Development CorpOnl-
tion? 

Sbri L. N. Mlshra: Efforts are being 
made for introduction. We hope ~ 

units will be covered very soon but 
not under the N.C.D.C. 

Indians in South Africa 

+ r 8brl Ram Krlsban Gupta:· 
I Sbri D. C. Sharma: 
~ Sbrl Sbree Narayan Daa: 
I Shrl Rarhunatb Sinrb: 
L Sbrlmati Da Palchoudhuri: 

Will the Prime Mi!ister be pleased 
to state: 

(a) whl!ther the South African 
Government has made any approacb 
to open negotiations with India and 
Pakistan on the treatment of people 
of Indian and Pakistani orlglO in 
South Africa as recommended by 
U.N. General Assembly recently; and 

(b) whether the negotiations have 
been started? 

The Deputy MbUster of E:d.eraal 
Affairs (Sbrlmatl LaIWunJ MeDoD) ~ 
(a) and (b). No. 

Sbri Ram Krishan Gupta: In view 
of this fact may I know whether the 
Government has made any complaint 
to the U.N.O. in this regard? 

Sbrlmati Laksbml MenoD: We have 
made many complaints and it ba$ 
been brought to the notice of the 
U.N.O. in 12 ot its annual sessions 10 
far. 
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Sbri Bam Krishan Gupta: May I 
know the nature of the hardships and 
l1'ievances of Indian people in South 
Africa? 

Mr. Speaker: In one word it can be 
said. 

Sbrimatl Labbml Menon: Racial 
aiscrimina tion. 
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Sbri D. C. Sbarma: May I know if 

the good offices of any Common-
wealth country have been sought in 
this matter to resolve this deadlock? 

Shrl lawaharlal Nehru: There is no 
question of seeking their offices. The 
matter comes up. Annually it luis 
come up for the last 12 years in the 
United Nations and progressively 
there has been a condemnation of the 
attitude of the South African Gov-
ernment. Some of the Common-
wealth countries which have been 
put in an embarrassing position, have 
abstained. I am not clear, I do not 
remember which one voted which 
way. One or two have voted in 
favour of South Africa, that is to say, 
in favour of the position that the 
matter should not be considered in 
the United Nations, not in favour of 
apartheid, I mean. Others have voted 
against it. 

Shri Joachim Alva: A few of the 
African States have become indepen-
dent recently. Some more are on the 
way of becoming self-governing by 
1960 or 1961. May I know whether 
we are carrying on active negotia-
tions with those States as their na-
tionals are also a1!ected? 

Shri Jawaharlal Nehru: There is no 
question of carrying on negotiations 
because we are all of one opinion 
about it. 

Shrl Aebar: May I know, in this 
matter, whether India and Pakistan 
jointly act or independently? 

Sbri Jawaharlal Nebru: The only 
action that takes place is either Elt 
the United Nations or in addressing 
communications to the South African 
Government. We have addressed 
communications independently, but 
on the same lines. That is, we have 
consulted each other, Pakistan and 
India, and more or less the same form 
of communication has been addressed 
to the South African Government 
asking for a conference on the lines 
luggested by the United Nations. 

Shri C. D. Pande: May I know if 
the Government's attention hall been 
drawn to a statement by Dr. Banda 
who is one of th'e leading leaders ot 
Africa that Indians should also leave 
that country because they consider 
themselves superior to Africans? 

Sbri Jawaharlal Nehru: No, Sir. 
My attention has not been. drawn to 
that. 

Sbri D. C. Sharma: May I know if 
there is any provision in the United 
Nations Charter which can be invoked 
to enable Indians and Pakistanis to 
have a conferencc with the South 
African Government to solve this 
problem? 

Sbri lawaharlal Nebru: Is thE' hon. 
Member referring to any kind ot 
action to be taken or resolution to be 
passed? 

Sbri D. C. Sharma: Action. 
8bri JawabarlaJ Nehru: There llre 

article!! in the United Nations Charter 
and when a breach of the inter-
national p('acp comes into the picture, 
action can be taken. Otherwi!l(!' it iR 
by re~ ti n  that th(' UnilRd 
Nations tunctions. They hav(' a ~ed 
resolutions repeatedly regretting the 
attitude of t.he Union Government of 
South Africa. All tor any action to 
be taken against it, no such move has 
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been made and IS the U.N. is con-
stituted, there is no chance of any 
such move succeeding. 

8hr1 Hem Barua: In view of the 
fact that Indian capital independently 
estimated is £ 10 million in Pretoria 
and £ 30 million in Durban, may I 
know what steps Government have 
taken to see that these uprooted 
Indians get adequate compensation 
for their IIxed assets, let alone the 
goodwill? 

Shrl Jawaharlal Nehru: Hon. Mem-
ber will remember he . uses the wcord 
"Indian" repeatedly. There are no 
Indian nationals in South Africa. 

Shrl Hem Barua: They are citizens 
of South Africa. 

8hrl Jawaharlal Nehru: They are 
South African nationals, South African 
citizens of Indian descent. 

Sbrl Hem Barua: Yes. 
Sbrl Jawaharlal Nehru: Therefore, 

legally and constitutionally we cannot 
deal with them about South African 
citizens, what they do about them. It 
is true that on' other grounds, his-
torical as well as humanitarian, we 
do deal with this question in the 
United Nations, but we cannot take 
up the qUetltion of compensation etc. 

Shrl C. R. Pattabhl Raman: Is there 
any truth in the statement recently 
made that there is a change of heart 
so far as the Government in South 
Africa now is concerned in regard to 
the treatment of Indians? 

Sbrl Jawaharlal Nehru: I am afraid 
I have not been able to look into their 
hearts. 

Textile Mills 
-9'70. Sbrl Ramesbwar TanUa: Will 

the Minister of Commerce aDd Indu-
try be pleased to state: 

(a) whether any working result has 
been published in respect of some of 
the Textile Mills which have bet>n 
taken over by the Central Govern-
ment or the State Governments; and 

(b) whether Government intend to 
take over other closed Textile Mills? 

The MiDlster of Industry (Shrl 
Manubhal Shah): (3) InformJtion .; 
being collected from the State Gov-
ernments. No mill has been taken 
over so far by the Central Govern-
ment. Four mills are so far run by 
State Governments, two in Bombay 
and two in Kerala . 

(b) No, Sir. Every case is con-
sidered on merits and suitable action 
is taken. 

Shrl Ramesbwar Tutla: May I 
know whether it has come to the 
notice of the Government that some 
of the State-run mills as well as pri-
vate mills sell their sized beams to 
unlicensed power looms, and if not, 
whether Government will have a 
check on that1, 

Sbrl Muubhai Shah: That hardly 
arises out of this question, because 
this is in regard to what happened to 
the closed mills, but as far as sale 
of beams is concerned from the 
organised sector, without the Textile 
Commissioner's permission I do not 
think any mill can give it to an 
unlicensed power loom. 

Shrl Ramesbwar Tantla: May I 
know whether amenities to labour as 
provident fund, holidays and other 
amenities are given to these State-run 
mills as in the private mills? 

Sbri Manubhai Shab: There has 
been no relaxation in the statutory 
obligation, but there may have been, 
at the start of a particular mill, cer-
tain amount of compromise between 
labour and the Government-run mill 
in order to enable them to make a 
start. 

Shrl S. M. Banerjee: In reply to the 
previous question the hon. Minister 
stated that the U.P. Government was 
likely to take over the Atherton West 
Mills at Kanpur. May I know whe-
ther a final decision has since been 
taken in this wnnection? 

Sbri Manabhal Shah: Yes, Sir. We 
have recor:unended and the U.P. Gov-
ernment is keen. The survey party 
has completed its report. and the 
matter Is und1!r consideration of both 
the Governments. 
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Shrlmatl Parvatbl KrisIman: May 
I know whether it is a fact that the 
Government of Madras has stated that 
they do not intend at any time to 
take over any mills that might be 
dosed for any reason whatsoever, and 
it is part of Government policy that 
they will not enter into this? 

Sbri Manubhal Shab: As far as we 
are aware, the Madras Government 
have not stated anything like that. As 
a matter of fact, at one stage they 
indicated their readiness to intervene 
in the Kaleeswarar Mills, and as far 
as we are concerned, both the State 
Government and the Central Govern-
ment, we consider ourselves quite 
competent to run any mill, it we find 
it economical. • 

Sbrl P. C. Bose: When a closed mill 
is taken over by the Government, who 
becomes responsible for payment of 
'arrears of wages? 

Shrl Manubbai Shab: About the 
"arrears generally, they are, under the 
Payment of Wages Act, a first charge 
on the new lessee, whether It is the 
Government or any private firm, and 
therefore, there is no question of 
arrears or wages, or payments due to 
labour, suft"ering on account of the 
.intervention of the Government. 

Shrl Sonavane: Is it not a fact 
that the mills taken over by the 
Bombay Government are running 
efficiently, and are even making 
.profits? 

'Shrl Manubhal Shah: As I have 
'Said in the answer, so far we have 
not got the statistical evaluation, but 
we have no doubt in our mind that 
when we make a decision after proper 
deliberation, we will try to run it as 
far as it lies within our power in the 
most economic and profitable manner .. 

Shrl Dasappa: Does the interest of 
the Centre lie in only suggesting to 
the State Governments that they 
might bike over, or does it also mean 
that they are prepared to aid them 
and assist them? 

Shri MaIlabbai Shah: To usi.st them 
in eTery 1Va7. 

Sbrl Dasappa: In what way! 
Shrl Manubhal Shah: We give loana 

from the NIDC sometimes, we can 
recommend to the IFC, and the man-
ner in which financial and technical 
aid could be given according to the 
individual case. For instance, in the 
case of Atherton West Mills, we did 
suggest to them cert:lin technical 
people also who might be able to help 
the U.P. Government. So, every 
aspect of the case is considered, and 
the maximum possible assi'3tance ia 
rendered. 

Shrlmatl Parvathl Krishnan: The 
hon. Minister referred to the case of 
Kaleeswarar Mills when he answered 
my previous question and said that 
the Madras Government had indicated 
that they might take it over. Is it 
not a fact that finally they did not 
take it over, and said that one of the 
reasons was that they had not got the 
personnel to run it? 

Sbrl Manubhal Shah: It was not 
for that reason, but they did not con-
sider that the unit was economic 
enough to justify their intervention 
and to work it successfully, becaulle, 
after all, the Governments are 
answerable to the public, and unless 
they can run it in an economical 
manner, it will not pay either labour 
or industry to seek the intervention of 
the State or the Central Government. 

Sbrl VaJpayee: May I know if it is 
a fact that several mills in Gujarat 
are facing a new crisis, and it so, 
whether Government have any pro-
posals to help those mills? 

Shrl Manubhal Shah: As far as 
Bombay State is concerned, it is true 
that it has the largest number of 
closures, about 11 mills out of ~ 
closures at present throughout the 
country. That is also b('ca ~e it hu;, 
got the largest number of mills which 
are functioning, nnd it would not be 
correct to suggest ns the hon. Member 
has done. that any new cri i~ is beine 
faced. On the contrary, in the lallt 
one year the matter has been continu-
ously improving and the House will 
be glad to know that as a re~ t of 
the intervention of the Government 
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of India and because of our active 
work in that direction, 17 closed mills 
have reopen'ed. 

8hrt K. N. Pandey: Is it a fact that 
some of the mills in Kanpur are going 
to be taken over by the U.P. Govern-
ment? Will Government see that all 
the old employees are taken back? 

Sbrl Manubhal Shah: That would 
be the natural way of doing things, 
because those who were already 
working and have been rendered un· 
employed for a temporary period 
should get preference for employmt:nt 
in a re-started mill. 

Shrl S. M. Banerjee: May I know 
the total amount of loan or aid paid 
to the textile mills which were closed 
for modernisation and rehabilitation 
and the number in 1958-59, and the 
number of those mills which had 
actually received such aid? 

Mr. Speaker: Why should he not 
put a separate question? How can he 
carry on like this? 

Sbrl S. M. Banerjee: This is actually 
about loan or aid. He has already 
mentioned it. I have not invented 
this question. It arises out of the 
supplementary. 

Mr. Speaker: No, no. Shri Sonavanc. 

Shrt Sonavane: May I know what 
steps arc being taken by the Govern-
ment to train chief executives to run 
the Government mills because the 
pre!l'ent mills are TUn on the advice 
of private industrialists? 

Shrt Manubhal Sbah: We have 482 
mills in this country, the highest num-
ber of cotton spindles and looms per-
haps in any country in the world, and 
we have enough executive people 
trained already there. If we want to 
mobilise or draft any executives from 
the private industry, there will be no 
difficulty at all. 

ShrtmaU Parvathl K.rishnan: With 
regard to the taking over of the mills 
that are closed, there are a numb\!r 
of mills that are being closed because 
of tht' inner management quarrels. 
and the taking over by Government 
~c c  rather 8 difl\cult and cum-

brous process as the regulations exist 
today. Are Government considering 
bringing in any legislation which will 
enable them to intervene in a timely 
manner in such cases? 

Sbri Manubbai Shah: As far 88 
sections 15, 16, 17 and 18 of the Indus-
tries (Development and Regulation) 
Act are concerned, as the House is 
aware, the powers of Government are 
as wide as possible. But it is true, as 
the hon. lady Member has pointed out, 
that when the liquidation proceedings 
are entered into because of the quar-
rel among the management, it does 
take an unconscionably long time 
before things are s:ttled. So, the pre-
sent policy of Government is to have 
a receiver appointed through a court, 
who would be applied to, to take over 
the mill provided it is found economic' 
in working; but we a ~  feel that some 
more steps are reQuired to see that in 
the course of such liquidation proceed-
ings, some powers are taken by Gov-
ernment to enable such good mills to 
be run, which only because of the 
liquidation proceedings are not being 
re-run. That is under examination. 

Industrial Committee on Cotton 
TexUles 

+ 
{ 

Sbri S. M. Banerjee: 
-913. Shrl Tangaman1: 

Shrl A. K. Gopalau: 

Will the Minister of Labour eel 
Employment be pleased to state: 

(a) whether it is a fact that Indus-
trial Committee on Cotton Textiles is 
likely to meet in 1959 to discuss the 
problems confronting the Cotton 
Textile Industry; and 

(b) it so, when and where! 

The Deputy M1uIster of Labour 
(Sbrl Abld All): (a) No. 

(b) Does not arise. 

Sbri S. M. Banerjee: In reply to 
part (a) of the question, the hon. 
Minister has said 'No'. May I know 
whether this meeting is not going to 
be held at all In 18591 
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Shri Abid Ali: It met once. 

Shri S. M. Banerjee: The textile 
industry is facing a crisis. That is 
why this meeting was essential. That 
was the purpose of the question. 

Mr. Speaker: Is there a proposal to 
have a second meeting? 

Shri Abld Ali: There is no proposal 
at present. The first meeting of the 
committee was held in 1948. Since 
then there has been no occasion to 
convene a meeting. We had no agenda 
~ place before it, and no party asked 
tor it either. 

Shrl S. M. BanerJee: .. I am surprised 
that the hon. Minister says that there 
is no agenda. The textile. industry is 
tacing a crisis. 

Mr. Speaker: The hon. Minister said 
that there was a meeting this year? 

Shrl Abld Ali: No. I heard the 
question as to whether this committee 
ever met, and I said, only once it met. 

Shri T. B. Vlttal Rao: In 1948. 

Shri S. M. Banerjee: You can 
imagine what is happening in the 
Labour Ministry. 

Mr. Speaker: The question is whe-
ther it is likely to meet in 1959. The 
hon. Minister has said, no. As to why 
it is not meeting and so on, the hon. 
Member will reserve it for the general 
discussion of the Budget. 

Shrl T. B. Vlttal Rao: Can we not 
ask why the meeting is not being 
convened? According to the I.L.O. 
convention, all these industrial com-
mittees should meet periodically, and 
the proceedings of these could be sent 
also to the I.L.O. Therefore, we asked 
why in view of the serious situation 
it is not meeting. 

Shri Abld AU: Formerly, we were 
taking up questions concerning each 
industry in this. committee. But since 
the scope of the Indian Labour con-
ference has been widened, most of the 
items concerning industries are taken 
up there. As I have said earlier, when 
we had no item to place before the 

committee, and no party asked for a 
meeting either, there was no purpose 
in holding a meeting without any 
agenda. 

Shri S. M. Banerjee: May I know 
what the problem is? It is peculiar. 

Shrl T. B. Vlttal Rao: May I know 
whether all the problems of the textile 
industry will be discussed only in the 
Indian Labour Conference or the 
Standing Labour Committee and not 
in the Industrial CommIttee on 
Cotton textiles? 

Shri Abid All: If any item worth 
being considered by this committee is 
suggested by the trade union organi-
sation or the management, certainly 
the meeting will be convened. 

Shrl S. M. Banerjee: At the sixteenth 
Indian Labour Conference, the ques-
tion of the closure of textile mills and 
the textile crisis was discussed ..... . 

Mr. Speaker: Nobody has taken it 
up. 

Shrl S. M: Banerjee: I want to know 
whether the all-India organisation or 
the central trade union organisation 
has not written to him at all, whether 
they have been approached to send 
any agenda tor this, and if not, the 
reasons therefor. 

Shrl Abld Ali: I have not come 
across any such agenda. 

Shri S. M. Banerjee: Has the hon. 
Minister written to them? 

Mr. Speaker: Why should he write 
inviting complaints? Do hon. Mem-
bers want that Government also 
should ask people to complain against 
themselves? 

Next question. 

Spindles and Looms In PunJab 

-974. Shri AJlt SIn,h Sarhadl: Will 
the Minister ot Commerce and indus-
try be pleased to state: 

(a) the number of spindles and 
looms to be established in the Second 
Five Year Plan period in the State of 
Punjab; 
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(b) the number of such spindles and 
.looms already installed there; and 

(c) whether the target would be 
reached during the rest of the Plan 
period? 

The Minister of JIldastry (Sbrl 
MaDubbal Shah): (a) to (c). There 
are no fixed targets for the installa-
tion of spindles and looms in any 
State during the Second Five Year 
Plan period. Licences have, however, 
been granted for the installation of 
)'11 lakhs spindles and 474 looms of 
which 59,000 spindles and 12 leoms 
have been installed in the Punjab. 
There is likelihood that the balance 

. of spindles and looms licensed as 
above will be installed in the Punjab 
by the end of the Second Plan period. 

Sbrl Ajlt Slnrh Sarhacll: May I know 
whether any efforts are made to 
·encourage the co-operatives by giving 
them Licences preferentially? 

Shrl Maoubhal Shah: As the House 
is aware, when the entire textile 
policy was framed before four years, 
preference was given to three cate-
gories only; the first was for co-opera-
tives; the second was for refugee 
rehabilitation, and the third was to 
bring up the level of the uneconomic 
units to that of an economic one. 

Ambulance Vans 
·975 Sbrl T. B. Vittal Rao: Will 

the Minister of Labour and Empl01-
mllot be pleased to state: 

(a) whether Government propose to 
make any rules regarding the provi-
aion of ambulance vans in proportion 
to the number of workers employed 
in the coal mines; 

(b) if so, whether they have been 
finalised; 

(c) when the same will be enforced; 
and 

(d) if the reply to part (a) above 
be in the negative, the reasons thereot! 

The ParUameatary Secretary to tile 
Minister of Labour and Employmeat 
and PlalllllDc (Slirl L. N. M1shra): (a) 
There is no stich proposal. 

(b) and (c). Do not arise. 

(d) It is proposed to amend the 
relevant Section of the Mines Act to 
provide that in every mine there shall 
readily be made available such 
arrangements as may be prescribed for 
conveyance to hospitals of persons 
who while employed thereat suffer 
bodily injury or become ill. Suitable 
modification in the Mines Rules, 1955 
will be made after the Act is amended. 

Shri T. B. Vittal Rao: The question 
of amending the Mines Act has been 
there for well over two and a half 
years. May I know when the Bill will 
be introduced in this House? 

Shrl L. N. MlIbra: We hope to intro-
duce it soon. 

Shrl T. B. Vlttal Rao: May I lmow 
the reasons for the delay in introduc-
ing this Bill? 

Sbrl L. N. Mishra: I require n tic~. 

Shrl Joachim Alva: Have Govern-
ment made any survey of the collieries 
where theI'e are vans kept for the use 
of workers especially by the European 
owners in the private sector? 

Shri L. N. Mishra: Yes, there are 
vans in a number of collieries. The 
number goes to about four hundred. 

Sbrl P. C. Bose: May I know whe-
ther the hospitals have got adequate 
number of ambulance vans to carry 
the injured persons from the collieries 
to the hospitals? 

Sbrl L. N. Mlshra: Many of the 
hospitals do have vans, especially 
hospitals run by the Coal ine~ Wel-
fare Commissioners and also the big 
colliery owners who employ more 
than five hundred labourers. 

SbrlmaU Bena ChakravarUy: May 
I know whether any assessment haa 
been made by Government of the 
ambulance facilities which are avail-
able to the various mines, right 
throughout India, and especially in 
the iron ore and coal belt? 
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Sbri L. N. MIshra: We have got 
BOrne figures, and we feel that there 
is need to improve the situation, and 
we expect that very shortly' some 
more mines will have vans. 

Persoas ot Indian Orip. In Ceylon 

+ 

~ 
Sbri D. C. Sharma: 
Sbri Rameshwar TanU.: 

-9'7'7 Shri N. R. MUDisamy: 
• Shri MahaDty: l Slut Sampath: 

Shri SlddaDaDjappa: 

Will the Prime MInIster be pleased 
to state: 

(a) whether Govermtlent are aware 
that the Ceylon Government have 
abolished special electorates reserved 
for persons of Indian origin registered 
as citizens of Ceylon; and 

(b) if so, the reactions of the Gov-
ernment of India thereto? 

The Deputy Minister of External 
Affairs (Shrlmatl LakshJnl Menon): 
(a) Yes, Sir. 

(b) The manner in which a parti-
cular class of Ceylon citizens should 
be represented in their legislature is 
of domestic concern to the people and 
Government of Ceylon. 

Shri D. C. Sharma:' May I know 
whether all such special electorates 
have been abolished or only those 
special electorates for persons of Indian 
origin in Ceylon have been abolished? 

ShrimaU LalrBhJnl Menon: I could 
not catch the question. 

Mr. Speaker: His question is whether 
all electorates have been abolished. 
How can all electorates be abolished? 

Sbri D. C. Sharma: I wanted to know 
whether all such special electorates 
reserved for certain persolU have been 
abolished or only those llpecial elec-
torates reserved for persons of Indian 
origin have been abolished. 

The Prime MJaiIIter aDd MlDWer of 
KxternaI Aftaln (SfIrI JawaJlarlal 
Nehru): I cannot with any certainty 
lay. but my own impression is. that 

there are no e arat~ electorates there. 
In fact, what happened was that, some' 
five years ago, when the then Prime" 
Minister of Ceylon came here, there' 
were some talks on this question, and 
it was a suggestion by him, on behalf' 
of the Government of Ceylon, that for 
certain people of Indian origin, who,' 
were registered as citizens, they should 
have a special electorate for ten years 
to give them a chance; it was not our' 
proposal. Since they proposed it, we 
said, certainly if you so wish it, we 
shall agree. And later, a provision tor 
this effect was introduced in that Act,. 
but in effect, it was never given effect 
to. And recently, they have removed'; 
that provision. 

Apart from the reason given by my 
colleague that it is a domestic matter, 
we can hardly stand for separate' 
electorate; we have not normally done 
so anywhere. So, when the Prime 
Minister of Ceylon informed me that 
they were going to do it, I merely noied 
that fact; I did not object to it nor 
did I commend it. 

Sbrl Sampatb: In view of the fact 
that the conditions of life of the people 
of Indian origin are already becoming 
very much worse, may I know whether 
this step taken by the Ceylon Gov-
ernment will not deteriotau: their con-
dition still further, and if so, what 
steps Government contemplate !o 
tackle this situation? 

Shri Jawabarlal Nehru: This parti-
cular step by the Ceylon Government· 
has no effect at all on the deteriora-
tion or amelioration ot the life ot 
persons of Indian origin there. They 
have never had that facility given to 
them; if it had been given, It meant 
very little, because, as tar as I remem-
ber, about 12,000 to 13,000 pel'1l0nB got 
the vote. That is, about 1,00,000 
people have been registered under the 
new Act. Of tholle, ] 3,000, who were 
adults and who would have got the 
vote under thill, were spread aJl OVf'r 
Ceylon in little groups. It has really 
no effecl--no electoral effect, I mean, 
-they never had it, and now they 
have removed it from the Statute-
book. So it hal really no direct result 
now. 
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Raja Mahendra Pratap: This is not 
a suggestion. But I just want to 
explain that Ceylon in my plan is 
within 'Aryan'. Culturally Ceylon is 
a Buddhist country. Therefore, I ask 
whether the Prime Minister has 
approached the Ceylonese Government 
fram this viewpoint, because when we 
ask them as foreigners 'we, Indians, 
and you, Ceylonese', they do not listen 
to us, but if we approach them as 
Buddhists having common culture and 
as Aryans within 'Aryan', I think that 
will settle this question. 

Mr. Speaker: It is a suggestion for 
.• ction. 

-t\' ~ Itfl'qy : ~ ~ ~ 
~it;~~it~~~ 
Ifi) ltilT 'IT fit; ~ p:r ~ifi .  if; ~ 
1ti ~~~ ~~~~ 

'icr.ft~~~~1 r ~ 

Ifft q: m ifilf f~t t N" ~ 11ft 
Iflft ? 

q .. ~'  ; ~ : : q ~ ~ .. ft ~ 
~ fit;lrr fit; • ~ ~ It>i' -rr 
f~ ~ Of f~ fit;lrr 'IT W .,. 
~  fiI;lrr 'IT I ~ ~ ~ ~ 
~ f, ~ I ~~~ ~ 
~. I ~ ~ q: ~ fIfifft 'fiT ~ 
'fiT1m ~ ~ ~ itm t I 
Sbrl Thanu PUIal: The terms of the 

agreement contain many clauses, of 
which one relates to this electorate. 
In view of the fact that the Govern-
ment of Ceylon is changing it, will our 

· Government consider abrog.ting other 
· clauses wherein we .re obliged to 
register citizens who continue to be 
reaidents of Ceylon to become Indian 

· citizens? 
Sbri Jawabarlal Nehru: The hon. 

Member suggests ..... . 
Mr. Speaker: Retaliation. 

Sbri J ...... r ... Nebru: Was he sug-
,esting retaliation? 

Sbri Thanu PU ... : Not retali.tion. 
Weare obliged to do certain thlnp as 
'per the a,reement. They are now 
\livin, the go-bye to that agreement. 

Why should we alone carry the baby 
and continue to fulfil the obligations? 

Sbri Jawaharlal Nehru: I can appre-
ciate the hon. Member's feeling about 
it. But this supplementary has got 
no relation to this question. There are 
problems between India and Ceylon 
about the people of Indian descpnt. 
According to an agreement arrived at, 
they were to register them, those who 
fulfil their qualifications as their 
citizens, and we were to register those 
who fulfil our qualifications as Indian 
citizens. There is no question of our 
saying-and it would be i'Illproper for 
us to say-that we will not register 
a person whom we think is an Indian 
citizen. That is not retaliation. We 
cannot say thai at any time. What we 
have laid stress is that we will only 
register such persons as qualify and a. 
decide to do so without compulsion, 
that is, compulsion in Ceylon. Thal i. 
our position and we hold by that, 
regardless of what the other party 
may do. Anyhow, that has no rela-
tion to this partiCUlar question. 

Fertilizer Factory in Andhra Prad,.u 

+ 
*9'71 J Sbri R.aml Reddy: . 1. Sbrl E. MadbusudaD Baa: 

Will the Minister of Commerce lUi. 
Industry be pleased to state: 

(a) whether the Andhra Pradesh 
Government have made repeated 
representations for the establishm,..nt 
of a Fertilizer Factory in Andhra 
Pradesh; and 

(b) if so, whether the Centntl Gov-
ernment have come to a derision in 
the matter? 

The Deputy MiDl8ter of Commerce 
aDd InduMl'y (Sbrt SaUsb dra)~ 
(a) and (b). Yes, Sir. The proposal 
for the establishment of a fertilizer 
factory in Andhra Pradesh will De 
considered alongwith other suitable 
sites when additional fertilizer factorie. 
are planned. 

Sbri RamI Reddy: May I knilw 
when • decision 18 likely to I.x: arrived 
at in this matter! 
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Sbrl SaUsb Chandra: It will take 
some time. The new fertilizer fac-
tories will be included in the nC'xt 
Plan. A technical c itte~ has been 
set up to study suitable sites where 
fertiliser factories could be located. 
It will also depend upon the resources 
position. 

Sbri Rami Reddy: Has any time-
limit been fixed for submission of its 
report by the committee? 

Sbrl Satish Cbandra: Obviously the 
technical committee will submit its 
report before the draft of the Third 
Plan is finalised. 

Sbrl Rami Reddy: The Minister has 
said that it will take some time. 
Meanwhile, if the tt\ndhra Pradesh 
Government approaches the Central 
Government for setting up a fertiliser 
factory in the private sector, will they 
consider giving them assistance? 

Sbrl Satish Chandra: The Andhra 
Government has been writing repeat-
edly to the Central Government. Many 
other State Governments have also 
been writing similarly. The entire 
matter will have to be considered in 
the light of transport problem, avail-
ability of raw materials and other 
facilities, consumption areas etc. 

Sbrl Rami Reddy: My question was 
whether the Central Government 
would give assistance to the Andhra 
Pradesh Government in setting up a 
factory in the private sector. 

Sbrl Satisb Chandra: No such requst 
'seems to have been received. If and 
when it is received, it will be con-
.sidered. 

Sbri Tblrumala Rao: In view of the 
. information given by the hon. Deputy 
Minister that the matter will be con.-
sidered in the public sector in the 
Third Five Year Plan and whereas 
Andhra Desa is one of the largest con-
suming centres of fertilisers and also 
])roducers ot foodgrains in a large 
measure, have Government got any 
proposal to help the private sector, it 
it comes with capital and other equIp-
ment, to start a factory? 

The Minister of Industry (Sbrl 
Manubhal Shah) ~ As we had the 
privilege of assuring the hon. House, 
Andhra Pradesh ",,;ilI be given the 
highest priority in the allocation of 
the next fertiliser factory. There have 
been some not very concrete proposali 
from the Andhra Pradesh Government 
from time to time. Whether it i~ a 
private sector proposal or publle 
sector proposal, we shall give our 
utmost help to the Andhra State for 
the establishment of a fertiliser 
factory. 

Shri TbJrumala Rao: Has the atten-
tion of Government been drawn to the 
fact published in the Press widely 
that the Chief Minister of Andhr. 
Pradesh made an announcement on 
the floor of the Andhra Legislative 
Assembly that that Government ia 
going to encourage a private party, and 
it is proceeding with the plan of set-
ting up a factory in the near future? 

Shri Manubbal Shah: That Is true. 
They have been assisting one or two 
parties which had also consultatiOll 
with us at the Centre here, and we 
hope that at an early stage somethin, 
concrete will materialise out of that. 

"" '0 1W'tP" ~ : "Of HV. ... 
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"" ~ .. : ~ ~ tExt 
~ tit tft m 00 err f!f; r",Jjqiljlil 
~ ",·fo!"'''JI< ~ it ~ t I 

~ ~ 1J1f1IA • ; 1 1'~'  .. 
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;l f~ f .'  -tT tft I ~ n ;:.-q ~ 
~ ~ it t:IT t 'in- ~ « hfif. '" 
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Jj,f.qjii ~ m r:! r"""f:illl ~ 
fir; m ~ ""f!!"",,".. ~f1 i 
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8brl T. B. Vlf.tal BaG: What neces-
sitated the appointment of the second 
technical committee, and who are the 
members of this committee? 

Sbri MaDubbal Shah: The Chairman 
of the second technical committee is 
the Senior Industrial Adviser 
(Chemicals), Ministry of Commerce 
and Industry. The reason why this 
committee has been appointed is that 
recently as a result of new develop-
ments all over the world, the Govern-
ment are now convinced that not only 
very large projects should be encour-
aged but medium and small scale 
projects for the manufacture of nitro-
,enous fertilisers should also be 
.ncouraged. All these aspects will be 
considered and as many factories as 
could be provided for will be con-
sidered by the technical committee. 

Shrl Rami Reddy: Now Government 
propose to set up three factories in 
the ··public sector. If for any reason 
the setting up of any of these factories 
is likely to be delayed, will er~
ment divert the foreign exchange and 
machinery to Andhra Pradesh? 

Shrl Manubhal Shah: None of the 
public sector projects in our hands is 
,oing to be delayed. We have laid 
on the floor of the House the actual 
dates of completion and we hope that 
by the end of 1961 we will have 
reached our annual capacity tarlet of 
" lakh tons in terms of nitrogen d 
nitrogenous fertilisers as included in 
the Second Five Year Plan. 

Trade Arreement between india an4 
IadODesta 

-9'79, Shrl Ra,hanath Slqh: Will 
the Minister of Commeree and IadWl-
try be pleased to state: 

(a) whether it is a fact that the 
d.'.!ration of trade agreement between 
India and Indonesia ha!' been extended 
by one more year; and 

(b) if so, whether any new clause or 
lIug,estion has been added to the 
Rl!'eement for developing more trade 
_tween Ute two countries? 

The Deputy MInIJIter or Commeree 
aud Industry (Sbrl Satisb Cbanc1ra) ~ 

(a) The Trade Agreement has been 
extended till the 30th June, 1808. 

(b) No, Sir. 
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Shrimatl Da Palchoudburl: In view 
of the fact that we have to have 
market research have we had any 
market research in Indonesia 80 that 
the effective items can be pushed to 
that country from India 

Sbrl Satlab Chandra: The various 
Export Promotion Councils undertake, 
from time to time, market surveys in 
different countries. The main diffi· 
culty in Indonesia is that our exports 
have not been able to find a favourable-
market there due to increasing com-
petition trom China and Japan. Our 
Commerce Minister who has now gone 
to Australia to attend the ECAFE 
Conference proposes to visit Jakarta 
on his return journey to carry on 
further talks and to explore the possi_ 
bilities of increasing our trade. 
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Shri Shree Nara7aD Das: May I 
know whether the working of the pre-
sent agreement has been reviewed; and 

". if so, may I also know whether there 
1 is any proposal to make some reTi-

sion of the trade agreement? 

Shri Satlsh Chandra: Yes, Sir. The 
.,' agreement is due for revision. But, as 

I said, on account of the increasing 
competition and our declining trade 
with Indonesia, the matter has not 

, been taken up as yet. We are explor-
ing the possibilities of expanding our 

, exports. As and when the ideas 
~ crystallise, the question of reviewing 

the agreement will be progressed. 

,. 

Shrl Shree Nara7aD pas: What is 
the present position of the trade 
between the two countries? 

Shri Satlsh ChaDdra: The trade with 
Indonesia has sharply declined during 
the last one year. Our major exports 
were cotton textiles in which we have 
been replaced by China and Japan. 
Between January and November, ",e 
exported goods worth about Rs. 2 
crores and imported goods from Ind()o 
nesia worth about Rs. 2i crores. 

• 

Shrl Warlor: May I know whether 
any discussion took place to reduce 
competition in the world market of 
the same commodities which Indonesia 
and we are exporting into the world 
market? 

(,. 

l >, 

• 

• 

Shrl SaUsh Chandra: Indonesia bas 
~ t some freight advantages for its 
imports from China and Japan. 
Secondly, it has received large cre-
dits from China. All these factors 
have contributed to the decline in our 
trade with Indonesia. 

Baja Mahendra Pratap: In view of 
the fact that in Western Europe they 
are demolishing economic barriere, 
De we prepared to do the same in 
Asia, especially with Indonesia? 

Shrl Satlab Chandra: No such pro-
posal is under consideration . 

Sbrimatl Bena Cbakranrtty: In 
view ot the fact that India r d ~ 
some manufactured enlineerinl roodI 

381 (Al) L.S.D.-2. 

which can well be ~ti i ed in Indo-
nesia, have we tried in our trade 
agreement to insert, besides textiles, 
any clauses so that this offtake is 
increased? 

Sbrl Satlsh Chandra: These things 
are included in the agreement and we 
have been exporting in small quan-
tities our t!ngineering goods. But, 
obviously, the preterence there in the 
matter of engineering goods is for 
Japanese goods, and also goods from 
Germany. All these things are bein, 
reviewed now and we are trying to 
expand our trade with Indonesia. 

Shrl Warlor: I wanted to elicit 
information as to whether about 
similar commodities like pepper which 
are being exported to world markets 
by ourselves and Indonesia, we had 
any discussion when this agreement 
was revised. 

Shrl Satlsh Chandra: There is no 
appreciable competition with Indo-
nesia in matter ot our exports. A1J 
far as we are concerned, we are main-
ly importing mineral oils from Indo-
nesia. As regards other things, 
except, perhaps, some spices, there is 
no competition between us and Ind()o 
nesia. 

Shrl a~ anat  Slqh: What steps 
are being taken to regain our trade 
with Indonesia? 

The Mlnillter 01 COIIUDeI'Ce aDd 
Industry (Shrl LaI Babadar Sbutrl): 
As the Ot!puty Minister has said, our 
Commerce Minister i1l going there in 
about a tew days' time--ebout a fort-
night--and we have to review thi. 
agreement before June, beeaWlie the 
alTeement comes to an end in the 
month of June. So, we will have the 
opportunity then to re i~  the whole 
position. We will certainly come to 
a new agreement keeping in view the 
fact that we are able to improve our 
trade substantially with Indonesia. 

8hrbnai1 Beaa CbaII:nnrity: 'ni. 
hen. Deputy Minister stated that the 
~ d  coming from China and Japan 
ret • freight preference than which 
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we give. In tact, the line to Indo-
nesia is open· for the public sector, 
that is the Eastern Shipping Corpora-
tion. Could I know whether our 
exports could be done on a c.l.,. basil 
with our own IIhips and the freight 
rates so adjusted that we can be 
competitive' 

Shrl Satlsh ChaD4ra: It is not 
freight rate only. Apart from freight 
rate, there are other things also. 
Indonesia has been given large credit 
facilities by China. Indonesia has got 
credit facilities trom U.S.S.R. which 
It is utilising in its own way. AU 
thelle things come in and it is a com-
plicated matter. We are tryinS to 
come to some sort ot arrangement 
with the Indonesian Government. 

Trade .. Raw Oouo. 
... 

{
Shrlmatl Parvatbi KrIsIuwt: 

-"0. 8hr1 Nqt aec1d7: 
8hr1 VuwIenD Nalr: 

Will the ~ ter of Commerce ... 
IIld.". be pleased state: 

(a) whether Governmcnt have 
8tudled the effect on trade in raw 
cotton arisin, out of the crisis in the 
textile In4ultl7: 

(b) whether it is a tact that the 
upward trend in the consumption of 
cotton has been reversed _ a result 
thereof: 

(e) whether this bu reflectecS OD 
the pricea of Indian cottoD; ... 

(d) it 10, what measures O<Ivern-
ment propose to take to belp the 
producer? 

Tbe MIll...... 01 Iad1IIIeI7 (DIt 
MaIIabbai 8bah): Ca) Yes, sm. 

(b) Actually, the indications for 
U158-59 are for a hlJber consumptiOll 
than in 19I1T-aa. 

(clOver aU, the prices durin, the 
current seeson have in fact MCJWD ~ 
yPward trend particularly 10 in the 
medium and long staple varieties of 
~tt n ,rown in the country. 

(d) The cotton producer lis getting 
adequate return for his crop and hence 
DO special e ~ are considered 
necessary. 

Sardar Iqbal SlDa'h: May I know l 
whether it is a fact that the prices 
for raw cotton are showin, a down-
ward trend' 

Shrl ~Qb a  Shah: No. On the 
contrary, as I indicated, with the 
improvements that are takin, place 
in the staple varieties, the pr*=es are 
much higher than the international 
pri<:es of similar staples. 

Shrl Achar: Is it not a tact that 
after import licence was allowed to 
l1i,her staple <:9tton, the prices of 
cotton went-down? 

Shri Manabhai Shah: There is some 
nUsunderstandilli. What is allowed 
is what is not grown in this country . 
The two things have, obviOUSly, no 
relation. 

8a.rdar Iqbal SlDJh: Hu it not gone 
down? . 

8hd MaDabhai Shah: No, Sir. 
Sardar Iqbal 81urb: The hon. Min-

ister is sayin, that there is no down-
ward trend. At present the cotton 
price in Punjab is Rs. 35 per md 
for raw cotton whereas in ~e ber 
and November It wu Rs. to and 
Rs. 41. 

Shrt MaDubbal Shah: If the com-
parable months are taken, it may be 
that a particular variety mi,ht have 
sagged. But, from the statistics we 
have before WI, it is clear that aU 
the varieties have shown a slightlY 
upward trend exceptiog. perhaps 
Ili,hUy, inferm cotton. 

.....~ r,re. 

+ 
{ 

ShrI ltodl7aa: 
-111. ShrI pg ...... : 

8hrt V. P. Nayar. 

Will the Minister of ConIaaeree aDd 
IIadIIIIa7 be pleued to state: 

(a) whether Governmeot have 
,mwd at any rouah estimates of 



production of cycle anc! automobile 
tyree at the end of the Third J'ive 
Year Plan; and 

(b) the steps proposed to be taken 
to ensure that new units 01 ProcillC-
tion are situated with the best loca-
tional advantage" 

TIle MJDIs&er 01 IDdas&r7 (Slarl 
Manabbal Shah): (a) No, Sir. De-
cisions for industrial tar,ets tor the 
Third Five Year Plan al'l' yet &Q ~ 
taken. 

(b) The existing policy and pro-
cedure in regard to licensinl pt new 
units takes into consideration loca-
tional advantages along witb other 
relevant factors as ~ the que.stion 
of according preference in Iicensinl 
new units in relions and areas de-
ficient in such industries. 

Shri K.ocII7&a: May I J:no,r ~
ther Government is aiminl at .elf-
sufficiency in the matter of production 
of cycle and automobile tyres durin, 
the Third Plan period? 

Sbrl Maaabbal 8ba1a: ljaturaJly, 
Sir, when the country ., expandlDi 
at such a good and fast rate, we will 
have to expand the industrial tar-
gets ot all products including tyrea. 

8hrI Kod17aD: Kay I know wblt-
ther in locating new units ot pro-
duction. sufficient considerationwtlJ 
~ given to the State where rubber b 
grown in plenty? 

Shri MaDabbai III .... : We always 
take all tactors into eorlsideration and 
particularly the hon. Member refers 
largely to Ken]a. We have licensed 
a giant tyre factory in Kenla u 
'Well !lS expIUlIIlon of the cycle factory 
that is already existint there. 

IIbrt ........ : In view of tile 
considerations that had been enundat-
ed just now, may I know why the 
Oo¥ernment were not able to pel'-
.uade a biJ manutac:turinl COIIlPUI7 
to start a factory in IteralaT 

DrI ......... 811M: In an tb ... 
Industrial development.. an tIw 

pa.rUee have to play their part. If 
the industrialists, the State Govern-
ments and the Central Government 
do 10, I have no doubt that more 
and more indU$t.rle. will come in 
every area. 

Shrlmati Pana&hl JUhhnaD: The 
Minister has not answered the earlier 
supplementary. We wouid Uke to 
know whether the OoYemment aim. 
to be self-sufftcient in the matter of 
bicycle and automobile tyree? 

8brt MaDubbai Shah: W!! have al-
ready established production capacity 
tOr It million tyres for automobiles 4n4 
we have licensed a further capacity of 
1.1 mUJian. It,.,.m make the country 

r~ than eelt-.umclent anel enable 
us to export. It Is our hope and firm 
estimation that very shortly we shan 
not only ~ selt-.utftci.nt but also 
.urplus in automob*l. and cycle tyres. 

WRITl'EN ANSWERS TO QUES-
TIONS 

Jmport .... DIItrlba&Ioa 01 ~ er 

·"71. 811d 8 ...... NAl'aTaa Du: Will 
the Mallster ot Cemmerce aDd lad ..... 
trJ be pleased to atate: 

(a) whether the workin, of the 
CODtrol ot imports and dJstribuUon of 
Copper hu been l'e'Viewed; 

(b) it 10, with wha& rf"tult; 

(e) whether any estimatt- hu been 
made 81 to the requirMnent of thl. 
metal In India; and 

(d) what portion of this demand 
is met by indigenous produce an4 
what part by impon..? 

'l'IIe MIaWer ., ..... " (Dri 
..... 1IIaaI DaIa,: (a) to (d). A. atate-
ment Is laid Oft the Table of th" House 
(8 .. Appendix III, annexure No. J'l). 

s .............. ,., 
..". llliut V. P. Na,ar: Will the 

MinUter ot c......,.,. &ad ....... , 
be pleated to nate: 

(.) wbetber It is a t.ct tNlt tM 
HancUoom IDClultr7 spKiaUy in 
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• South India has experienced dltnculty 
in obtaining it. requirement or art 
silk yarn; and 

(b) if 50, the steps taken in this 
regard to help the industry? 

The MiD .... of Industrr (Shrl 
Manabbal Shah): (a) Some represen-
tations were received that art silk 
yarn was not available for use by 
handloom industry in sufficient 
quantities. 

(b) Arrangements have bpen made 
with tour indigenous manufacturers 
ot art silk yarn to di'3tribute a speci-
fled percentage of their production to 
the handloom weavers in the country. 

DelepUon to Eut EUrOlN'3n 
Coutrtee 

-9'71 (Shrt Vldya Charan Shukla: 
. L Shrl K.lstalya: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) the precise nature of augges-
tions made by the delegation which 
made a survey ot the export markets 
In East European countries regarding 
the examination of the role of the 
State Trading Corporation and the 
possibility at increasing the Cor-
poraU)n's usefulness to the Coo-
tomers; and 

(b) the progress made in giving 
detailed consideration to these IU,-
gestions? 

The Depat,. M1nIater of Cemmeree 
aDd Indutrr (Sbrl SaUaIa Chandra): 
(a) Attention is invited to the stat.-
ment laid on the Table ot the House 
in reply U> Starred Question No. 1 
answered on the 17th November, 
1958. 

(b) The State Tradml Corporation 
is gradually expanding its businesa 
and increuingly eaminl the ,Jaw-
faction ot its custom ... 

.mfl1A. ~..n~~ 
~ :;~. '"' ~ qti : lflIT ~ 

~ 'n ni i '~ ljoJf'f ~ iffl"R Itft 
PIT ~ fit; : 

( ~ ) lflIT '~ i Fe lj., it; f1rlntT 
!liT ~ ~ !liT ~ F" ..... I<IEf'l., ~ 

('!J) W't\T ~ ",4·."f<41 IR: 
JNTlf Wrr; ~ 

(If) ~ ~ ~ m< iif1Tt 
1 fi f~~' 

~ (fill ~~~ ~ 
(.n ~ ~ nT) : (~) ~ ~ I 
,~i ''' if; ~ 'fIT ~ ~ 

t.t~~ I ~~~~~~ 
~ A;1rr iiIT ~ ~ 

('11") t ~~ I 

(If) ~ ~ If>1" m Itft ;rr,ro 
~~ iiITffT ~, ~ ;mr ~ ctQ4114ijc 
~ ~ rr.rm ~ qr;f if; ~ 
~ m ~ ~ I ctQ41lljijG ct'ffl.q..n 
If>1" ~ ~ iiIT ~ ~ fir; ~ ~ 
i ~if;~if~~tt 

~, 

Weavers Co-operaUve 8oe1etles III 
AIIdhra Pradesh 

..as {Sbri D. v. Bao: 
• 8hrl NacI Bed.,.: 

Will the Minister ot CommeI'ee aDd 
Indastry be pleaped to ltate: 

(a) whether Government have re-
ceived any complaint regardin, the 
art'MJ'S of subsidy on handlooms pro-
ducts to be paid to the Weavers Co-
opentivt! ~i8tie  in Andhra Pra-
desh. due to the delay in the disbune-
ment of fundi from the Centre; 

(b) it so, what action baa been 
taken; and 
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(c) the amount of arrears to 
paid by the end of 1958? 

be 

The Minister of Imlustry (Sh.ri 
Manubhal Shah): (a) to (~). Certam 
repre;entations were rc('eJVe~ about 
the inadequacy of flJnds provided by 
the Central Government for rehate 
scheme. The State Government had 
put in a claim for Rs. "2.42 lakhs for 
arrears of rebate expenditure up to the 
end of March, 1958. An i ~diate 
sanction for Rs. 25 lakhs was Issued 
t them On 9th January, 1959, pend-o . 
ing examination of the cla1m 

As regards expenditure on re~ te 
during the current year a revised 
procedure of Central assistance to 
States has also been introduced, 
which is likely to assist the S~ate 
Governments in disbursing thl' claims 
of weavers' societies as quickly all 
pOSllible. 

Bi-Partite Joint CODSultatin 
Machinery 

r Shri Aaroblndo ObClillal: 
·9M. ~ Shri S. C. Samanta: 

l Bhri 8ubodh Bansda: 

Will the Minister of Labour aDd 
.mploymeDt be pleased to tate~ 

(a) whether it is a fact that a bi-
partite joint consultative machinery 
will be formed in the public sector; 
aac! 

(b) if so, when? 

The Deputy MbIIster of Labollr 
(Sbri Abld All): (a> and b). Bi-
partite Joint Consultative Machinery 
exists in Public sector undertakings 
like railways, and defence installa-
tions. In the P&T department, Ports 
and certain other undertakings per-
riodic meetings are held at different 
levels. Works Committees exist in a 
number of public sector underlakinp. 

Power Alcohol 

-115. 8hr1 p...,...br: Will the 
Kinister of Coauaeree .... 1IId...,. 
be please6'to lltate the .tepa proposed 
to be taken to increaae the production 
of PGWer alcohOl with a view to meet 

• 
the requirements of the country dur-
ing 1959-60? 

The Minister 01 Industry (Shri 
MaDubbai Shah): Indigenous produc-
tion is adequate to meet all require-
ments of power alcohol for the next 
few years and more capacity is being 
established. 

Coffee ProduCtiOD 

-986. Qaid MatiD: Will the lrIinister 
of Commerce and IndDStry be pleased 
to state: 

(a) whether it is a fact that this 
year coffee production in the country 
is expected to reach a record ftl\11'e 
of 60,000 tons; and 

(b) what steps Government are 
taking to promote exports of coffee 
and to absorb the balance by increas-
ing internal consumption? 

The Deputy Minister of Commeree 
aDd Industry (8hrt Satlsb CbaDdra): 
(a). No, Sir. The production for this 
year is estimated by the Coffee Board 
at 4<1,810 tons (4<I,IIK tons). Judg-
ed by the past records, the actual 
production might be slightly higher 
than this figure. It is, however, un-
likely that this crop will ,0 up to 
(10,000 tons. 

(b). A statement is laid on the 
Table of the House. (See Appendix 
III, annexure No. 38). 

V.N. Report OD ae~ ..... fII 
·m. Slut SblvaaaDJappa: Will the 

Prime IIIDWer be pleased to .tate: 
Ca) whether it 1& a tact that a r.-

port prepared by India on discrimJ-
nation in religiou. rights w .. approv-
ed by the U.N. Sub-CommiuioD on 
Prevention of Dilcrimination and Pr0-
tection of Minorities; and 

Cb) it 10, the main features of the 
report' 

TIle DeJIIIt7 1I1aIIICer., ~ 
MaIn (Slutalatl Lab .......... ): 
Ca) and (b). No report hal yet been 
approved. A draft repor1 ... d. 
cuaed by the Sub-CoJnJDiMon OIl 
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Prevention of Discrimination and Pro-
tection of Minorities at itl 11th HtliOft 
In January this year. The Sub-Com-
mission has requested that a final 
report should be presented tor consi-
deration at its next .ession in 1960. 

"" ' ~ wi ~fi  'If"" 
*tc;c; . .n n-m ~ ~ I 

~ ~~ '~ ~ 
q ~ ;tt 1m IJIm Ai : 

( iii) It1IT ~ " ~ Ai fClfC4lf\P1 
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(~) lIT';:: ~, i'Il ~ ;m;i it; 

~~~;tt~~t  

~ f t'f'" a~ ~  """ 
(.n ~ ..... OT) : (!ti) ~ ~ 11 
~ ~ rnr Iff\' tTtfT ri it; ~ 
~ ~~ ~ ~ ~ 11 ~ ~~ 
t, ~~ ~n~~~ 
~ "to f~ ~~· , 

(t<f) mvTT'f1 Ifftmt ~ ~  
~~~if;~~ ff ' if  
~ ~ , ~ ~ ~ 11 ~ ~  
~~~'iit.t I 

Dandakal'lUl1& Projeet 
-989. Shrl Sanranna: Will the 

Minister of Rehabilitation and Mino-
rity Mairs be pleased to state: 

(a) whether it is fact that machi-
nery worth Ra. Ii crores bas been im-
ported for the Dandakarsnya Pro-
ject; 

(b) it so, what are the detalla cd 
the machinery; and 

(c) whether the machinery is im-
ported under the Technical Coopera-
tion Mission? 

TIl. lIIblIII&er of aellalHlJtaua.. at 
IIIDorit."Y AtraIn (SIut._ CIwat 
""eene ): ta) No. 

(ti) and (cj. Do DO' aise. 

lIail.,uttar. of CutHcl ... 

-9tO. Shri P. G. Deb: Will the 
Itfinister ot Commerce an4 1114 .. 1'7 
be pleased to state: 

(a) what is the total amount of 
money spent yearly in importinl 
twelve bore cartridges; 

(b) the reasons for not manufac-
turing them in the country; anil 

(c) the steps Government propose 
to take in the matter? 

The Minister ot Industry (Shrl 
Manobhal Shah): (a) to (c). A state-
ment is laid on the Table at the 
House. 

StATEMENT 

I would like to invite attention t)f 

the Hon'ble Member to the answer 
given by my colleague, the Deputy 
Minister of Defence on the 13th 
December 1958 in reply to Unstarred 
Question No. 2081l and to say that 
when the production of 12 bore cart-
ridges gets into full swing in the near 
future, it will be adequate to meet 
the country's demands. Certain arms 
dealers in the private sector also 
undertake Ie-filling 12 bore cartridges. 
Measures to step up production will 
be taken as and when the demand 
justifies. 

Infofmation regarding the actual 
value of import of 12 bore cartridges 
only (empty or loaded) is, however. 
not available. 

Machinery tor Cement Industry 

-"I J Shrimatl Da Palchoadhurl: 
.\ Shrl Auroblndo Ghosal: 

Will the Minister of Commeree an4 
IDd1IStry be pleased to state: 

<a) whether it is a tact that sub-
ltantial progress has been made in re-
gard to the manufacture of cement 
machinery in India; 

(b) it so, the e%tent and nature of 
the protress 10 far made; and 

(c) when India is likely to become 
eompletely selt-sufttclent. in . meetina 
the counur. requirement. af teIIleJlt 
machinert' 
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The MiD1Iter of lD4astrJ (8brl 
JlaDubbai Shah): (a) to (c). There 
are now six firms registered or licens-
ed under the Industries (Develop-

'ment and Regulation) Act, 1951 for 
the manufacture of cement machinery 
and parts thereof. Of these, two are 
licensed for the manufacture of com-
plete cement plants, and one of them 
has started production of a few items, 
while the other is expected to go into 
production by 1961. Barring a few 
components which may have to be 
imported, the country is expected to 
attain self-sufficiency in respect of 
cement machinery requirements in 
the first and second years of the Thircl 
Plan. • 

General Carlappa's Talks wltla 
General Ayub Khan 

e99Z] Shrl N. B. Malti: 
L Sbrl N. R. Munlsamy: 

Will the Prime Minister be pleased 
to state: 

(a) whether General K. M. Cari-
appa former Commander-in-Chief of 
the Indian Army and President of the 
Asian-African Goodwill Society rp-
cently visited Karachi and had talks 
about Indo-Pakistan disputes with 
General Ayub Khan, President of 
Pakistan; 

(b) whether General Cariappa re-
ported the matter to the Government 
of India; and 

(c) if so, the details thereot? 

TIle Depaty MInIster of External 
Affairs (Shrlmati Lakshml Menon): 
{a) to (c). Government of India 
have seen press reports to this effect. 
General Cariappa's visit was entirely 
a priTate one and Goyernment of India 
had no connection whatever with It. 

OoYenuneDt Press at Veera .. ..u 
(MacIru) 

-m. Shrl Nanjappa: Wi1l the 
Jlinister of Works, BoasIDa' and Su.-
pi,. be pleased to state the prGgre!ll 

,in the construetion of a Government 
P~. atVeerapan4i. Cofmbetore 
Dbtrict, Madraa State? 

The Deput,. MlJdster Of 1Vorb, 
BoaiIDr ana Sapply (Sbrl ADU It 
CbancJa): 

Construction work has not yet been 
.ten up. 

BaD on CODcealoaal ClDema Slion 

r shrl VajPll,ee: , t Sbrl AIIS&I': 
tHo Shri Ram Krlshaa Gupta: 

Sbrl E. MadhusadaD Bao: 

Will the Minister of Informatlen and 
Broadeastinl be pleased to state: 

(a) ..... hether the Public Relations 
Committee of the Delhi Administra-
tion has urged imposition of a ban 
on Cinema shows run in the afternoon 
at concessional rates; and 

(b) if so, the decision taken in this 
regard! 

The MinIster of information and 
Broadcasting (Dr. Keskar): (a). It is 
understood that the Public Relations 
Committee of the Delhi Administra-
tiOn has urged such 8n imposition of 
a ban. 

Cb) Regulation of cinema showl! is 
under the authority of the local ad-
ministration which in this case is the 
Delhi Administration. It is under-
Itood that the recommendation is 
being studied by the Administration 
of Delhi. 

ee. OD Salt 

{ 

8brl Sabblah Ambalam: 
Sbrl A. 1[. OopalaD: 

-"5 Sbrl Warlor: 
Shrl I[odl,an: 
!brt Tanpmanl: 
Shri E. V. K. Sam .. tII: 

Will the Minister of COIIIIUree ad 
IadDtrt be pleased to ltate: 

Ca) Whether Government propoR t.J 
leVy Ii CetlS ot one anna per maund 
on salt produced over 5,000 to 15,000 
maandl ancl two I.JUlU per over 
15,000 mauncll; 
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• 
(b) if so, what are reasons for such 

a levy on small-scale salt manufac-
tured under 10 acres; 

(c) whether Government have re-
ceived any representations from 
small-scale salt manufacturers in this 
regard; and 

(d) it so, the reactions of Govern-
ment thereto? 

The Minister 01 Industry (Shrl 
Manubhal Shah): (a) and (b). No, 
Sir. 

(c) and (d). Yes. Sir. Points men-
tioned in the representations are 
being given due consideration. 

Zonal Cells lor industries 

r Shrl SlddananJappa: 
-981. ~ Sbll Ram K.rlshan Gupta: 

L Shrl M. R. K.rlshnan: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether it is a fact that Gov-
ernment propOSe to set up 'Zonal 
Cells' of experts to advise industria-
lists on proper management; and 

(b) it so, when they will be set up? 

The Minister 01 Industry (Shrt 
ManILbhal Shah): (a) and (b). The 
proposal was considered but it was 
not found very useful and SO no 
further action is being taken. 

I'IDaaoe for MecJlam Indaatrt. 

r Shrl Warlor: 
• .., ~ 8hrl KodI7an: 

L 8hr1 V .... devan Nair: 

Will the Minister of COIDIIlerCIe and 
Indutry be pleased to state: 

(a) whether the formation of a con-
IOrtium of Banks to underwrite Dew 
eapital illues and provide finance to 
medium industries with • capital be-
'Jow Rs. 50 lakhs was considered by 
the Standinr Committee of the Cen-
tral AdvilOl7 Council of Industries; 
anc! 

(b) it so, the details thereof? 
The MInIster of Industry (Shri 

Manubhal Shah): (a) and (b). During 
the course of the general diSCUSSiOns 
at the meeting of the Standing Com-
mittee of the Central Advisory Coun-
cil ot Industries held on the 17tb 
February, 1959 a refrence was made 
by certain members to the need for a 
Consortium of Banks to afford finan-
cial assistance to medium scale in-
dustries. This matter of financing 
medium scale industries is engaging 
the attention of the Government. 

lfro{ it ~r  ~ ~ftJr 
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Plant aDd MacblDery for Cbemlcal 
Indastris 

-999. Sbrl Vldya Chann 8bDkla: 
Will the Minister of Commerce anel 
IDdastry be pleased to state: 

(a) whether the Indian delegation. 
which visited Japan some time back 
under the sponsorship of Japan. 
Consulting Institute in India, has 
submitted its report to Government 
on the results of its discussions with 
Japanese manufacturers for supply of 
plant and machinery for chemical in-
dustries in India; 

(b) if 10, the salient features there-
of; and 

(e) the action taken by Government 
thereon' 
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The Minister of Industry (Shri 
Manubhal SlIah): (a) to (c). The 
Indian Delegation which went to Japan 
have in their Report indicated that 
suitable machinery for production . ...,f 
alkalis and allied products could be 
obtained from Japan if individual in-

• dusiriali 5tS took up negotiations with 
the manufacturers in that country. 
Direct negotiations are taking place 
between parties concerned. 

Fair Price for Indian Paper 

( o;;hri Bam Itrlshan Gupta: I Shri Vldya Cbaran Shula: 
-1000) Shri Killtalya: '1 Shrl Subblah Ambalam.: 

Shrl Sarju "Pandey: 
l Sardar IqbalSlnrh: 

Will the Minister of Commerce aa4 
Industry be pleased to refer to the 
reply given to Starred Question No. 
334 on the 29th November, 1958 and 
state: 

(a) whether Government have re-
ceived report from the Tariff Com-
mission regarding the fixation of fair 
prices to be charged by wholesalers 
and retailers for paper manufactured 
in India; 

(b) if so, the details thereof; and 

(c) the decision taken by GoTem-
ment thereon? 

The MInIster of lDdastry (Shrt 
Maua'bal Shah): (a) to (e). No, Sir. 
The Tariff Commission expect to sub-
mit their report by the middle of 
Kay, 11159. 

Export of Raw late 

r Sbri Bamesllwar Tutlr. 
Sbrl PaDpI'tar: 

-1111. i Sbrl 1Ianaaa: Sbri S. C. S .... ta: 
Sbrl Sab04b ~: 

L Shrt A. II. Tarlfl: 

Will the Minister ot CoauDeree aDd 
Ia4I11&ry be pleased to state: 

(a) whether it is • fact that the 
State TradinC Corporation have ex-

p(Jrted raw jute to foreign countnes; 
and 

(b) if so, what is the response from 
those countries? 

The Deputy Minister 01 Commerce-
and Industry (Shri Satish Chandra,:: 
(a). Not let, Sir. 

(b) Does not arise. 
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Jtertoaal B..,atal. It"" 

'UtOS. Shrl 'I. B. Vlttal Bao: Will 
the Minister of LaboUr aDd ElIlplOf-
DleDt be pleased to state: 

(a) at what stage is the c n t~c
tion of thirty-bedded regional hospital 
at Kurasia in the Korba Coal-fteld; 

(b) what is the estimated cost .f 
the hospital; and 

(c) when it is likely to be com-
pleted? 

The DepDty MIDI8ter of Labour 
(Bbrl Abld All): <a) The plans and 
estimatea are being ftnalised. 

(b) About Rs. 6,99.372. 

(~) Does not arise. 

Employees ProyldeDt FUDd 

-10M. Shri TanlamaDl: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) whether it is a fact that Gov-
ernment have taken a dicision to 
speed up the collection of provident 
Fund dues from the employers; 

(b) the amount of arrears due from 
the employers as their share of con-
tribution to the Employees' Provi-
dent Fund at present; and 

(c) whrther Government is cons1-
dering theo question of increasing 
penalty against defaulting employers! 

The Deputy Minister or Labolll' 
(Shri Abl4 All): (a) Yes. 

(b) About Rupees seventy-BYe 
lakhs by the end of November lea. 

t c) It Is proposed to press for mON 
deterrent punishments than are belnc 
ceneralIy awarded and to eDSON 
;8J)eedy recovery of arrean. 

Coc1e of Elleleney aDd W.1fare 

'1105. Shrl D. C. Sharma: Will the 
Minister of Laboal' aDd EmplOYlDeat 
be pleasec! to ltat.: 

(a) whether there ill any proposal 
to evolve a Code of J:ftlciency and 
Welfare; and 

(b) if 110, the steps taken in the 
matter So far? 

Tbe Deputy MlDJster of Labour 
(Shri Abld All): (a) and (b). A preli-
minary draft of Code of Efficiency and 
Welfare has been circulated to Em-
ployers and Workers Organizations 
for conunents. 

• Nylon 

-1006. Shri V. P. Nayar: Will the 
Minister of Commerce and Industry 
be pleased to state what are the main 
raw materials required for tne pro-
duction of Nylon and what is the posi-
tion of India in respect of each? 

The Minister or Industry (Sbrl 
Manubhal Shah): A statement is laid 
the Table of the House. [See Appendix 
III. annexure No. 39.] 

Export of Handloom Cloth 

-100'7. Shrl Panprkar: 
Minister of Commerce and 
be pleased to state: 

Will the 
Industry 

(a) whether it is a fact that there 
has been considerable decline in the 
export of Handloom cloth during the 
year 1958; and 

(b) if so, the extent thereof and 
the reasons therefor, 

The MInister of Industry (Sbrl 
Manubhal Shah): (a) The exports 
during 1958 have been less than the 
exports in 1957. 

(b) The quantity and value of ex-
ports during 1957 wu 37 million yards 
and Rs. 55'63 million respectively. 
The volume and value of sUeh ex-
ports during 1958, upto November, 
amounted to 31 million yards and BI. 
45'Tl mllUon ~ e . The maJn 



causes are the ,eneral setback in eX-
ports and competition from other 
-countries, and restrictions imposed on 
jmports of handlooms in other coun-
tries. 

TraIDlD&' of Inc1laD Enrtoeers 

·1001. Shrl SJddanUljappa: Will 
1he Minister of Commerce aDd Ill-
oCI1lStry be pleased to state: 

<a) whether Government have a 
-plan to send Indian Engineers abroad 
for training in the latest techniques 
·of management of industries; and 

(b) if 80, when they are likely to 
'be sent and the countries to which 
they will be sent? 

The MiJWJter of Industry (Shit 
Manubhal Shah): (a) No, Sir; Gov-
ernment have no plan, bu't the Na-
tional Productivity Council has a 
scheme for sending candidates for one 
year training abroad in the fields of 
Industrial Engineering, Industrial 
Management and Industrial Relations 
under T.C.M. aid. 

(b) Further details are yet to be 
settled. 

ChaD4I,arh Capital Project 

r Shrl Ram Krishan Gnpta: 
Shrt Barish Chandra 

.1001.1 Mathur: 
Sardar Iqbal SlllI'h: 
Sbri SiddaDaDjapPa: 

1Iill the Minister of PIaDDID, be 
llleased to refer to the reply given to 
-Starred Question No. 715 on the 8th 
December, 1958 and state: 

(a) the nature of action taken re-
garding additional outlay for the 
'Chandigarh Capital Project; and 

(b) the details ot the new items ot 
work in the Project? 

The ~ .,!deter or I'IaImIIIc 
-(81m I. N. 1IIIdan): CI) and (b). 
Apinst an additional outlay at RI. 

. 
7'116 crores proposed by the State Gov-
ernment for new works at Chandi-
,arh in January, 1957 the Worklne 
Group recommended an additional 
provision of Rs. 189'22 lakhs0-20 
lakhs for additional accommodation 
for the High Court al proposed by 
the Punjab Government, 135'11 lakhl 
for construction ot residential ac-
comodation for Government ser-
vants against a sum of Rs. 420 llkhl 
as proposed and Rs. 34'11 lakhs for 
establishment charges for these new 
works at the proposed rate. This wu 
accepted by the Planning Commis-
lion. 

BeoIIOm.y In BuUdm, ConstructlOll8 

·1018. Shri Rameshwar Tantla: Will 
the Minister of Work!r, BouslD, anel 
Sapply be pleased to state: 

Ca) how far the recommendations 
made by the Indian Standards Insti-
tution and the National Buildin,. 
Organisation regarding economical 
specifications, standard designs, con-
servation of materials and lower 
safety margin are being taken into 
consideration while putting up new 
buildings; and 

(b) how much sRving has been 
effected due to these recommenda-
tions during 1958? 

The Deputy Minister of Work .. 
Rousln, and Supply (Shrl Anll K, 
Chanda): (a) It is understood that 
quite a large number of Government 
departments have adopted the Indian 
Standards specifications tor building, 
materials and that the recommenda-
tiona made by the National Buildings 
Organisation from time to time have 
also been adopted by construction 
agencies wherever possible. 

(b) It is very difficult to mob an 
accurate assessment ot the savin,s 
effected, but we are taking steps to 
ensure that a broad indication is ob-
tained trom our c n tr c~n(r agen-
cies of the nature and extent of .. v-
in,. involved, .. a result of econo-
my In methods of construction and 
by USe of alternative butlcSiq mate-
rialt •. 
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• 
Cement Purchased 'y Gtn'ernment 

-lOll. 8bri V. P. Nayar: Will the 
Minister of Commeree and lIuIutry 
be pleased to lltate: 

(a) whether it is a fact that Gov-
ernment have paid a higher price fo.· 
the cement purchased in 1958 as com-
pared to 1957; and 

(b) the total quantities of cement 
bought in 1957 and 1958 and the total 
prik:e paid each year? 

The Minister of lIuIustry (Sh:-i 
Manubhal Shah): (a) and (b). The 
information is being collected and will 
be placed on the Table of the House. 

Surar Co-operative Facto..,. In Madrae 

-1012. Shri Tanramant: Will the 
Minister of Commerce and !ndnst..,. 
be pleased to refer to the reply given 
to Starred Question No. 107 on the 
20th November, 1958 and state: 

(a) whether the fourth Sugar Co-
operative Factory in Madras State has 
been started; 

(b) the amount sanctioned for the 
same; 

(c) the probable date when the fac-
tory will go into production; and 

(d) the capacity of the factory? 

The Minister of Industry (Sbri 
Manubhal Shab): (a) to (d). A state-
ment is laid on the Table of the 
House. 

STATEMENT 

(a) to (d). The capacity targetted 
for the sugar industry for the Second 
Five Year Plan period has already 
been licensed under the Industries 
(Development and Regulation) Act. 
In view of this and the prevailing 
foreign exchange stringency it is un-
likely that fourth Co-operative Sugar 
Factory will be taken up during the 
Second Five Year Plan period in t ~ 
Madras State . 

• Project Employment Exchanres 

1482. Sbri Ram KrIshaD Gupta: Will 
the Minister of Labonr and Employ-
ment be pleased to state: 

(a) the number and names of Pro-
ject Employment Exchanges, if an ~ 

set up for the major projects (State-
wise) 110 far; and 

(b) the number and names of such-
Project Employment Exchanges to' 
be set up during the remaining period 
of Second Five Year Plan? 

The Depnty MlD.Ister of La))oar 
(Sbri Abld All): (a) New Project. 
Exchanges: 

-.-----------------------
Name of the river valley project 

J. Naprjunllllpr Dam Project . 
2. Rihand Dam Project 
3. Koyne Dam Project 

S,,11 Ptoj«1J : 

J. Rourke" Stee Plant 
2. Bhilni Steel Plant 
3. Durppur Steel Plant 

Riwr YGlIfy Proj_m bftrw Hf'()M by tzisrit!t &eltatr," 
1. Damodar Valley Corponltion 

Location of 
Exchange 

Nagarjun!llgllr. 
Rihand. 
Koyna. 

RourlteJa. 
Drog. 
Durgapur. 

(i) Kumardhubi for Bihar an. 
of the DVC project,. 

(,i) AIIUlIOI for the 'West Benaar 
&reII or the D. V. C. ProieCb_ 
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Name of the river valley r j~ct 

2. Hirakud Dam Project 

3. Chambal Dam Project 

(b) Kosi Dam Project 
Bhakra Nanga! Dam Project 

Settlnl' up of State Bouslul" Board8 

1483. Shri Ram KrishaD Gupta: Wilt 
the Minister of Works, Bouslnc and 
Supply be pleased to refer to the 
reply given to StarrecP Question No. 
695 on the 8th December, 1958 and 
state the names of the States which 
have enacted legislation to set up the 
State Housing Boards for constructing 
and managing Housing Estates and 
financing housing activities in States? 

The Minister of Works, Bouslug and 
Supply (8hrl K. C. Reddy): The com-
munications received in this regard 
from the State Governments so tar, 
indicate that statutory Housing Boards 
are alreatiy functioning in Bombay 
and Mysore States. The Government 
of Madhya Pradesh have enacted 
legislation for constituting a Housing 
Board; and the Government of Andhra 
Pradesh have decided to extend the 
former Hyderabad Housing Board 
Act, 1956 (which has not 80 far been 
implemented) to the entire State of 
Andhra Pradesh and to implement it 
from 1st April, 1959. In addition, 
the Madras Government are consider-
ing the question of placing their non-
statutory Housing Board on a statu-
tory footing. 

industrial ReIaUODI 

14M. Shri Bam KrIshan Gupb: Will 
the Minister of Laboar and EmplOT-
ment be pleased to refer to the reply 
given to Unstarred Question No. 552 
on the 29th November, 1958 and state 
at what stage is the question of under-
taking studies on the working of im-
portant statutes governin, industrial 
re13tiOnJ! 

• 
LocPtion of Exchange 

Sambalpur. 

(I) Korah Exchange for Rajasthan 
area of the p['\ ,jcct. 

(ii) Gwalior Exchlinge for the 
Madhya Pradesh IIrea of the 
Project. 

Birpur. 
Nanga!. 

The Deputy Minister of Labour 
(Shrt Abid All): A Committeeot the 
Standing Labour Committee at its 
meeting held on the 16th and 17th 
January, 1959 at Bombay considered 
the suggestions for amendment of 
the Industrial Disputes Act, 1947. The 
recommendations ot this Committee 
and other subjects concerning indus-
trial relations will be considered in 
detail at the next session of the Indian 
Labour Conference. 

Press Information Bureau OmeN .. Panj.' 
1485. Shri Bam Krishan Gupta: Will 

the Minister ot Information anI! 
Broadeastlnt' be pleased to state the 
number of branch offices of the Press 
Information Bureau which have been 
opened during 1958-59 in Punjab? 

The Mlulster or Wormation ant 
Broadeastl.nl" (Dr. Keskar): No branch 
oft\ce of the Press Information Bureau 
has been opened during 1958-59 in 
Punjab. 

Tea Cultivatioa 

It ... Shrt Bam KrtsIwa Gupta: Wilt 
the Minister of CODlDleree aa4 1nd1U-
try be pleased to state the total and 
additional area brought under tea 
cultivation during 1958 eState-wise)' 

Tbe Mlm.ter of Commerce and ID· 
tasb'y (Sbrt Lal Bahadur Sbastrt): 
Relevant information is collected from 
tea estates only on financial year buts. 
A statement showing the additional 
area brought under tea during the 
year 1957-58 is placed on the Table. 
[See Appendix m, annexure No. 40.) 
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Expon of D~ Goodl 

148'7. Shrt R.am KrtshaD Gupta: Will 
the Minister of Conmaerce aDd IDdu-
trJ' be pleased to state: 

(a) the main items at engineering 
,oods exported during 1958; and 

(b) the total amount at toreign ex-
change earned thereby? 

The Minister ot Commerce and ID-
clustry (Shrt Lal Bahadur Shastrt): 
<a) and (b). In the official statistics 
published by the Director General at 
Commercial Intelligence and Statiltic., 
there is no such general classification 
as 'Engineering Goods' which is too 
~a e a term. Intormation in respect 
ot value ot individual items exported 
trom India is published regularly in 
the 'Monthly Statistics at India', 
foreign Trade'. 

Export of MaIlPDe8e Ore 
1488. Shrl Ram KrlshaD Gupta: Will 

the Minister of Commerce and IDd ... • 
try be' pleased to state: 

(a) the total export at manganese 
ore during 1958 (State·wise); and 

(b) the total amount of foreign ex-
change earned thereby? 

The Minister of Commerce and ID-
4ustry (Shrl Lal Bahadur Shastri'): 
(a) and (b). Statewise export figures 
are not available. The total export of 
manganese are during 1958 (January-
November) was 8,36,000 tons valued 
at Rs. 1,411 lacs. 

Impon 01 Badlo Seta 

1'19. Ihrl Ram KrllhaD Gupta: Will 
the Minister at Commerce and 1D4aa-
try be pleased to state: 

(a) the total number or radio sets 
imported during 1958; and ' 

(b) the amount 01 toreien exchanp 
incurred thereon? 

'!'be M1aIster of COIIIIIleI'ee aDd ID-
.aatrr (8brl La) Baba4ar SJautrI) : 
(a) and (b). There is a total ban on 
the commercial import 01 radios since 
Oetober, 1957. However, u a PIn of 

personal baggage, about 1,500 radios 
costing Rs. 4 lakhs have come in 
during January-November, 1958. 

Passports tor U.S A. 

1490. Shrl D. C. Sharma: Will the 
Prime MlDlster be pleased to state: 

(a) the number of passports issued 
tor U.S.A. during the 18st five years, 
(year-wise); and 

(b) the number ot Indian immi-
grants at present in U.S.A.? 

The Prime MlDlster and MIDJster of 
External Hairs (Shrl lawabarlal 
Hebra): (a) The number of passporta 
issued tor U.S.A. during the last five 
years (year-Wise) is given below:-

1954 4255 
1955 3987 
i958 5141 
1957 4331 
1958 3653 

(b) The total number at immigrants 
of Indian origin into the U.S.A upto 
the end of June, 1958 is estimated to 
be 2,924. 

Goa-Bomba, steamer Services 

teBl. Shrl D. C. Sharma: Will the 
Prime MIDIs&er be pleased to reter t() 
the reply given to Unstarred Question 
No. 2208 on the 17th September, 1958 
and state whether any decision has 
since been taken to start steamer ser-
vices between Goa and Bombay? 

The Prime Mlnlster and Minister of 
External Main (Shri Jawabarlal 
Nehru): The proposal is still under 
consideration but at present it is not 
likely to be accepted. 

IDdIaDa In BIU'IIIa 

1491. {Shrl D. C. Sharma: 
. 8hr1 ~ U. Parmar: 

Wnl the PrIme MJaJst. be pleased 
to reter tel the reply given to Unstar-
red Question No. 2206 on the 17th 
September, 1958 and state the number 
ot Indilln nationals affected by the 
Land NationaUsation Act in Burma. 
who have been paid compensation 
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(b) if so, the details thereof with 
their location?

The Blinister of Conuneree and In- 
dnstrj (Shri l,al Bahadur ShastrDr 
(a) and (b). The Orissa Government 
propose to set up five Industrial 
Estates during the Second Plan period. 
The location aud estimated cost of 
these estates are given below. The 
Estate proposed for Rourkela is 
medium sized:—

during the period July 1958 to the Slst 
January, 1959?

The Prime Minister and Minister of 
External Affairs (Shrt Jawaharlal 
Nehrn): The number of Indian
nationals affected by the Burmese 
Land Nationalisation Act is not known. 
The Government of Burma do not 
maintain nationality-wise statistics in 
this respect.

It is, however, informally under
stood that 298 claims from Indian 
nationals  ̂ involving a sum of 
Rs. 5,35,659, were paid during the 
period from the 1st July, 1958 to the 
Slst January 1959.

Export of Jute Goods
1493. Shri Pangarkar: Will the

Minister of Commerce and Industry
be pleased to state:

(a) the total volume of Indian 
jute goods trade with Japan and 
Egypt during the year 1958-59 so far;

(b) whether there is any decline in 
the trade; and

(c) if so, the steps taken b^ Govern
ment in the matter?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):

(a) The value of jute goods export
ed to Egypt during January—Novem
ber 1958 was nearly Rs. 2‘4 crores; 
the volume of trade with Japan during 
the same period was “nil”.

(b) Yes, Sir, so far as Egypt la 
concerned.

(c) No special steps have been con
sidered in respect of Egypt.

As Japan has got her own Jute 
manufacturing industry, there is no 
possibility of trade in jute goods with 
that country.
Medium Industrial Estates in Orissa

1494. Shri P. K. Deo: Will the
Minister of Commerce and Industry

, be pleased to state:
(a) whether there is a proposal to 

_  set up medium Industrial Estates in 
“ X)rissa; and

Location - Cost (Rs. in lakhs)

Cuttack 33 69
Jhaxsu,"!ud« 5'97
Rourkela 12-44
Berhampur 6 13
Kendrapxri 4 '47

Total . 62-70 lakhs

Grant of Industrial Licences

1495. Shri V. P. Nayar: Will 
Minister of Planning: be pleased 
state:

the
t&

(a) whether the Planning Commis
sion is consxilted before industrial 
licences are granted for new imits;

(b) whether the opinion of the
Planning Commission was taken be
fore licences were given for Dunlops 
to start a Rubber Tyre factory at 
Madras or the Tata Italian combina
tion to start a tyre factory in Bombay 
State; and ,

(c) the reasons, if any, for recom
mending such licences?

The Deputy Minister of Planning 
(Shri S. N. Mishra): (a) No, but the
Planning pommission is represented 
on the Licensing Committee set up 
under clause 10 of the Registration and 
Licensing of Industrial Undertakings 
Rules for making recommendations 
regarding the licensing of industrial 
imits, and is specificiHly consulted if 
any important issue arises.

(b) The Planning Commission was 
, not specifically consulted.

Cc) The Licensing Committee re
commended the grant of licences be-
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cause new capacity is required in 
order to meet fully the anticipated de-
mand. In the case ot the Madras 
factory ot Dun'lops there was the fur-
ther consideration that the establish-
ment ot a plant in the South would 
,contribute to greater dispersal ot the 
~ bber tyre manufacturing industry. 

.:statement. 01 Account bBued to D .... 
placed Cla1mants 

1496. Sbrl Onkar Lal: Will the Minis-
ter of Reba.blUtatlcm and MInority 
Main be pleased to state the number 

,'Of Statements ot Account issued under 
the Displaced Persons (Compensation 
~nd Rehabilitation) Act ot 1954 so far? 

The MInIster 01 RehabWtatton and 
Minority Atraln (Sbri Mehr Cband 
Khanna): Up to 31st January, 1959, 

:51,159 Statements ot Account have 
been issued. 

Export ot Machines and Plant to 
Burma 

1'9'7. Shri SiddaD.aDjappa: Will the 
.Minister of Commerce and Industry be 
pleased to state the steps the Govern-
ment ot India are taking to encourage 
'Indian flrms to export their products 
to Burma in view ot the tact that the 
'Burmese Government have recently 
'issued licences for import into that 
• country of a large variety of machines 
;and plant? 

The MJnister of Commeree ana 
IDdUlltl'y (Sbrl Lal Bahac1ar ShutrI): 
"The tact that the Government 01 
Burma has issued licences for the im. 
port of a large variety 01 machines haa 

'been brought to the notice of the 
Engineering Export Promotion Council 

. and the Director General 01 Commer-
dal Intelligence and Statistics, who 
will arrange suitable publicity amon, 

·exporterl. 

Esport 01 K1anlte Ore 

1'''' SbrI Sfddan&njappa: Will the 
Minister 01 CoauDeree aDd lad....., 
',be pleased to state: 

(a) whether it is a tact that export. 
of Jtyanite ore from India bave In-
.creased.; 

(b) if 10, by how much; and 

(c) what is the amount ot toreicn 
exchange earned trom the exports of 
this ore in 1957-58? 

The MIniSter of Commerce and In-
dustry (Sbri Lal Babadur Shastri): 
(a) Yes, Sir. 

(b) By 32,000 cwt. in 1957-58 over 
the exports in the preceding year. 

(c) Rs. 80 lakhs. 

EstabUsbment of Soda Asb Fa.ctoly .. 
Andhra Pradesh 

1499. Shrl M. V. Krishna Rao: Will 
the Minister ot ~ erce and indus-
try be pleased ro state: 

(a) whether there is any proposal to 
establish a Soda Ash Factory in 
Andhra Pradesh; and 

(b) if so, the progress made so tar? 

The MIII.lster 01 Commerce and in-
dustry (Sbrl Lal Bahadur Shastri): 
(a) No, Sir, 

(b) Does not arise, 

Pakar Quarry Worken 

{ 
Sbri P. G. Sell: 

1500. Sbri Barman: 
Sbri S. C. Samanta: 

Will the Minister ot Labour u4 
Employment be pleased to state: 

(a) whether the items 01 concilia-
tion agreement dated the 8th July. 
1956 on the past demands of Pakur 
Quarry Workers' Union and those 
alter the strike being called off on 
the 27th June, 1957, have been im-
plemented in full; 

(b) whether a siren has been in-
atalled to avoid exacting over-time 
and repeated disputes there tor time-
rated machine mazdoors employed. in 
45 plants under different manage-
ments in quarry siding, Pakur; and 

(c) whether any quarry worken 
welfare fund aimilar to that of coal 



4793 Written Answers PHALGUNA 15, 1880 (SAKA) Written Answer, 4794 

mines labour welfare fund has been 
started for the health, education and 
welfare of the workers? 

, The Deputy Minister 01 Labour 
(Shri Abid AU): (a) Yes. 

(b) A siren has been provided at 
the Gopalpur Mine for regulating 
working hours. Another owner has 
provided a whistle. In all other cases 
bells have been provided at crusher 
plants which are situated very near 

~. the mine workings so that the time 
signal can be heard by all mine 
workers. 

(c) No. 
LL.O. Expert for Madras 

1501. Shrt Keshava: wiTI the Minis-
ter of Labour and Employment be 
pleased to state: 

(a) at whose instance the services 
of an I.L.O. productivity expert in 
transport have been made available 
to Madras; and 

(b) whether his services are being 
spared for the State of Mysore? 

The Deputy Minister of Labour 
(Shrt Abld All): (a) At the request 
of the Madras Government. 

(b) No request has so far been re-
ceived from the Mysore Government. 

Vlstton from PaIdstaD aDd Vie. 
Ver •• 

1502. Shrt D. C. Sharma: Will the 
. Prime Minister be pleased to state: 

(a) the number of Pakistani 
nationals from East and West Pakis-
tan separately who visited India dur-
ing the year 1958; and 

(b) the number of Indians who 
visited East and West Pakistan 
separately during the same period? 

The PrIme Minister aDd Minister 01 
ExterDaI Affatrs (Shri Jawabarlal 
Nehru): (a) -6,45,742 Pakistan na-
tionals visited India from East 
Pakistan and 61,353 Pakistan nationals 

• 
visited India from West Pakistan dur-
ing 1958. 

(b) -2,22,896 Indian nationals visit-
ed East Pakistan and 88,346 Indian 
nationals visited West Pakistan dur-
ing the same period. 

Calclam Carbide 

1503. Shri Bam KriIbaa. Gtqtta: 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether it is a fact that produc-
tion of calcium carbide in India is 
considerably lower than that needed 
for internal consumption; and 

(b) if so, the nature of the steps 
taken or propose to be taken to make 
the eountry lelf-sufficient in this ~ 
pect? 

The Minister of COIIlIDerCe IUId 
Industry (SbI'f Lal Babadar SJauirl): 
(a) Yes, Sir. 

(b) Steps have been taken to in-
crease the indigenous production by 
licensing additional capacity throuJh 
expansion of existing units and instal-
lation of new units. 

IDBtallatJon of Statues III Delhi lUI. 

1504. 

New Delhi 

r Shri Ram Krlshan Gupta 
I Shri Bhatt Darshaa: 
~ Shri D. C. Sharma: 
L Sardar Iqbal Slnp: 

Will the Minister of Works, Bou-
ine an4 Suppl), be pleased to refer to 
the reply given to Unstarred Ques-
tion No. 1040 on the 8th December, 
1958 and state at what stare 11 the 
question at installation of statues at 
Buitable places in Delhi and New 
Delhi? 

The MinIster of Works, BotUiDc and 
Sapply (Sbri K. C. lleddy): The 
AdvisOry Committee on the installa-
tion of statues in the Capital have 

-----------._----------- .--------... _------- --
-This figure 

edlleft Assam 
381(A') L.S.D.-3. 

does 
during 

not include Pakistanllndian nationals who enter-
1-11-58 to 31-12-1158. 
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not been able to make any specific 
recommendations to the Government 
of India as the proposals received by 
them were either not duly supported 
by offers of funds or were, in certain 
cases, withdrawn by the sponsors. 

Trade with Japan 

f Shri Ram Krlshan Gupta: 
1505. l Sbrl DalJlt Slqb: 

Will the Minister of Commerce and 
IDclastry be pleased to state: 

(a) whether there has been any im-
provement in the export of Indian 
goods to Japan during 1958-59 in com-
parison with that of 1957-58; and 

(b) whether the imports into India 
from Japan have declined during 
1958-59 as compared to 1957-581 

Tbe Minister of Commerce and 
Inclustry (Shrl Lal Bahadur Shastri): 
(a) and (b). A statement showing 
figures of India's export to and im-
port from Japan for 1957-58 and 
1958-59 (April-November 1958) is 
placed on the Table. [See Appendix 
Ill, annexure No. 41]. 

Lerlslatlon for Motor Transport 
Workers 

~
S ri Ram KrlshaD Gupta: 
Shrl Bhakt DUIban: 

1506. Shrl T. B. Vlttal Rao: 
L Shrl Kodlyan: 

Will the Minister of Labour and 
Employmeat be pleased to refer to 
the reply given to Starred Question 
No. 850 on the 11th December, 1958 
and atate at what atage is the ques-
tion of enacting legislation to regu-
late working conditions of motor 
transport workers? 

The Deputy MInIster of Labour 
(Sbri Abld All): The various propo-
.. ls regarding hoon of work. spread-
over and payment for overtime work 
fOr motor transport workers are still 
under examination of the Central 
Government 

Partition Committee 

r 8hri Ram Krlsban Gupta: 
1507. ~ Sbrl D. C. Sharma: -.... 

L Sbri Ajlt Singh Sarbadi: If 

Will the Prime MinIster be pleased 
to refer to the reply given to Starred 
Question No.8 on the 17th November, 
1958 and state: 

(a) whether any more meetings of 
the Partition Committee of the West 
Pakistan and Punjab Governments ~ 
were held to discuss matters regard-
ing which agreement was not reach-
ed;and 

(b) if so, the matters regarding 
which decis10ns have been reached? 

The Prime Minister and Minister of 
External Mairs (Shrl Jawabarlal 
Nehru): (a) No Sir. No further meet-
ing of the Partition Committee of the 
Governments of West Pakistan and 
Puhjab has since been held. 

(b) Does not arise. 

Purchase of Ganny Rap 

1508. Shrl Ramesbwar Taotta: Will 
the Minister of Works, HousiDc and 
Supply be pleased to state: 

(a) whether the Food Department 
purchased gunny bags during Novem-
ber or December, 1958; and 

(b) whether the prices were lower 
than the minimum prices fixed by the 
Indian Jute Milk; Association? 

The Minister of Works, BoustnC and 
Supply (Shrl K. C. Keddy): (a) 
46,400 bales (139,20,000 pieces) of B 
Twill Jute Bags valued at Rs. 133.42 
lakhs were purchased on the 9th 
December, 1958 by the Diredorate 
General of Supplies and Disposals, on 
behalf of the Ministry of Food and 
A,riculture--Department of Food. 

(b) Purchases were made at prices 
lower than the floor prices notifted by .-
the Indian Jute Mills Association to 
their memben. 
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IDdla 1958 ExhlbltiOD 

1509. PaDdlt D. N. Tlwary: Will the 
Minister of Commerce aDd Industry 
be pleased to state: 

(a) the number of new appoint-
ments made. if any, for the "India 
1958" Exhibition category-wise and 
the scale ot their pay (excluding 
daily labourers); and 

(b) whether any ot the posts are 
to be made permanent? 

The MInIster 01 Commeree aDd 
IDdustry (Shrl Lal Bahadur Shutri): 
(a) A statement is placed on the 
Table. [See Appendix III, annexure 
No. 42]. • 

(b) No, Sir. 

Randloom WeavlDr Co-operative 
SocleUes In Punjab 

r Shrl AJit Slnl"b Sarhadl: 
1510 ~ Shrl Ram Krisban Gupta: 

L Sardar Iqbal Slnrb: 

Will the Minister ot Commerce aDd 
IDdustry be pleased to state: 

(a) how many handloom weaving 
co-operative societies are there in 
Punjab (District-wise); 

(b) whether any survey has been 
made of weavers and, it 10. with 
what results; and 

(c) what steps are being taken to 
bring all the weavers under co-oPera-
tives? 

The MlaJster 01 Coauneree aDd 
lDdustry (Shrl La) Baha4ar 8ba1trl): 
(a) 588 on 31st December, 1958. 
District-wise figures are not avan-
able. 

(b) Yes, Sir. It has been reported 
by the State Government that the 
SW"Vey Report will be publUhed 
shortly. 

(c) Weavers outside the co-opera-
tive told are progressively persuaded 
to join co-operative !IOCietres or fonn 
""'" on". A. an incentive meantre. 

loans and grants are given as tinan-
cial assistance for contribution to 
share capital and tor purchase of 
equipment etc. 

t~tt. "" -mr """ : ~ 
"" ~ ~ Jttft q ~ ~ f'IfT 
'fM fit; : 

('Ii) ~ q " t fit; ~ it; 
~nif' 1fi~~~ 

fif¥ntT ~ if(Y fiI;1n" Iflfr t ; 
(W) qf{ tt, m ~ iti ~ 

-mar t; m 
('1') ~ IIi1f ~ ~ ~ lilt 

qror t ? 

"" ~ ("" wrfQ -) 
('Ii) {t ('1'). ~~~it; 1f~ 
~ it; ~ ~ m I5I1f fifIn1T 
~ t7,Ifi I5I1f ~ ~ t -,,- t tv.. " 
~ 1fiTIf ~ -qT t I 

IDch .. trlaI Estate In Batala 

151%. Shrl D. C. Sharma: Will the 
Yinister of COIlUDC!ree aDd lDduatry 
be pleased to reter to the reply liven 
to Starred Q~ ti n No. 24 on the 
17th November, 1958 and state the 
up-to-date progress made In cons-
tructing buildin., for the Industrial 
Estate at Batal. in district Gurda.· 
pur? 

The MJUIter 01 Commeree aDd 
tadastry (8brt La) llaba4ar 8butrt): 
t\ piece of land measurin; about 30 
teres has been seJec:ted and necessary 
,tepa for ita acquJsltion are bein.c 
taken by the State Government. 111e 
construction work of Indu.trial Units. 
Road.. Drainage etc, I.e propoted to be 
taken up dunn. 1858-80. 
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NaUoaal Sma11 lJuJastries Corporatton 

1511. 8br1 panJcrdal: Will the Minis-
ter ot Commerce and lDdastry be 
pleased to state: 

(a) whether the National Small 
Industries Corporation has accepted 
applications from small industries in 
Orissa under the scheme tor supply-
ing machinery on hire-purchase; 

(b) it so, the number ot applica-
tions received and accepted so tar 
from Orissa; and 

(c) whether machinery has since 
been supplied to small-scale indus-
tries in Orissa? 

TIle Minister 01 Commeree and 
Indulltry (Shrl I.al Bahadur Shastri): 
(a) Yes, Sir. 

(b) 10 applications covering 47 
machines valued about Rs. 7.76 lakhs 
were accepted out ot which 7 applica-
tions covering 42 machines valued at 
RI. 5.71 lakhs were either withdrawn 
after acceptance or rejected for non-
receipt of earnest money etc. As such 
3 applications covering 5 machines 
valued at Rs. 2,05,120/- were finally 
accepted. 

(c) Orders for three machines have 
already been placed, out of which 2 
machines have been delivered and 
action is in progress tor the other 
machines. 

Co-operative Societies In ManJpur 

151.. Shrl L. Aeba. Slnrb: Will 
the Minister of COllUDel'ee and indus-
try be pleased to state: 

(a) the number of Hand-pounding 
Co-operative Societies registered in 
Manipur; 

(b) the number of such societies 
which were gran~d loans by the 
lI/Ianipur Administration during 1958; 
IUld 

(c) the largest amount of loan 
granted so far to a single co-oper-
aUve society? 

The Mbdster ot Commerce aud 
Industry (Shrl Lal Bahadur Shastri): 
(a) 22. 

(b) Nil. 

(e) Rs. 23,875 during 1956-57. 

tltl. ' ft~ ~ : ~ '  
~~~ t ~i ; : 

(ifi) ~ ~ ifiT NliHlf ... iIr 
~tn:~~~~1tit 
W<Nr ~ fu7t ~~ ~ ifiT ~ 
~ ifiT f<f:<m: ~, ~ 

(~) ~~, m film 1IT'IT ~ ~ 
1R ~  

"'" Ihft ~ .t .t;~ *'it 
(~ 1J i1~ (ii ('1 ;i~): (ifi) ~ (~). 
~ "" ~, ~ ~ it f~ . f '  
if;~tn:~~~ 
a· fi ~. ~ ~ -- ~. ~ ~ ~ 
~ i"'lll i "'Illl '" 1<:"1<4 ~~ 1<:"1 If Q.~' .... C.I .... 

~ ifiT ~ IR: fun' ~, ~ ~ 
~ t ~ ~ ~1 1f'  ~ ~ ~ 
' ~~'1 ~~,f~~ 
it ~~if~~~ 
~ (~ ~ m) ~ ~ IR: 
fun't I ~ ~ ~ 1iR Hxt ~ IR: 
~~t  

Career Pamphlets 

1516. Sbri AuroblDdo Ghosal: Will 
the Minister of Labour and Employ-
ment be pleased to state: 

(a) Whether any career pamphlets 
have been published; 

(b) it so, the number thereot; 

(c) the languages in which they 
have been published; and 

(d) the mode of their distribu-
tion? 
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The Depaty MinIster of Labour 
(Shri Abld Ali): (a) Yes. 

(b) 51. 

(c) 51 in English. Of these 36 have 
been translated in Hindi and 19 in 
Oriyya. 

(d) Priced copies are On sale at 
Government Book-sellers and at all 
Employment Exchanges. They are 
also put up for sale at exhibitions, 
melas and conferences. Two compli-
mentary copies are sent to all High 
Schools through the State Directors 
of National Employment Service. 

Employees' Provident Fund Act. 

1517. Sbri Aurobind. Ghosal: Will 
the Minister of Labour and Employ-
ment be pleased to state: 

(8) the number of contraventions 
of Section 14 of the Employees' 
Provident Fund Act that have taken 
place in the year 1958; and 

(b) in how many cases there have 
been convictions? 

Tbe Dcputy Minister of Labour 
(Shri Abid AU): (a) and (b). The 
total number of contraventions and 
convictions from the inception of the 
Scheme to the 31st January, 19511 are 
given below: 

(a) Contraventions-1,509. 

(b) Convictions-553. 

The figures for 1958 only are not 
readily available. 

Sindrl FertiUsers and Cbemlcala 
(Private) Ltd. 

1518. Sbri AurobiDdo Gboul: Will 
the Minisier of Commerce and lDdus-
try be pleased to state the amount of 
foreign exchange saved since the pro-
duction started at the Sindri Ferti-
lizers and Chemicals (Private) Ltd.? 

The Minister of Commerce and 
lDdlllJtry (Sbrl Lal Babadur Sbaatri): 
The foreign exchange saved, conse-
quent on the reduction in imports of 
fertilizers due to Sindri's Production, 

is about Rs. 60 crores upto 31st 
December, 1958. 

ManaladunJ 01 ......... Carbide 

1519. Shri D. C. Sbarma: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether Government have re-
ceived any response from any private 
enterpreneur for the manufacture of 
tungsten carbide; 

(b) if so, the names of firms in-
terested in this industry; and 

(c) whether any tinal decision hu 
since been taken? 

The MInIster of Commeree and 
Industry (Shri Lal Babadur SbastrI): 
(a) to (c). A number of enquiries 
have been received in regard to l!Iet-
ting up of manufacture of tun,sten 
carbide. Concrete proposals are 
however not yet received and as such 
no final decision has been taken there-
on. 

Employmeat 1D W" BeapI 

1520. SbrlmatJ Beau Chakravarti,.: 
Will the Minister of Labour aad Em-
ployment be pleased to l!ltate: 

. (a) whether it is a fact that em-
ployment opportunities in West 
Bengal tailed to improve dUrin, 1958; 

(b) the total number ot vacancies 
notified in public sector and those in 
private sector durin, the above 
period; 

ec) the number ot industries clOied 
down; 

(d) the number of persons declared 
Gurplus or retrenched due to nation· 
alisation or closure; and 

ee) whether it is a tact that the 
rate of new jobs created under the 
Second Five Year Plan has slowed 
down'.' 

The Depat,. M.IaIRer 01 Laboar 
(Sbd Abld A.Ii): (a) No ... ellment 
hal been made. 
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(b) In the publit sector-20,838. 
In the private sector-5,317. 

(e) Four jute m.ills are reported to 
have closed. 

(d) All surplul persons were 
absorbed in other mills. The actual 
number is not known. 

(e) No specific information is avail-
able. 

Edueated Unemployed lo West Bengal 

1521. ShrlmatJ Renu Chakravartt)': 
Will the Minister of Labour and Em-
ployment be pleased to state: 

(a) whether the number of educat-
ed unemployed in West Bengal has 
increased; 

(b) what has been the effect of the 
schemes undertaken by Government 
to reduce educated unemployed; 

(c) whether any further schemes 
are under cowideration; and 

(d) if so, what are they? 

The Deputy MloJster 01 Labour 
(Sbri Abld All): (a) The number of 
educated unemployed in the State as 
a whole is not known. The number 
of educated applicants (matriculates 
and above) registered with the Em-· 
ployment Exchanges rose by 4,226 
during 1958. 

( b) The overall effect of plan 
schemes is unknown. In West Bengal, 
188 persons have been trained at the 
pilot Work and Orientation Centre 
for Educated Unemployed which was 
set up in May 1958 under a special 
scheme and 147 are under training. 

(e) Yes. 

(d) (1) The establishment of Work 
& Orientation Centres under a re-
vised scheme. 

(2) The establishment of Goods 
Transport Cooperative Societies. 

(3) An Apprenticeship Traininc 
Scheme. 

Industries In Dbarmanarar, Tripara 

1522. Shrl Bangsbl Thakur: Will 
the Minister of Commerce ancl Indus-
try be pleased to state: 

(a) whether Government contem-
plate to start industries in Dharma-
nagar, Tripura on the basis of avail-
ability of raw materials; and 

(b) if so, when and what are those 
industries? 

The Minister 01 Commerce and 
Industry (Shri Lal Babadur Sbastri): 
(a) Yes, Sir. 

(b) A survey of the Tripura ad-
mmistrative aiCa is proposed to be 
taken up to explore the possibility 
of setting up industries in this area on 
the basis of locally availabe raw ma-
terials. A pulp mill and a small 
sugar plant are at present under ccn-
templation. These schemes will be 
included in the Third Five Year Plan 
as and when power supply is avail-
able. 

Rural IndustriaUsatJon Programme 

J Shri Wodeyar: 
1523. 1 Pandit J. P. Jyotlsbl: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) the amount allotted to States 
for the development of Cottage and 
Small-Scale Industries under execu-
tion in the rural parts of the Coun-
try in 1958-59; and 

(b) the amounts spent by each 
State so far? 

The MinIster 01 Commerce aDd 
Industry (Sbri LaI Babadur Shastri): 
(a) A statement showing the indus-
try-wise and State-wise Central assis-
tance allocated for 1958-59 for cottage 
and small scale industries is placed on 
the Table. [See Appendix III, anne-
xure No. 43]. The major portion of 
the deve'lopmental achemes in respect 
of khadi (traditional and Ambar) , 
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village industries, hand looms, handi-
crafts, sericulture and coir are for 
execution in the rural parts. Schemes 
relating to small scale industries and 

'1powerlooms are also being implement-
ed in the urban and rural parts of 
the country. 

(b) A statement is placed on the 
Table. [See Appendix III, annexure 
No. 44.] 

ElQPloyment Exchaqes In Delbi 

1524. Shrl D. C. Sharma: Will the 
Minister of Labour and Emplo7ment 
be pleased to state the number of un-
employed Graduates, Intermediates 
and Matriculates on the live registers 
of the ~nt Exchanges in 
Delhi at present? 

The Deputy Minister of Labour 
(Shrl Abld All): The information is 
given below: 

Category No. on the Live Register 
as on 31St December, 19S8. 

(I) 

Graduates 
Intermediates 
Matriculates 

TOTAL 

-----------

• 

Mills owned by Blrla Brothen. 

1525. Shrl Slnh-sau SlnCh: Will the 
Minister of Commerce and IndUBtry 
be pleased to state the number of 
mills owned or managed by the Birla 
Brothers in India and foreilJl coun-
tries? 

The Mlnlster of Commerce and 
Industry (Shri Lal Bahadur ShastrI): 
The Department of Company Law 
Administration keeps a record of 
Joint Stock Companies, but main-
tains no separate list of the trading, 
manufacturing or other units operat-
ing within the legal framework of 
the companies. While the Depart-
ment possesses information as to the 
managerial control exercised over the 
companies, it is not in a position to 
indicate as to what extent the owner-
ship of these companies belongs to a 
Particular group. 

The information readily available 
with the Department shows that the 

22,680 

three leading managing aiency com-
panies in this group, viz., 'Birla Bro-
thers Private Limited', 'Cotton 
Agents Private Limited' and 'BirIa 
Gwalior Private Limited' which are 
presumably referred by the Hon'ble 
member as "the Birla Brothers". 
manage between them 52 companies, 
including 23 lIubsidiaries. Three of 
these companies are known to func-
tion in foreign countries. 

IJadian Labour Conference 

1526. Shri Muhammed Elias: Will 
the Minister 01 Labour and Emplo7-
ment be pleased to state the names of 
those industries and establishments In 
case of which the recommendations of 
15th Session of the Indian Labour Con-
ference in respect of minimum wagt.> 
had been Implemented? 

The Deputy MInIster of Laboar 
(Sbri Abld AJI): The recommenda-
tions were brought to the notice of 
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the State Governments. No infor-
math,n about the action taken by the 
State Governments has been receiv-
ed. 

BaJaace of Trade with Australia 

1521. 8hr1 Ajlt 8~  SarhadJ: Will 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) what has been the balance of 
trade with AUGtralia during the last 
two years; 

(b) whether export of jute, jute 
goods and textiles to Australia a~ 

increased in the year 1958; and 

(c) if not, what efforts have been 
made in this connection? 

The Minlster of Commerce and In-
dutry (Shrl Lal Bahadur Shastri): 
(a) to (c). Two statements are placed 
on the Table. [See Appendix III, 
annexure No. 45]. 

Balance of Trade with Canada 

1528. Shri Ajlt Singh Sarhadi: Will 
the Minister of Commerce and indus-
try be pleased to state: 

(a) what has been the balance of 
trade in the year 1958-59 with 
C'anada; nd 

(b) what Gteps have been taken to 
increase the export of jute, jute goods 
and cotton textiles to that country? 

The Minister of Commerce and in-
dustry (Shri Lal Bahadur Shastrl): 
(a) A statement showing the balance 
of India's trade with Canada during 
the period April-November, 1958, for 
which the latest figures are a ai ab ~, 
is placed on the Table. [See Appen-
dix UI, annexure No. 46]. 

(b) Apart from general export pro-
motion measures, some special steps 
for increBGing exports of Indian jute 
goods and cotton textiles to Canada 
have been tllken. These are set out in 
the statement placed on the Table. 
(See Appendix m, annexure No. 48]. 

P.T.O. CoDce8dOll for Coftee Board 
Staft 

1529. Sbri Sanganna: Will the Minis-
ter of Commerce and Industry be y. 
pleased to state: ~ 

(a) whether it is a fact that Gov-
ernment have granted P.T.O. O'1 ~S

sions to the staff of the Coffel! Eoard; 

(b) whether the members of ~1e 
staff of the India Coffee HouGes and 
Depots are entitled to those conce .. -
~ r ;and ~ 

(c) if the answer to part (b) be in 
the negative, the reasons therefor? 

The Minister of Commerce and In· 
dustry (Shri Lal Baha.dur Shastri): 
(a) Coffee ~ ard has, with the ap-
proval of the Government, granted 
P.T.O. concessions to its employees. 

(b) Staff working in the Pool 
Depots and Powder Distribution Cen-
tres are entitled to this conre,si.:m. 
Staft working in the Coffee Housl!s 
are not entitled to this concE'sqion. 

(c) Staff working in Coffee Houses 
are treated as 'Industrial emp]oyecos' 
and just as Government have exclud-
ed its 'Industrial employeeG' frnm the 
operation of the orders grunting 
P.T.O. concessions, Coffee Board has 
also disallowed this concession to its 
'Industrial employees'. 

Industrial Policy ResolutioD of 1956 

1530. Shri Bimal Ghose: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(al whether the development of 
new industries in the Public and Pri-
vate Sectors as indicated in the 
Industriill Policy Resolution of 1956 
has been and is being strictly adhered 
to; and 

(b) if not, the cases where breach-
es have occurred and the reasons 
thereof? 

The MlDlster of Commeree and Ill-
clutr1 (Shri Lal BaIuuIur Shastrl): 
(a) Yes, Sir. 

(b) Does not arise. 
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French Documentary 

1531. Shrl Balder: Will the Prime 
Minister be pleased to state: 

(a) whether the attention of Gov-
ernment has been drawn to 3 French 
documentary film which was exhibit-
ed on the 14th, 18th and 20th of 
December, 1958, in the Playel 
Cinema Hall in Paris, scandalising the 
religious rites of Bengal; and 

(b) if so, steps taken by Govern-
ment in the matter? 

The Prime Mi.Rister and Minister 
of External AJrairs (Sbri Jawaharlal 
Nehru): (a) and (b). The Elabassy 
of India, Paris, who were invited to 
see the 111m in qU85tion, viz. "Splen-
deur Des Rites Religieus", have stat-
ed that the film is not objectionable; 
on the other hand, a portion of the 
film was considered highly favourable 
to India. 

Land for Refugee Market.. and 
Colonies 

1532. Raja Mahendra Pratap: Will 
the Minister of Rehabilitation and 
Minority Aftirs be ea~ed to state: 

(a) what was the purchal3e price of 
the land per square yard for each 
Government-built refugee mapket or 
refugee colony in each State in India 
and what amount per square yard is 
being charged tor the same land used 
for the refugee market or refugee 
colony from the refugees of West 
Pakistan in each State; and 

(b) how much the Gcvernment 01 
India have received as r~nt annually 
from the West Pakistan refugees for 
Government-built refugee m&rket or 
refugee colony in each r.tate and the 
evacuee properties in India? 

The MInIster of &ebab!UtaUon and 
MiIIont1 AJrairs (Sbd \lehr Chand 
Khanna): (a) and (b). The number 
of units constructed in ditrerent States 
h India is about 2 lakhlr. The num-
ber of urban evacuee ~ Pf'rtie  i. 
about 2,85.000. The inl.lrmation Is 
not readily available and the time and 

labour involved 'in its collection is not 
considered to be commf>mUr:lhl WIth 
the results likely to be nchieved. If 
information is required about any 
particular market or colony, all effort 
will be made to collect it. 

Export of Indian Goods to Archaoistan 

1533. Shd nalJIt Slqh: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether there is any improve-
ment in the export of Indian goods to 
Afghanistan during 1958-59 so far in 
comparison with that of 1957-58; and 

(b) whether the exports tram 
Afghanistan have declined durin, 
1958-59? 

The Minister of Commerce and in-
dustry (Shri Lal &hadur ShastrI): 
(a) and (b). A statement showing 
our exports to and imports from 
Afghanistan during 1957-58 and 1958-
59 (April-November) is placl;d on the 
Table. [See Appendix III, annexure 
No. 47J. 

Nanca} FertlU.ers and Chemicals 
(Private) Ltd. 

1534. Shri DaUlt S11lI'h: Will the 
Minister of COIDIIleree IIIId Industry 
be pleased to state: 

(·a) the number of regular skilled 
and uIlGkilled employees working in 
the Nangal Fertilizers and Chemicals 
(Private) Ltd., 

(b) the number of oustCCB amon, 
them; and 

(c) the number among them belon,-
ing to Scheduled Castes? 

The MInister 01 Commerce and In-
...., (8hri La! ..... daT Sbutrt): 

(a) Skilled 343 
Unskilled 488 

(b) Skilled 87 
Unskilled 218 

(c) Skilled " UDSkilled II 
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Export of GUDDy Bars to Burma 

15:\7. Shri SlddanaDjappa: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether it is a fact that India's 
exportG of Gunny bags to Burma are 
likely to decrease; and 

(b) if so, what are the reasons 
therefor? 

The Minister of Commerce and in-
dustry (Shrl Lal Bahadur ShastrI): 
(a) Yes, Sir. 

(b) Mainly the expansion of jute 
manufacturing industry in Burma. 

(b) : 

1958 

February 
March 
April 
May 
June 
July 
August 
September 
October 
November 
December 
January, 1959 

Import of Cotton 

1538. Shrl Slddananjappa: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the period for the Im-
port of Cotton from soft currency 
areas had been extended; and 

(b) if so, till what date Ilnd which 
variety of Cotton was affected there-
by? 

The Minister 01 Commerce and in-
dustry (Shrl Lal Bahadur Shastri): 
(a) Yes, Sir. In two instances the 
period of shipment was extended. 

(b) In the first instance the ship-
ment period was extended from the 
31st October, 1958 to 31st January, 
1959 and in the second case from 31st 
January, 1959 to 31st March, 1959. 
The varieties to be importf'd were 
cottons stapling 01 1-3/16" and above 
and 1-1/16" and above. 

Rlndustan Machine Tools (Private) 
Ltd., Banplore 

1540. Shrl Morarka: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

('a) the total number of different 
lathes produced in Hindustan Machine 
Tools so far; 

(b) the production month-wise dur-
ing the last 12 months; and 

(c) the approximate cost or produc-
tion per unit? 

The MInister of CoJlllllel'U and in-
dustry (Sh.rI Lal Bahadur Sha.trl): 
(a) 666 lathes of Oerlikon design. 
:This includeG 13 lathes &5sembled 
from imported c n~nt.). 

Lathes 

34 
22 
30 
30 
2S 
2S 
IS 
IS 
10 

2S 
30 
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(c) It is regrettt!d that the cost of 
production in a commerci:il under-
taking is not advisable to be disc1os-

Year 

1955 
1956 
1957 
1958 

Khadi Gramodyog Bhawan, New 
Deihl 

1541. Sardar Iqbal Singh: Will the 
Minister of Commerce and Indu!ltry 
be pleased to refer to the reply ghen 
to U.S.Q. No. 1104 on the 8th De.::em-
bel', 1958 and state: 

(a) whether the Khadi ane: Village 
Industrico.; Commission has since con-
sidered the demands of the Empioyces 
of the Khadi Gramodyog Bhawan, 
New Delhi in consultation with the 
Khadi Gramodyog Bh<lwan authori-
ties; 

(b) if so, the decision taken, if any; 
and 

(c) if the answer to (a) be in the 
negative, how long it wi1l hke to 
come to a decision in the matter? 

The Minister of Commerce and In-
dUIU1 (Sbrl Lal Bahadur Shastri): 
(a) The demands are still under con-
sideration. 

(b) Does not arise. 

(c) Decision will be taken as soon as 
possible. 

Employees' State insunDre Scheme 
154%. Sardar Iqbal Slnrb: Will the 

Minister of Labour and EmploJIDent 
be pleased to state: 

(a) the arrangements for hospitali-
sation under the Employees' State 
Insurance Scheme in Punjab; 

ed. However the sale price:5 of the 
Oerlikons type lathes since beginning 
up to date have been 116 under: 

Hindustan H-2.2. (e%-
factory price) 

1000 mm 1500 mm 

Rs. Rs. 

42,000 41,000 
39,000 41,000 
36,000 38,000 
29,500 34,000 

(b) what will be the mirJmum ade-
quate number of beds t'f·quired to meet 
the needs of ttle insured persons and 
their families; and 

(c) the amount Gpent on the medical 
needs of families of insured workers 
in Punjab so far? 

The Deputy Minister of Labour 
(Shri Abld All): (a) 29 general beds 
have so far been reserved in the 
existing hospitals. nre er ~d beds 
are also available to insured persons. 

(b) 51 general beds and 37 T.B. 
beds for the insured persons. 
Families are entitled to out-door 
medical care and domiciliary mid-
wifery only under the Scheme. 

(c) Figures of expenditure have not 
~t been compiled as medical care 
has been extended to the families only 
with effeet from 1st Novt!mber, 1958. 

Plan PablJelty In PaDjab 

15t5. Sardar Iqbal Slna'h: WllI the 
Minister of lDformatiOD aDd Broad-
castIq be pleased to state the amount 
of money sanctioned in 1958-59 for 
Plan Publicity in Punjab? 

The Mbaister of lIlfonaatlon .... 
... deutlq (Dr. IesItar): The Plan-
ning Commmion have a r ~ in 
the State's Budget a provalon of 
lb. 8 lakhs for Plan Publicity durin, 
1958-H. 
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COlt Structure of industries 

{ Shrl Ram Krlsban: 
1545' Shrl Bimal GIlose: 

Will the Minister of ~ erce SDd 
Industry be pleased to state: 

(8) whether it is a fact thet Gov-
ernment are considering a proposal 
to appoint study groups for looking 
into the cost ·.;tructure of some im-
portant industries in the ccuntry; and 

(b) if so, the number of groups ap-
pointed with the names c! important 
industries? 

'l.'Iae MIaUter 01 CGIIlJDel'tle and h-
dutrr (Sbrl LaI IIalwlar 8butrl): 
(8) and (b). Yes, Sir. The Govern-
ment are thinking of appointing three 
or four Study Groups lor looking into 
the cost structure of lome impt.rtant 
industries in India. The detaijs are 
being worked out in consultation with 
the Plannin, Commiss;on. 

• 
RE. MOTIONS FOR ADJOURNMENT 

U.S.-PAKISTAN DEFENCE PACT 

Shri Rem Baraa (Gauhati): May 1 
make a humble submission? Abo1.:t 
my adjournment motion, you were 
pleased to say that it was a continu-
ing matter. I fail to understand how 
it could be a continuing matter. My 
adjournment motion ;s nbout the 
molestation .... (lnterrupticms). It is 
a new phenomenon. It is not a conti-
nuing matter. At the same time they 
have trespassed into our territory and 
that it; also a new phenomenon. They 
have looted our property. That is a 
new phenomenon. These are not 
continuing matters. F;rinlt only Is 
the continuing matter. If you had 
given your ruling in ~ a: mntter in 
that way, I would have possibly 
understood It. But here I cannot 
understand how this Illatter cnn be 
brushed aside as a conti.,ulng matter. 

Mr. Speaker: The trouble in the 
bOl'der is assuming varioull shapes and 
forms. Today he may bring one flun 
and tomorrow another gun. Like-
wiose, there is e ta~i ' and all the 
other things. We a ~ been discus-
sing this matter from lime to time. 
The hon. Member will hav!" opportu-
nities. Let him gather all the other 
facts also and place this sHious matter 
at the time of the Gem'r&1 Disl'ussion. 
He may have an OppOI lunlty. Al-
most every day we wlll have an ad-
journment motion and sP.c that this 
Government goes out of office for thl, 
incident, one after the other. 1 am 
not going to allow th.' time of the 
House to be spent like this. Of -coune 
these are all matterR which OW! being 
taken notice ot. I have d!saJlowl.od it; 
I am not going to oblige the hon. 
Member by admitting thill alijourn-
ment motion .... (lntl!rruptlon,). 

Sbrl Rem Banaa: Sir. you were 
pleased to let me coll!!d al'ld gathpr 
enough of materials. I have all the 
material ready at thll moment. 

Mr. Speaker: But adjournmt'nt 
motion iJI not the proper rrmedy. He 
may choose other rcmedl"l. 
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8hrlmatt Renu Chakravartty (Basir-
hat): Sir, I had sent in en adjourn-
ment motion on the U.S. defence pact 
with Pakistan. I do not want It to 
be considered as an adjournmEnt 
motion which wants to Ct,n'iure the 
Government. Obviously, it cannot be 
GO but it is of sufficient importance for 
the House to adjourn to discuss this 
matter. As you know various assur-
ances were given by thp. Deputy 
Minister about the interpretation on 
the question as to the application of 
the Baghdad Pact and the use of 
arms received under the Baghdad Pact 
and so on. Now, the G.S.A. is not 
only giving arms aid but miEtary aid 
to any type of aggreS'.;ior. that may 
take place. Therefore, it is a very 
serious thing and this House must 
take cognisance .... (Interruptions). 

Shrl Raghunath Singh (Varan!!si): 
My calling attention notice relates to 
this. 

Mr. Speaker: I have disallowed the 
adjournment motion on this account. 
There is no responsibili\y on ~ e part 
ot this Government and after 1947, 
after the establiGhment of a democratic 
republic form of Governm!:!nt, it will 
be treated as a censure against the 
Government. The other opportulliUes 
are open to the hon. Members if they 
are anxious. 

The PrIme Minister antI Minister 
01 External Affairs (Shrl lawabarlal 
Nehru): Sir. if I may say. with rE'S-
pect, the question ot adjournmrnt 
motion hardly arises. But quite apart 
trom that, I would beg of you to peor-
mit me to make a brief statement on 
this subject ...... (Interruptions). 

Shrlmatt Rena Chakravartt)': I will 
even withdraw my adjournment 
motion immediately it the hon. Prime 
Mini05ter makes that statement. 

8hrl Rqhunath Sinrh: There is a 
calling attention notice on the same 
point. 

Mr. Speaker: Is he prepared to 
make the statement now? 

Slut lawalaarlal Nehru: Ye., Sir. 

I can well understand the concern 
ot Members about this news about 
the culmination of these long series 
of talks in the signing of a new mili-
tary pact between the United States 
of America and the Pakistan Govern-
ment. This matter has been before 
us in various forms in the last few 
weeks or more. In fact, it was as a 
result of the revolution in Iraq in July 
last that this question arose before the 
countries of the Baghdad Pact. They 
saw that the Baghdad pact had been 
dealt a mortal blow by Baghdad going 
out of it and hence they had meetings, 
I believe, in London. Then, soon 
after, certain provisional or other 
decisions weree taken to have bilateral 
pacts to replace in effect the Baghdad 
pact which, though continuing in 
form, had lost substance. We were 
concerned naturally and we follow-
ed these proceedings in so far !.'.s we 
could. We were not in, of COUl'se. On 
many occasions we have expressed our 
concern about it to the United States 
Government because new accounts 
were appearing in the world's Press 
about this and on many occasions we 
were assured that this was merely 
some past commitment being carried 
on and there was no question of any 
special or additional military aid and 
certainly it was not aimed against 
India and it was confined to the pre-
vious purpose of the Baghdad pact. 
So far as we were concerned, we 
were not enamoured of the Baghdad 
pact at any time. In tact we did not 
like any military pact, more especial-
ly, such as concerned us or concerned 
our satety. We did not like it. But 
anyhow, we were given this assur-
ance that this was a repetition of some 
old commitment and nothing new and 
the nature ot it would not change even 
in the bilateral pact. That has been 
the position. I have stated that-as 
the hon. lady Member stated just 
now-about these assurances. 

Now, a reference has been made to 
Otis pact in this momln..r's papers. 
We have not seen the tun text of it. 
It is possible that the text may be 
made public because I think-it is 
said-that it would be reristered at 
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the United Nations; if it is so, then it 
would be made public and if it is 
made public, we shall examine it and 
if the House so desires, I can place 
a copy on the Table of the House. 

But I should like to add that last 
evening the Ambassador of the United 
States visited our i'oreign Office--not 
me but the Foreign Secretary-presu-
mably after the signature of this bila-
teral treaty at Ankara and he told the 
Foreign Secretary, he repeated in fact, 
wha't he had said previously that this 
was not anything special or additional, 
this was an old commitment about 
military aid, etc. and he specially re-
peated that this was governed by the 
Congressional resoltlttion which is 
often called the EiGenhower Doctrine. 
That is to say, that it only applied to 
communist aggression and to none 
other. 

Now, I am, as I said, repeating what 
they have said. I do not personally 
think that any kind of aggression is 
likely to be prevented or any- secu-
rity to be added to by such pacts. That 
is my personal view. But, anyhow, 
this is the assurance he gave lalt 
evening. 

This morning's newspapers state that 
the Foreign Secretary of the Pakistan 
Government has put a different inter-
pretation to it (Interruption). There 
is apparently a conflict between the 
interpretation put by the United 
States Government and the Pakistan 
Government. We propose to point this 
out to the United States ~rn ent 
or their representatives and to enquire 
which is the correct interpretation; in 
fact, find out what the facts are as 
far as We can. That is all we can do. 
Sir, at this stage. But I thought it 
would be desirable for me to place 
these facts before the House. 

8hri Bem Baraa: May I know whe-
ther the U.S. Ambassador who met 
our Foreign Secretary last evening 
gave us a categorical as.c;urance to the 
effect that these commitments would 
not be utilised against India? 

8br1 .. awaharlal Nebra: I have aid, 
Sir. what I bad to say. 

RE: ALLEGED LEAKAGE OF 
BUDGET PAPER 

Mr. Speaker: Papers to be laid on 
the Table. . . Shri S. M. Banerjee (Kanpur): Sir, 
I have sllbmitted an adjournment 
motion. 

Mr. Speaker: I have. not looked into 
it. I will look into it and bring it 
up on Monday if necessary. 

Shrl S. M. Banerjee: Sir, I have to 
tight my election petitiOn case, and I 
am going away. This is a very serious 
matter, Sir, leakage of budget papers. 
I have sent you photostat copy of a 
letter also. .. 

Mr. Speaker: No hon. Member on 
.account of his own caSe elsewhere 
ought to hustle this House. Hon. 
Member gave me a notice saying that 
there has been leakage of budget in-
formation, budget papers. He also 
supplied photostat copy of some letter 
wherein it is said that these matters 
are already known to the writer and 
therefore they must take care. Just 
as I was entering the House I got it. 
I have to look into it and see whether 
I should bring it up, whether there 
is a breach of privilege and what 
exactly this House can do. I only flay 
that we will wait till Monday. Had 
We been sitting tomorrow I would 
have brought it up tomorrow if pollsi-
ble. Hon. Member must get his case 
adjourned. I cannot oblige him by 
a110wing him to raise an issue here 
without knowing what exactly it iI. I 
cannot allow the time ot the HOUle to 
be taken away like this. Therefore, 
this matter will stand over till Monday 
Hon. Member ~t make his own 
arrangl.'ments or ask lIome other peT-
son to take it up. 

Sbrt S. M. BaDerJee: Then it should 
be ftxed tOT Tuesday. SiT, because I 
will not be here on Monday. 

Mr. Speaker: All right. I have no 
objection. 
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Calling Attention to 4824 
Matter of Urgent Public 

PAPERS LAID ON THE TABLE 

ANNUAL REPORTS OF GOVERNMENT 
COMPANIES 

Shrl JalVahulaJ Nehru: Sir, I beg 
to lay on the Table, under sub-section 
(1) of Section 639 of the Companies 
Act, 1956, a copy of each of the follow-
ing Reports:-

(i) Annual Report of the I;:ldian 
Rare Earths (Private) Limited 
for the year 1957-58 along 
with the Audited Accounts. 

[Placed in Library, See 
No. LT-1263/59] 

(ii) Annual Report of the Travan-
cote Minerals (Private) 
Limited for the year 1957-58 
along with the Audited Ac-
counts. 

[Placed in Library, See 
No. LT-1264!59]. 

AMF.NDMENT TO CENTRAL SILK BOARD 
RULES 

The Minister of Industry (Shrl 
Manabhai Shah): Sir, I beg to lay 
on the Table, under sub-section (3) 
of Section 13 of the Central Silk Board 
Act, 1948, a copy of Notification No. 
G. S. R. 208 dated the 21st February, 
1959 making certain furthel;, amend-
ment to the Central Silk Board Rules, 
1955. 

[Placed in Library, See 
No. LT-1265/59]. 

NOTIFICATION ISSUED UNDER ESSENTIAL 
COMMODITIJ:S ACT 

Shrl MaDubhal Shah: Sir, I beg to 
lay on the Table, under sub-section 
(6) of Section 3 of the Essential Com-
modities Act, 1955, a copy of Notifica-
tion No. S.O. 250 dated the 31st Janu-
ary, 1059 as amended by Notification 
No. 8.0. 291 dated the 7th February, 
1959. 

[Placed in Library, See 
No. LT-1266/59). 

HALF-YEARLY REPoR'l' 01' Com BoARD 

Shrl Manubhal Shah: Sir, I bel to 
lay on the Table, under sub-section 

Importance 
(1) of Section 19 of the Coir Industry 
Act, 1953, a copy of the Report on the 
working of the Coir Board for the 
half-year ending the 30th September, 
1958. 

1%.14 hI'S. 

[Placed in Library, See 
No. LT-1267/59). 

COMMITTEE OF PRIVILEGES 

NINTH REPORT 

Sardar Hukam Singh (Bhatinda): 
Sir, I beg to present the Ninth Report 
of the itt~ of Privileges. 

12'15 hrs. 
CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

ACTIVrrIES OF HOSTILE NAGAS IN ASSAM 

Shrimati lIa Palehoudhurl (Naba-
dwip): Sir, under Rule 197, I beg to 
call the attention of the Prl:ne Minis-
ter to the following matter of urgent 
public importance and I request that 
he may make a statement thereon: 

"The resumption of activities 
by the hostile N agas in Assam." 

But, Sir, the Prime Minister lias 
gone. 

Mr. Speaker: There is another Min-
ister who will answer it. 

The Deputy MIDJster or External 
Affairs (SbrimaU Laksbml MeDon): 
Sir, on the evening of the 20th Febru-
ary, 1959, two separate groups of Naga 
Home Guards, each estimated at 40 to 
50 in strength, armed with riftes and 
atenguns and wearing olive-green 
military uniforms carried out raids on 
Naga-Jangka and Naginijan Tea Esta-
tes under Titabar and Teok Police 
Stations in the Sibsagar District of 
Assam. Naga-Jangka Tea garden is 
about 15 miles South East of Jorhat 
and Naginijan is about 20 miles South 
East of Jorhat. The two Tea Estates 
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arc separated by a distance of about they (NHGs) looted· two Marwari 
6 miles. h ~ ops and removed cash and proper-
12.16 hn. 

[Ma. DEPUTY SPEAKER in the Chair] 

In the first case the raiders, who ap-
parently lay in ambush near Naga-
Jangka Tea garden earlier in the day, 
overpowered 7 labourers of the garden 
who had gone that side for shooting 
in the foot-hills and snatched away 
two guns with 9 cartridges from them. 
Ali the labourers except one were 
detained for the whole day and relea-
sed after sun-set. The person who 
was detained was later made to show 
the raiders the Marwari firms. At 
about 7.30 P.M. the Naga Home Guards 
came down to the garden and divided 
themselves into two groups. One 
group attacked the firm of the garden 
Banker and at the point of rifles looted 
away cash, ornaments and other food-
stuffs of the approximate value of 
~. 10,000. The other group ransacked 

a shop nearby in the village and took 
away cash and other articles valued 
at Rs. 3,000. During their retreat, the 
Naga Home Guards opened firE' indis-
criminately towards the garden hos-
pital, killing two women labourers 
and injuring five others. Three of 
the seriously injured persons were 
removed to Cinamara Central Hospi-
tal. The Naga Home Guards also 
forced one labourer to carry a bag of 
rice with them. He was released at 
10.30 A.M. on the following morn In .. 

On receipt of the information 're-
garding this raid at the nearest Army 
post at Mariani (9 miles South East 
of Jorhat), the Company Commander 
along with one platoon moved out of 
Kariani and reached Nagejunka at 
20.00 hours. The troops searched the 
area up to the border along the route 
alleged to have been taken by the 
raiders, but could not contact tht' 
raiders. 

On the same evening the second 
batch of raiders looted about 40 shops 
in Naginijan bazar under Teok Police 
Station and took away cash, clothes, 
foodstuffs and other articles. Later 
381 (Ai) LSD.-4. 

ties worth Rs. 500 and Rs. 150 respec-
tively. The NHGs also attacked sev-
eral pedestrians and cyclists and loot-
ed two cycles and a few wrist-
watches and small purses etc. On 
their way back, they looted a liquor 
shop and took away about Rs. 5,000 
in cash and i'our gallons of liquor. 
The owner of the liquor shop was 
taken as hostage at the point of rifle 
for a distance of about a mile and 
then released with a warning not to 
disclose the identity of the raiders. 

On receipt of the information of !his 
raid two sections of Assam Police 
moved from Debrapara (12 miles 
South East of Jorhat) to Naginijan 
and reached the place of incidE'nt at 
21.30 hours on the same day. No 
raiders, however, could be contacted, 

It appears that the intention of thc 
raiders in both the cases was to loot 
cash, clothing and other articles, 
Several cases have been registered in 
Titabar and Teok Police Stations, Wc 
have also received information indi-
cating that Naga Hostiles are intensi-
(ving activities on the borders of 
Manipur and the Assam Plains. 

The Army has taken immediate mea-
sures to prevent recurrence of such 
raids. The steps taken include the 
following: -

(a) Intensive day and night patrol-
ling throughout the Plains Sector is 
being carried out. The patrols have 
been Instructed to visit the maximum 
number of villages along border to 
restore confidence amongst the locals. 

Ib) Ambushes are being laid at all 
likely approachCll and routrs from Ih(' 
hills, 

(e) Mobllt, 
ordered. 

patrols a (~ l)('cl1 

(d) Army postll have bt!en c.>8tablillh-
PC! at Hunwal MZ 7394 (12 miles South 
East of Jorhat) and Naginljan, 

(e) Railway track~ arl' i)(~ ng patrol-
led. 
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Devi JlJ,te Mills 
IShrimati Lak.<3hmi Menon] 
(I) All night trains are being es-

corted. 

(g) Action is being taken to comb 
the Naga Hills-Tuensang Area which 
adjoins the Plains Sector. 

lUI hn. 

STATEMENT RE: CLOSURE OF 
MAHESHW ARI DEVI JUTE MILLS 

Mr. Deputy-Speaker: Shri Abid Ali. 

Shrl S. M. Banerjee (Kanpur): Sir, 
betOrt' the hon. Minister makes the 
statement, I would like to seek Onto 
c1arifica tion. 

Mr. Deputy-Speaker: It is not usual 
to allow any e~ti n  aftpl' the stut{,-
ment has been made. 

Shrl S. M. Banerjee: Mr. Speaker, 
Sir, at the time I submitted my ad-
journment motion I said that the han. 
Minister for Commerce and Industry 
will make a ~t1 ent. because mv 
adjournment motion related to th'e 
Commerce and Industry Ministry. I 
want to know whether the hon. Minis-
ter, Shri Abid Ali, is making a state-
ment now which has the concurrence 
of the Minister of Commerce and 
Industry, because the real problem re-
lated to him. 

Mr. Deputy-Speaker: The hon. 
Minister. 

The Deputy Minister or LaMar 
(Shri Abld All): The hon. Member, 
Shri S. M. Banerjee, wanted to know 
the position with regard to the notic(' 
of closure of the Maheshwari Devi 
Jute Mills. Kanpur. 

Th(' ~; bject of industrial relations 
conn'rning jul<' industry is within the 
State sphere. Therefore. details had 
to be obtained from the Government 
of Uttar Pradesh. According to the 
information received from them. th(' 
Maheshwari Devi Jute Mills. Kanpur. 
has put up a noticf' of closure on thl' 
23rd February. 1959. notifying that th(' 

mills would be closed from the 24th 
March, 1959. for the following rea-
sons: 

(i) Management's inability to bear 
further losses;. 

(ii) Low production due to non-co-
operation ~ Labour; 

(iii) Deterioration in plant and 
machinery; 

(iv) Unsatisfactory conditions in 
jute trade; and 

(v) Failure to raise adequate finan-
'e~ to replac{' old machinery. 

The closur@ of the mills is likely 
to involve 1.118 workers. The State 
Government are examining the reasons 
for closure with a view to rendering 
such legitimate assistance as may be-
possible. 

The Mills had applied in August, 
1957, for a loan from the National 
Industrial Development Corporation 
for modernization of its machinery. 
The Corporation could not. however. 
agree to the grant of the loan as the 
security offered was inadequate. 

1%.22 Ms. 

BUSINESS OF THE HOUSE 

The MlDIster or Parliamentary 
Affairs (Shrl Satya Narayua SlDha): 
With your permission, Sir, I rise to 
announce that Government Business 
for the week commencing Monday. 
the 9th March. will consist of-

(1) Gt"nwal Discussion of General 
Budgt't. 

(2) Submission to the Vote ot the 
House of Demands on Account. 

(3) Consideration and passing of 
the following Bills, as passed by 
Rajya Sabha: 

(i) Charterpd Accountants (Amend-
ment) Bill; and 
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(ii) Cost and Works Accountants 
Bill; 

(4) Discussion on the 14th Report 
',of the Law Commission on the Re-
. . form of Judicial Administration, Vols. 

I and II, on motion to be moved by 
Shri Easwara Iyer and others at 
4.0 P.M. on March 12th. 

Shri T. B. Vittal Rao (Khammam): 
The hon. Minister has put down so 
many Bills for the next week. Next 
week, we have got 20-hour dwcussion 
on the general budget. Then the reply 
has to be made. So. the whole week 
i~ covered and-

Shri Satya Narayan Sinha: Every 
day we sit for six hours. eSo, we fixed 
all this programme. By next Thun;-
day, the general discussion would b(' 
over on Friday ~ hours remain. 
Perhap, the hon. Member has not 
counted t'orrectly. 

Shri lIarish Chandra MathUr (Pa Ii) : 
This is a motion by a private Member 
to discuss the report on judicial admi-
nistration by the Law Commission. I 
think it is a very important document 
and to discuss it from 4 to 6 P.M. 
would not meet the purpose. 

Mr. Deputy-Speaker: That case may 
be made to the Speaker. The han. 
Member may see him. 

Sbri Satya Narayan SJDba: Under 
the rules we cannot have more than 
two and a half hours, in any case, jf 
it is a private Members' motion.· Un-
less the rule is going to be amend-
ed-

Sbri Barlsb Chandra Matbur: I 
think that is the ordinary rule, but 
the House can suggest a change. 

Sbri Satya Nara),an SlDba: 'rhe 
House can change the r ~ also. 

Sbri Barlsb Chandra Mathur: II 
can change it and give more time lor 
the discussion of the report. 

Mr. Depaty-Speaker: When il is 
taken up, the sugestion may be mllde. 

• 
Now, only the order of business hWi 
been stated. When it is comini up 
before the Hou5e,-I mean the re-
port-the han. Member may put the 
suggestion to the House . 

Sbrl Barish Chandra Mathar: 
When we give our consent by impli-
cation for 2l hours, then it means 
the House has agreed to it. 

Mr. Deputy-Speaker: No consent is 
required at this moment. The h'ln 
Minister has only announced tnl" 
order of business for next week. 

Sbri Satya Narayan Sinha: A 
motion may be made to the House. I 
have only stated that the motion w!lI 
be taken up at 4 P.M. I have not 
stated that it has to be discussed 
from such and such a time. 

Shri Barish Chanara Mathur: 
This particular motion will be taken 
up definitely at 4 P.M. on the 12th. 
That is perfectly all right. But now. 
it the hon. Minister of Parliamentary 
Mairs explains that there is no fmc 
restriction, I am quite happy about 
it; but just a minute earlier. 

Mr. Deputy-Speaker: The h(,[I. 
Member will appreciate that the 
time is allotted by the Business Advi-
sory Committee. The report of the 
Business Advisory Committee is pre-
sented to the House for its approval. 
It is then the time for any han. 
Member to just make suggestions or 
give notice of amendments to the 
effect that su("h and such time may 
be increased. Now, only t ·~ 

announcement has been made in I.·t'-

gard to the order of business for next 
week. No approval of the House 1:1 
needed at this moment nor are we 
going to take up the question of tifr.r! 
allo{tcd to the motion. 

SbrJ Sat),a Narayan Sinha: Mav [ 
point out one aspect to the House? 
For this year, we have allotted tll/!' 

hours tor the demands for Grants in 
resped of the Ministry 01 Law. Th,. 
time for that demand never used to 
be 5/1 much before Only hnv'll11 
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Business Advisorll 
Committee 

[Shri Satya Narayan Sinha] 
this report in view, we thought that 
so much time would be necessary, 
and then We are allotting 21 hours 
for discuFsing the report. So, we will 
have n hours at the disposal of the 
House for the whole thing. 

Shrl T. B. Vittal Rao: Under the 
rules, if the motion is moved by any 
private Member, one cannot have 
more than 2! hours. But this T'eport 
ot the Law Commission on reform of 
judicial administration has created 
such a countrywide concern and as 
many members are interested in it, 1 
would request the Minister of Par-
liamentary Affairs to see that the 
motion for consideration of the repnr:. 
is moved by the Law Minister in 
which case we can have a full day. 
Th:s report raises very important 
issues and it has itself raised many 
important issues and many hon. 
Members would have to take (1r·~ 

timll. 

Mr. Deputy-Speaker: The views of 
the hon. Membern have now reached 
the Minister. He will consider and 
make up his mind. 

APPROPRIATION (RAILWAYS) 
BILL-

The Minister of Railways (Shri 
Jqjlvan Ram): I beg to move fa:' 
leaVe to introduce a Bill to authorlS0 
payment and appropriation of certain 
sums from and out of the Consolida-
ted Fund of fndia for the service of 
the financial year 1959-60 for t '~ 
purpose of Railways. 

Mr. Deputy Speaker: The ques.tion 

"That leaVe be granted to intro· 
duce a Bill to authorise payment 
and appropriation of certain sums 
trom and out of the Consolidated 

Fund of India for the service of the 
financial year 1959-60 for the pur-
pose of Railways". 

The motion was adopted 

Sbri Jagjivan Ram: I introduce"t 
the Bill. 

BUSINESS ADVISORY COM-
MITTEE 

THIRTY-SIXTH REPORT 

Mr. Deputl-Speaker: Shri Satya 
Narayan Sinha: He is not here. 

The Minister of R:lilways (Shrl 
the 

I 
Jadivan Ram): On behalf of 
Minister of Parliamentary Affairs, 
beg to move: 

"That this House agrees with the 
Thirty-sixth Report of the Business 
Advisory Committee presented to 
the House all the 5th March, 195\1", 

is: 
Mr. Deputy-Speaker: The questio.l 

"That this House agrees with the 
Thirty-sixth Report of the Business 
Advisory Committee presented to 
the House on the 5th March, 1959" 

Shri Barish Chandra Mathur 
<Pali): Now perhaps is the time, as 
suggested by you. to raise this ques-
tion. The question has been raised 
also by the han. Member on the other 
side. In view of the weighty obser-
vations of a cOllntry-wide concern. 
which have been made by the Law 
Commission in their report on the re-
form of judicial administration, it 
would have been much better-

Mr. Deputy-Speaker: Order, order. 
am sorry that the report that is 

being presented does not contain the 

.Published in the Gazette of India Extraordinary Part II-Section' 2, 
dated 6-3-59. 

tInlroduced with the recommend ation of th(> President. 
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item about which this objection is 
made. The question is: 

"That this House agrees with the 
Thirty-sixth Report of the Busi-
ness Advisory Committee present-
ed to the ~e on the 5th March, 
1959." 

The motion was adopted. 

-DEMANDS FOR SUPPLEMENTARY 
GRANTS (RAILWAYS), 1958-59. 

Mr. Deputy-Speaker: We now take 
up discussion on the supplementary 
demands for grants in respect of the 
Railways for 1958-59. • 

DEMAND No. I-RAILWAY BOARD 

Mr. Deputy-Speaker: Motion mGveci: 

"That a supplementary sum not 
exceeding Rs. 2,62,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1959, in 
respect of 'Railway Board' ". 

DEMAND No.2-MISCELLANEOUS 
EXPENDITUU 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceed'ng Rs. 27,41,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1959, in 
respect of 'Miscellaneoua ExpendI-
ture' ". 

DEMAND No. 4-ORDINABY WOIUtJJfO 
EXPENSa-ADMDmITIlATION 

Mr. Depat7-Speaker: Motion movecl; 

''That a supplementary lIum not 
exceeding Rs. 1,81,88,000 be granted 
to the President to defray the 
charges which will come in coune 
(rf payment during the year ending 
the 31st day of March. 1959, In 

-Moved with the recommendation of 

respect of 'Ordinafy Working Ex-
penses-Administration' ". 

DEMAND NO.5-ORDINARY WORKING 
EXPENSES-REPAIRS AND MAINTENANC. 

Mr. Deputy-Speaker: Motion moyed: 

"That a supplementary sum not 
exceeding Rs. 2,62,53,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year encUng 
the 31st day of March. 1959, in 
respect of 'Ordinary Working 
Expenses-Repairs and Mainten-
ance' ". 

DEMAND No. 6-ORDINARY WORKINO 
EXPENSEs-QPERATING STA .... 

Mr. Deputy-Speaker: Motion moved: 

''That a supplementary sum not 
exceeding Rs. 88.53,000 be granted 
to the President to defray the 
charges which will come In course 
of payment during t~ year endin, 
the 31st day of March. 1959, in 
respect of 'Ordinary Working 
Expenses-Operating Staff' ". 

DEMAND No. 7--ORDINARY WORKINO 
EXPENsEs-QPERATION (FuEL) 

Mr. Deputy-Speaker: Motion moved: 

''That a supplementary lIum not 
exceeding Rs. 88,53,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end in, 
the 31st day of March, 19159, in 
respect of 'Ordinary Working 
E:xpertllcs-Operatlon (Fuel)'". 

DEMAND No. S-ORDINARY WOIIKDfO 
ExnNSa-oPERATION OTHER THAw 

STA.... AND Fua. 
Mr. Deputy-Speaker: Motion moved: 

''That a lIupplementary sum not 
exceedin, RI. 1,50,84,000 be ,ranted 
to the President to defray the 
c arge~ which will come in courte 
of payment during the year ending 

the President. 
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the 31st day of March, 1959, in 
respect of 'Ordinary Working 
Expenses-Operation Other than 
Staff and Fuel' Of. 

DEMAND No. l0-0RDlNARY WORKING 
ExPENSES-LABOUR WELFARE 

Mr. Deputy-Speaker: Motion moved: 

''That a supplementary sum not 
exceeding Ra. 43,74,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1959. in 
respect of 'Ordinary Working 
Expenses--Labour Welfare' Of. 

DEMAND No. 12-DxVIDEND PAYABLE TO 
GENERAL REVENUES 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exeeeding Rs. 44,36,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1959, in 
/,espect of 'Dividend Payable to 
General Revenues' ". 

DEMAND No. 16--QPEN LIm WORKS-
ADDITIONS 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 18,58,89,000 be grant-
ed to the President to defray the 
charge, which will come in course 
of payment during the year ending 
the 31st day of March, 1959. in 
respect of 'Open Line Works--
Additions' ". 

DI:MAND No. 17-OI'tN I...xm: WORKS-
P c :~ S 

Mr. Deputy-Speaker: Motion moved: 

''That a supplemtmtary sum not 
ezeeed1n1 Rs. 13.59,03.000 be gnant-
ed to the President to defray the 
Marget which will come in course 
.r lIQDleDt durinc the year endin~ 

the 31st day of March, 1959, in 
respect of 'Open Line Works--
Replacements' ". 

DEMAND No. 19-MISCELLANZOUS 
CHARGES-DEVELOPMENT FuND 

Mr. Deputy-Speaker: Motion moved: . 
"That a supplementary sum not 

exceeding Rs. 18,93.000 be granted 
to the President to defray the 
charges which will come in course 
.of payment during the year ending 
the 31st day of March, 1959, in 
respect of 'Miscellaneous 
Charges-Development Fund". 

I have 1'I!I!eived notices of several 
cut motions. There are several cut 
motions that are out of order. The 
following cut motions are out of order' 
as they are extraneous to the items 
which constitute the demands: 

Demand 2: Cut motion 4; 
Demand 4: Cut motions I, 5, 

6. 7, 8, 9 and 10; 
Demand 5: Cut Motion II ; 
Demand 6: Cut motion 2. 

Shri T, B. Vittal Rao (Khanunam): 
There arc demands about surveys. 
Can we not say why certain surveys 
were taken up Qnd certain other left 
out? I am referring to Demand lIlo. 
2, page 4. 

Mr. Deputy-Speaker: That survey 
is included in this. 

Shri T. B. Vlttal Rao: It io:; not. 

Mr. ~t)' S eaker: If it is not 
included. then It WIll be extraneou. to 
the money that is being asked lor. 
The cut motions should relate to the 
surveys that ere mentioned here. If 
he has certain other survey in his 
mind, that would he extraneous to 
the demand. 

Sbrl T. B. Vltial Rao: There are 
very important things. 

Mr. Depaty-Speaker: He might 
!q)eak on the demand. but his cut 
motion t~ Ollt or order. Tht' House 
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will now take up the demands and the 
cut mot;ons that are in order. 

,Pall of officers in the Rt&iZwaw Board 

Bbri T. B. VIUaI Bao: I beg to 
move: 

"That the demand for a Supple-
mentary grant 01 a sum nat ezceed-
ing Rs. 2,62,000 in respect of 'Rail-
way Board' be reduced be Rs. 
100". 

Pace of work on Khandwa-Hingoli 
rail link 

Sbri Warior (Trichur): 
move: • 

''That the demand for a Supple-
mentary grant of a sum not exceed-
ing RI. 2,62,53,000 in respect of 
'Ordinary Working Expenses-
Repairs and Maintenance' be rp-
duced by Rs. ]00". 

Absorption of c~ a  labourers work-
ing on Khandwa-Hingoli rail link 

Shri Warior: I beg to move: 

"That the demand for a Supple-
mentary grant of a sum not exceed-
ing Rs. 2,62,53,000 in respect of 
'Ordin1rY Working Expenses-Rf'-
paids and Maintenanc(" b(' 
r('duced by Rs. 100". 

Efficient use of coal 

Shri T. B. VlttaJ Rao: I beg to move: 

"That the demand for a Supple-
mentary grant of a sum not exceed-
ing Rs. 2,37,08,000 in respect of 
'Ordinary Working e~ 

Operation (Fuel)' be reduced by 
Rs. 100". 

SchOQIs fees in Railway Schoo18 

Sbrl T. B. VIUa1 Bao: I beg to move: 

"That the demand far " Supple-
mentary ,rant of a sum not EXceed-
ing R.!. 43,74,000 in respect of 'Ordl· 
nary Working J 'f'~'t ab r 
W"lfare hr.' rrdu('('i by ~. 100." 

Health and welfare sennce, 

8br1 Warlor: I be, to move: 

"That the demand for a Supple-
mentary lI'ant of a sum not exceed-
ing Rs. 43,74,000 in respect of 
'Ordinary Working Expenses-
Labour Welfare' be reduced by 
Rs. 100." 

Need to expedite the work of furnish-
ing unit in Integrlll Coach FactOT1l 

Sbri T. B. Vittal Bao: I be, to move: 

''That the demand for a Supple-
mentary grant of a Bum not exceed-
ing RI. 18,58,89,000 in respect of 
'Open Line Work'l--Additions' be 
reduced by RI. 100". 

Need for strengthening of the track 
between Guntakal and Ba7lgalore 

Sbri T. B. Vlttal Bao: I beg to move: 

''That the demand for a Supple-
mentary grant of a Bum not exceed-
ing Rs. 18,118,89,000 in respect of 
'Open Line Worlru--Additioos' be 
reduced by Rs. 100", 

Mr. Deputy-Speaker: All the 
Demands and cut motion are now' 
before th(' House. ' " 

Shri T. B. Vitial Bao: I want, 'W 
make a few observations on the sup-
plementary demands, the scope' of 
which is very limited. We have alao 
had a discussion on the -railway 
budget during thf' a~t three or tour 
days. 

Coming to Demand No. I, J would 
like to know what speciftcally ill the 
work ot this Welfare Otftcer, beeaUN 
in the administration, at the varioull 
levelll, there are labour welfare inl-
p!'('tors and labour welfare omcen. I 
want to know whether this labour 
welfare oftlcer who has been appoint-
<'d in th(' Railway Board will coordl-
natf' the' work (1f t"N;e (~ '. 

Tbe MIDis&er 01 RaIl •• ,. (Slut 
J&dIna Bam): He is to look after 
th,. ~'('Jfarf' of th,. ~('cretari81 Mlal!. 
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Shri T. B. Vlttal Rao: Wheneyer I 
ask labour welfare officers to go to the 
colonies of railway employees and 
look to the sanitation and other ame-
nities there, invariably they do not do 
it. If at all they go and submit a 
report about such amenities for the 
residents of the colonies, the report is 
not taken note of by the railway 
administration. When we are spend-
ing a lot of money on labour welfare 
officers and inspectors, they must be 
effectively made use of and whatever 
reports they submit should be taken 
note of by the administration. 

Demand No. 2 is a very important 
demand. About the Igatpuri-Bhusa-
wil.l electrification engineermg survey, 
already my friend, Shri Bharucha, has 
talked abollt the volume of traffic 
obtaining on that line in the general 
debate. What I would like to impress 
on the hon. Minister is, the railways 
were granted a foreign exchange of 
Rs. 425 crores. While discussine the 
foreign exchange position in the 
second Plan, it was stated that Rs. 290 
crores will be liven to the Milways for 
foreign exchange. But when We come 
to the chapter on railways, it is stated 
that Rs. 425 crores will be the foreign 
exchange component of the total 
expenditure on the railways during 
the Plan period. Granting it Rs. 425 
crores, this particular project has been 
there for the last so many years-IS 
yean or so. Even then they wanted 
to electrify it, but certain other elec-
trification projects were given priority. 
There may be good grounds tor that, 
but this is also an equally important 
project and this should have been 
taken up. The surveys were conduct-
ed long ago. but probably they have 
to be slighUy modified to suit modem 
cond;tions. So, it should not be 
delayed any further. 

Reeardine the line Kottavalesa to 
Bailadilla, I am glad this portion of 
the rall link will go through Andhra. 
There are very few railway lines in 
Andhra Pradesh either from the point 
of view of the density of population or 

the area. For the prelimirulry engi-. 
neering, final location and traffic sur-
vey from Kottavalasa to Bailadilla, 
Rs. 2 lakhs are demanded. I think it 
is only a token demand, because the ' 
preliminary engineermg survey itself 
will cOIlsume a lot of time and Rs. 2 
lakhs. This is a project which would 
be taken up in the third Plan or a 
little earlier. I would like to see that 
a fme-schedule is drawn for this. 
Otherwise, my experience is that sur-
veys are conducted; the railway admi-
nistration examines them for a long 
time and then they are sent to the 
Railway Board which examines the 
surveys for a considerable period. 

Shri Jagjiun Ram: If the hon. 
Member derives great satisfaction 
from surveys only. there it is. 

Shri T. B. Vlttal Rao: There is no 
doubt that this is a very essent;al 
line, because iron ore has to be trans-
ported to Japan from Vizag port. From 
that point of view, this is a very 
important rail link. So, a time-sche-
dule should be drawn up and the 
surveys should be conducted within 
that time. 

Then, I have been asking for II 
stores code from the Railway Board 
I have been writing to the Railway 
Board, but I was told that it will be 
sent to the Government Bookstall-
Kitab Mahal. But whenever I go 
there, they ~a  it has not come. There 
is talk about pilferage of stores and 
lIO on; so, I want to know about the 
stores balances, how they are main-
ta;ned. etc. So, I would request the 
hon. Minister to expedite printing and 
supply of these books whenever they 
are revised. Otherwise, it creates a 
lot of inconvenlenee. 

The Minister said the other day that 
they are th;nking of certain freight 
concessions to certain commodities 
which are exported I am very glad 
consultation is going on between the 
various Ministries concerned. but I am 
not satisfted ~t  that I would like 
a small committee to be appointed to 
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&0 into this because it is a very 
important matter involving foreign 
exchange, foreiJn policy, etc. It is 
not purely a business transaction. So, 
1 would like a small committee con-
sisting of the various Ministers and 
some prominent public men to be 
.appointed to go into this matter and 
submit a report within 2 or 3 months. 

Coming to Demand No.5, the 
Khandwa-Hingoli rail rink was thert· 
for a pretty long time. This was taken 
up in 1953. I may teU you that this 
rail l.nk was hanging fire for nearly 
.20 years, because the Government did 
not decide the gauge policy and it was 
finally taken up in 1953. Now, six 
years after it was -tyen up, only 41 
or 42 miles of this link have been 
opened for traffic. On 1st October 
when I saw the railway guide, I was 
very happy to see that certa;n stations 
were given and that opening to traffic 
at these stations will be done in the 
near future. I was very happy 
because the railway line had to be 
extended up to Sirpur on that rail 
link. So, I put a question asking when 
this port'on of the rail link will be 
opened to traffic. I was told that it 
would be done at the end of Decem-
ber, 1959. That means to say this 
link has taken an unusually long time. 
When I asked how many bridges had 
to be constructed, I was told that 
there are still some more bridges to 
be constructed. We have spent 60 
many crores of rupees on gettin, the 
steel and structural materials. We 
seem to have paid a little more for 
all these th'ngs. No doubt we require 
them. A special mission was sent to 
see that all the iron and steel mate-
rials required for our railways are 
delivered by the end of this year. J 
would like this work to be expedited. 

Today there are about 3,000 casual 
labour working on the rail links. Some 
~ r rt should be made to absorb them 
in the railways. Otherwise, after the 
link work is over, you will have the 
same situation as we are having In 
the Ganga bridge project. Though 
the Ganga bridge project was com-
pleted one year ahead of schedule, tM 

workers are facing retrenchment. 
There is no assurance of taking them 
over. If from now onwards you live 
preference to them in the acanci~ 
that Qre arising in the Central Rail-
way, then you will not have any 
trouble later on. Some of these 
workers are working continuously for 
3-5 years. Therefore, efforts should 
be made to absorb them in class III 
and claGS IV posts in the Central Rail-
ways as and when vacaJl('ies arise. 

Now I come to Demand No.7, 
Operation (Fuel). I would like to 
know whether the railways are still 
carrying coal from Bengal-Bihar coa]-
nelds to Southern Railway by ships 
I am ask'ng this because now our 
wagon position is quite good. In that 
case, we should transport our coal 
trom Bihar-Bengal by railways and 
by that we will be saving a freight of 
Rs. 1 crore which we now pay to the 
steamers. 

Then I come to Demand No.8, 
printing of books and other th'ngs. 
We have got a suburban railway lim' 
from Bolarum to Falaknuma. We have 
surprised to ftnd trom the tickets that 
they are printed in English and Hindi. 
It is purely a Telu,u-speakln, area. 
So, it is absolutely necessary that the 
names of places in the tickets should 
be printed in Telu,u also. I want the 
Minister to look into this as otherwise 
people wll\ be put to a lot of incon-
venience. 

Then there is the expenditure In 
connection with uniforms. In some 
railways these uniforms are bein, 
supplied to certain categor;es ot staff; 
in lome other regions it is not sup-
plied. When I raised this question 
with the Railway Board, I was told 
that this quest;on has been referred 
to the Unloform Committee. When r 
subsequently asked 'hem for a copy 
of the report of the Uniform Cnm· 
mittee, I was told that it is a purely 
departmental committP<', There should 
be a uniform policy in regard to grant 
of uniforms, nf cOUl'se with nf,("t',sary 
seasonal var'ations. I do 1101 know 
thf' r('Commendation. mad,· I.w thl'! 
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[Shri T. B. Vittal Rao] 
Uniform Committee, which of them 
have been accepted and which of them 
have not been accepted beeause of the 
absence of the report in my possession. 

Then 1 come to Demand No.9. This 
relatea to school fees in the railway 
schools for the children of railway 
employees. I have drawn the atten-
tion of the Rallway Board to some 
schools at Bitragunda and other places. 
Those places come under the compul-
sory education area. That means that 
whereas the schools I'leated in those 
areall do not charge any school fee, 
the children of thl' railway employees 
who are studying in the railway 
school have to pay school fee. Of 
course, I k~  the ai ~Q  Board has 
referred thIS matter to the State Gov-
ernment. I also contacted the Educa-
tion Minister there and he !;aid he will 
expedite it. Though ont' year a~ 

passed this issue has not yet bet'n 
!lettled. 

8bri I&«JlvaD Ram: We have not 
received any reply from them. 

Sbri T. B. Vlttal Bao: So I ask: why 
not the railways incur this money? 
Why should the employees of railways 
pay for the education of their childrE'n 
when others are getting free educa-
tion? Railways havp got so many 
crores of rupees in thE' suspense 
account. The school fee that has to 
be collected can also be kept in the 
suspense account. As soon as it is 
re-imbursed by the State, that account 
can be cleared. This may be don(' so 
that the railway employees may get 
the benefit of this. Otherwise, it is R 
violation of th(' State laws. It i~ true 
that the Statt' Government has not 
l{ivE'n any reply. But why should the 
railway employe<'!5 suffer. You have 
already Rs. 51 crores on the 5U5pen!le 
aC('(lunt, although a !latidactory 
explanation a~ been given for that. 
Likewise, in store balance and stock 
adj'Jstment account there is certain 
amount in suspense. Of courst!, all 
th('!I(' IImounh will b(' ('lr.ued. ~i i

larly. you ('an have a suspense ac-
count for this al!1o. So, r woul<l 

sincerely suggest to the Minister that.. 
from April 1st at least they should 
be exempted from the payment of 
school fees. 

N ow I come to Demand No. 12 
relating to payment of interest Gn the 
capital at charge. The Railway Con-
vention Committee of 1954 has recom-
mended that there is an element of 
over-capitalisation to the tune of 
Rs. 100 crores. The Railway Enquiry 
Committee also reported that there is 
a sum of Rs. 100 crores capital for 
which no physical assets exist and so 
that should be written off. The Rail-
way Convention -Committee have also 
recommended that it should be written 
off or some method should be found 
by which this could be taken away. 
Now what has happened? Five years 
have passed. Year after year when 
a question is put I am told "we are 
in consultation with the Finance Min-
istry for evolving a method or formula 
for l'(·moving this over-capitalisation 
of Rs. 100 crores". If you do away 
w;th it, it will be very good. Other-
wise, we will be unnecessarily pay-
ing some interest on this amount also. 

There is a sum of ~. 20.28 crores 
ill connection with steel, iron and 
other things we have received recent-
ly. Here I would earnestly submit 
fO!' his consideration one thing. I am 
('('ferring to the track from Guntakal 
to Bangalore. For thc last 30 years 
I have been travellinJ( on that fine, at 
least once or twke a year. Anyone 
who has travened by this railway lint" 
will easily say thRt there has been no 
improvement at all on that line. It 
covers a distancp of 174 miles. The 
saml:' old timings are followed. I do 
not know what the difficulties are. 
Though we have been speeding up 
trains everywhere, in the Guntakal-
Bangalorl' lint' the !lame old timings 
are f61toWM. For the last 30 years 
theY'e has been no change there. exc('pt 
the addition of one station hp.rE' or 
there. If thE' track is bad. it should 
bf' renewed ('~' quickly and the 
~ ('ed should b(' in('t'('a~('r  ~  that from 
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Secunderabad to Bangalore we can 
travel a distance of 400 miles witWn 
14 or 15 hours. Now we take about 
24 hours for covering this distance 01 
400 and odd miles. Now the whole 
pattern of traffic has changed after 
the re-organisation of States. Now 
people from Hindpur come to Hydera-
bad in large numbers. So the speed 
from Secundrabad to Bangalore has to 
be speeded up. When in other routes 
we are covering about 900 miles in 24 
hours in this line we are covering only 
430 ~i e  in 24 hours. So, this should 
be attended to by the Ministry. 

I am very happy to know that the 
cost has come down in the Integral 
Coach Factory. But I find from the 
report for 1957-58 that in Chittaranjan 
Locomotive Works class 1 and class 2 
officers number 47. The Integral 
Coach Factory has also got the same 
number of offic('rs, namely 47. But 
whereas the Chittaranjan factory 
employs about 8,000 employees, the 
Integral Coach Factory employs only 
4,000 workers. But why this admi-
nistration for the Integral Coach 
Factory should have so many officers'! 
I do not know. There are 47 fficer~ 
in Chi:taranjan, which is such a huge 
locomotive works. Here also, in the 
Integral Coach Factory, there are 47 
officers. If you take mto consideration 
the total number in the administra-
tion that also is very nearly {'Qual to 
that of Chittaranjan. This aspect of 
the question has to bt> gone into. 

Secondly, the second shift was to be 
introduced in the Integral Coach Fac-
tory. It was stated last year that from 
1st April, 1959 it will be introduced. 
I hope they will introduce the second 
shift from 1st April, 1959. But, at the 
same time, T would r{'Quest the hon. 
Minister to ~ n ider the possibilitie!l of 
introducing a third shift because it i~ 

a very new machinery and we can 
utilise the machinery and other tbinp 
available to the full capacity and to 
the full time so that our CO!lt of pro-
duction of these coaches may go down 
and at the same time we may hav/' 
more number of coaches from this 
Jntt'gTlt Coach Factory 

Gftmr, (R4ilw4 V'> 
Then I come to the furnishing uniL 

Progress in this regard is not at .. U 
satisfactory. I w.U request the Rail-
way Ministry to kindly see that work 
is properly expedited. 

Then, I come to the investment of 
road transport services. This year I 
find from the report to which this. 
Supplementary Demand relates that. 
there is .. shortfall of Rs. l' 89 crora 
out of the total amount of Rs. 2'1, 
crores provided for. Railways have 
decided that a sum of Rs. 10 crores 
will be invested in road transport 
services in the S.J,'·; and this baa 
been set apart. But this year thera 
has been a shortfall. 

In Andhra there is a Road Transport" 
Corporation. Firstly, they insisted 
that unless a corporation is formed 
they would not invest. Afterwards 
when the Road Transport Corporation 
has been formed, they have invested 
Rs. 50 lakhs. I hope they have been 
given that because it is shown in the 
Budget as having been spent. For the 
coming year, Rs. 221 lakhs are being 
provided for. I would request the 
hon. M;nister not to increase the 
capital of the Corporation otherwise 
what happens is that i·t the capital Is 
increased then payment of Income-
tax by the Road Transport Corporation 
also increases. It the capital structure 
or the equity capital is increased to a 
very great extent, then tht' income-tax 
that has to be paid to the Central 
Governmt.'nt will be increa~ed. There-
tore I would request that !ome portion 
of the emount need not be invested In 
the road transport services but It 
should be given as a loan lit a fixed 
rate of interest. This would encour-
age the road transport !lcrviccfI In the 
State because they .. rc now embarlr-
ing on a policy of natlonaliaation ot 
road transport and the only Impedl. 
ment for them ~ the lack of resources. 
So, the Railways should really !lpe1ld 
this R.'!. 10 crores which ha!'! been '""t 
apart in the Second Plan. fke i~. 
KeraltJ which has rct ~ 'd to form oIJ 

rorporation tor various reasons. So. 
T only requE'St the Central Government 
that wht'n thf' ~tat~1  """ant mon('v out 
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LShri T. B. Vitta!' Rao] 
<of this they should be given that a ~ 
a loan. There should be some change 
,of policy. Please do not insist that it 
should be in the capital. 

Shri Jarjivan Ram: That the Trans-
port Ministry will decide. 

Shri T. B. Vlttal Bao: When the 
Railway Ministry invests the money, 
it is also represented on the board 01 
directors. So, the money would not 
·go anywhere. 

1U4 hn. 

[MR, SPEAKER in the Chair] 

Finally, I would like to know the 
:amount of foreign exchange that we 
have spent during the last three year.> 
of the Plan period so that we can see 
for the coming years what will be 
the position and whether we have 
exceeded. the allotment. 

.. 10 ~ ~ ( ~): 
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Sbrl Baldar (Diamond Harbour, Re-
served-Sch. Castes): I, shall draw the 
attention of the Railway MiOlstrv to 
the Sealdah Division at the Easlern 
Railway where every day an incident 
occurs. Perhaps this is the most 
congested railway section in our 
country, and not only in Indlli, hut 
in the world ahlo. But against hes\'y 
odds the station masters, dri cr~ and 
other employees do their job there 
taithully. I have full sympathy for 
those employees who are rendering 
this service to our country. but thl.' 
administration, especial1y the high 
officers are respon!lible tor negligence 
oJ tJleir duties. 

In this conection. I shall mentlOll 
the accident at Sonarpur station in 
the Diamond Harbour section which 
occurred on 26th February 1958. On 
this nO report ha!l been placed before 
the House up till now. Ttw mOllt 
strange thing about this accident is 
this, that the statement ot the 
Station Muter who was on duty at 
that time was not taken by ~ e en-
quiry committee. This ~tat n 

master has worked tor nearly :u 
yean in the railways, and he has 
complained against t~ administra-
tion of the railways in a latter to the· 
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General Manager a few da ~ ago. 
In that he has said: 

"It beats my conscience to jet 
the public and the India Govern· 
.ment know the full facts in de-
tail about the Sonarpur acci-
<lent case dated 26th February. 
1958; as I was then the Station 
Master at Sonarpur, and nil 
statements were taken from me. 
'So I have minded to publish lhe 
·same after my retirement from 
'service on 16th January, 1959 
and many unknown things will 
be reveal 00" . 

There is the Railway Corruptioll 
Enquiry Committee which is function-
ing in our country, but 1 am a!>-
tonished why the statement of tht' 
Station Master was not taken at thp 
timf' of the enquiry. There may bt' 
some hidden reason. The Station 
Master complained to the aulhoritie,; 
un several points, and he accused 
the higher authorities for this negli-
gence. and he especially accused thp 
officiating Assifltant Operating Super· 
intendent (originally a movement 
traffic inc;pector) who has been 011 
duty now for nearly 20 years with-
{lUI a break ex('ept for only one year 
in 1947-48. I do not know why th£' 
recommendation of the Railway Cor-
ruption Enquiry Committee is not 
implemented, and why an officer is 
posted. 

The Deputy MlnbIter of ai 'a ~ 
~8 r  8hahnawu Khan): What j. not 
implemented1 

Shrl Raider: This officer h,,!> been 
posted in this division continuously 
for more than ten years in the same 
section at Sealdah. He has been po:;t-
ed ill this area for practically 20 years 
without a break, except for one year 
1947-48. 

There are some bad locon.otivell 
because of which trains sometimes 
stop in t f t ~ a  places and 8S 
a result the drivers are sometimes 

beaten. This happened a few days 
ago, and the driver took shelter under 
a bush for the whole night for feal' 
of being beaten by the public. Not 
only the drivers, but even the crew 
are sometimes insulted for thE late 
running of the trains, and they are 
afraid of the passengers. Even the 
station masters suffer the same fate. 
r have full sympathy for these people. 
and I only blame the officers and tl,e 
administration who are rf'sponsible 
for this management. 

Shri Shabnawaz Khan: It is not tbe 
locomotives that are bad, it i.; the 
('oal. • 

Shrl Halder: Not only coai the 
locomotives are sometimes broken. 
Even the other day, the Calcutta 
Mail by which we were travelling 
broke down midway between Etawa 
and Kanpur, and the train was de-
tained when this House was di c ~

ing the late running of train:> I 
would like to remind the hon. Minis· 
ter of this. 

For the late running of these trai:ls 
several passengers complained :n the 
complaint book, but to our utter 
astonishment a case was filed against 
those passengers who signed in the 
complaint book. Is it the policy of the 
Railway Ministry to keep their com-
plaint book clean so that nobody wIll 
venture to write anything against the 
railway administration? 

Shri Sbahnawu Khan: The incide:1l 
to which the hon. Member is refcrrin~ 
is sub ;udice. He should not refer 
to such incidentR. 

Mr. Speaker: Very good. He may 
avoid it. 

Shrt RaIder: Yes. Sir. 

There are several cases which al e 
also sub ;udice and our Speaker has 
also given a ruling on this point. 
So. T would not like to mention them. 
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.But I shall mention in this con-
nection the name of Shri H. C. Khan.n 
who is Assistant Operating Superin-
-tendcnt of Sealdah Division, against 
whom there have been several ('om-
-plaints from passengers, station 
masters and guards. All the state-
ments were taken from these p,-.rson '. 
but no steps were taken. 

Sbri JarJlv&D Ram: He is making 
d complaint against one particular 
-ufficer by name. I do not know whe-
1ht>r it will be fair. 

Mr. Speaker: Under the rules it is 
prescribed that in extremely im-
portant cases, if the conduct of an:v 
particular public senfant has to bc' 
brought up before the House afte:-
1.~ a ti 1g all the remedies available, 
due notice should be given through 
me to the Minister in charge so that 
he rna\' come prepared with all thE' 
facts. If not, when a reference ;, 
made to X, Y or Z, the Minister may 
not be able to answer, if he has not 
-got all the facts with him. Therefort'. 
individual cases ought not to be r£'-
ferred t~ n. Member will read 
the rules-unless it is a matter of 
great importance when I wll: allow, 
in which cases he must IntimRte the 
Minister that he is going to raise this 
point and that he should be prepared. 
Therefore, he may talk generally and 
not about individual cases. 

Sbri JarJlvaD Ram: He has men-
tioned already the namt' of one parti-
~ ar oftlcer. 

Mr. Speaker: The hon. Mini;;ter 
may reply. if he has got the facts. 

Shri JarJlvaa Ram: J am hearing 
this thing all of a sudden ht're. No 
reference to t i~ has be-E>n madt' at any 
stage before. 

Mr. Speaker: What does th,· hon. 
ini~ter want me to do? 

Shri JarJtvaa Ram: That p',rtio,' 
<hould be deletE!<!. 

• Jtr. Speaker: No, I am not pre-
pared to delete everything that L said 
on the floor of the House. 

Shri JarJlvaD Ram: No; you have 
yourself quoted the rule that if any 
allegation is to be made agaill!lt any 
officer, the grounds should be sent to 
you first so that I could caU lor the 
details and be ready with them and 
first give them to you and then if 
necessary, it may be raised in the 
House. I am suggesting that that 
rule should be observed. 

Mr. Speaker: I agree, bu' every·· 
thing that is said on the floor of the 
House is not expunged. AU that I can 
say is that it will be treated as not 
having been mentioned; it will con-
tinue to be there; it does not matter. 
The hon. Minister has also said that 
he may have a lot of explanation with 
respect to it. 

Shri JarJlvaD Ram: How can 
have the explanation here? I shall 
take time, I cannot give an explana-
tion in respect of the point that the 
hon. Member has raised, becallse I am 
not aware of the facts. 

Shri KocUyaa (Quilon-Reserved-Sch 
Cask's): He can reply to that point 
later. 

Shri Warlor: He has given the ex-
planation already that he is not read II 
with tht' facts. So. it need 1I0t ~ 
expunged. 

Mr. Speaker: To avoid inconvell-
ience, r would suggest this. 

The hon. Minister ha& suggested 
that It is embarrassillg to him if hI" 
is not able to an..~ er; and it he does 
not answer. it may go as jf there is no 
an.~ er to this. and it will mean 
that whatever ill said against a parti· 
cular officer has been said and it 
~tand . and this will be broadcast. 

I am consi:lering as to whether 
should expunge it. J 5hall lool: into 
fhi" matter. 
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Hereafter, hon. Members will try 

to avoid this sort of reference unless 
it be that it is a matter of such 
great importance they must give me 
an opportunity to consider whether it 
is of such a great importance that 
individual ca~e  ought to be brought 
up here, because there are about 
nine lakhs of employees. Whenever 
I find that the person concerned is 
an important officer, I shall a ~ on 
that information to the hon. Minister 
80 that he may come ready. 

VVhat does the rule say? 

Shrl Naushlr Bharucha (East 
Khandesh): It refers to defamatory 
statements. 

Mr. Speaker: Rule 353 says: 

"No allegation of a defamatury 
or incriminatory nature shall be 
made ........ ". 

ThCl"l' would be a complaint on!y if 
that man has misbehaved or in the 
office he had not discharged his dutil'S; 
there would not be any complaint un-
le9S he i~ remiss or he has done thi, 
or that. 

The rule says: 

'"No allegation of a defamatory 
lIr incriminatory nature shall be 
made by a member against any 
person unless the member has 
given prevJ:>us intimation to lhe 
Speaker and also to the Minister 
concerned sO that the Minister 
may be ablt, to make an investi-
gation into the matter for thl' 
pUrpo!le of a reply: 

"Provided that the Speaker 
may at any time prohibit any 
member from making any !I'Jch 
allegation if he is of opinion thaI 
such allecation is derogatory to 
the dignity of the House or lllat 
no public interes\ is served by 
making such allegation." 

The wording here is 'allegation ot 
a defamatory or incriminatory 
nature'. If any officer is accused-·of 
course, whatever he han said is said 
against an officer, derogatory to his 
own status and his own duties--·it 
will come under rule 353. 

Shri Naushir Bharueha: In tJ'at 
case, what will happen is that ollr 
r'tght of speech will be so severly res-
tricted in that it will be impo<.;sible 
to say anything against the adminis-
tration. VVhichever way we may say 
anything to criticise, it will become 
defamatory ~'  that sense. 

Mr. Speaker:- This refers to ease,; 
where individual names are mention-
ed. This will apply only to individual 
cases. There are about nine lakbs of 
employees under the railways. If 
every hon. Member should go 01' 
saying, 'My station master did not 
give me the ticket in time, or he 
was rude or this or that', shall I go 
on allowing all those statements to 
be made here? Thi" applies only to 
individual cases. Wherever pointed 
attention is intended to be drawn to 
any particular case, I shall find out 
whether it is of such great import-
ance, that the name should be men-
t?:>ned here; and it it is of substantial 
importance.. I shall allow the hon. 
Member to mention the name, in 
which case, the Minister also will be 
informed earlier, so that he can come 
prepared in advance with whatever 
he has to say so far as that matter is 
concerned. 

Therefore, let it stand. I shall con-
sider what exactly is to be done re-
garding this matter. 

Shri Balder: I have one subm'r:sion 
on this point, namely that these offi-
cen were placed before the railway 
vigilance officers, and an inquiry was 
made; and the statements ot the 
station masters and several guard5 
were also taken. And r do not 
object ..... . 
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Mr. Speaker: I would advise hon. 
Members to do one thing. Let there 
be no hesitation; whenever the con-
duct of any individual officer comes 
to their notice, let them write to the 
Minister there and then; they need 
not even write to the subordinate 
officers. The Ministers are responsi-
ble to the House; whatever any olTacer 
may do, the Minister is responsible. 
Therefore, let them bring to the 
notice of the Minister, and only in the 
ultimate resort, come to this House 
regarding the conduct of any parti-
cular officer. 

'Shrl Balder: This matter was also 
brought to the notice of-the Minister 
by several Members of this He,use 
and also by the Assam Rallway 5tatr. 
I have also tabled cut motions on the 
to the Demand for Grants in the 
Railway Budget. 

Mr. Speaker: That is very good, in 
which case, what the hon. Member 
should do is to inform the Minister 
beforehand 'that they are going to 
bring up this matter to day. They 
may have written to him six months 
ago, and he may have hil own reasons 
for not .... 

8hrl Warlor: The cut motion. are 
there. 

Shri KodlYaJI: The cut motions have 
been submitted. 

Mr. Speaker: That is all right. But 
has any of those cut motbna been 
referred to now? 

Shrl Bald ... : Yes. 

Mr. Speaker: I ahall uk the hon. 
Minister to address himself to a cut 
motion which hu been. DOt tabled. 
but moved. 

Now, ia there a cut motion in re-
lation to a particular Individual! 

8Iu1 Balder: No. 
38l(Ai) L.S.D.-a. 

Sbrl Ja,jlvan Ram: Nothing is clear 
from the cut motion. It only relates 
to inefficiency of officers. 

Mr. Speaker: It the hon. Member 
gives details of the inefficiency in 
advance, the hon. Minister will cer-
tainly reply. Therefore, the hon. 
Member can only talk generally. 

Sbrl Balder: Then, I shall come to 
corruption and malpractl:es in the 
printing press at Howrah. 

I shall not mention the names oi 
the persons who are involved in this 
matter, but I shall only request the 
Railway Ministry to inquire into t i~ 

matter in detail, 10 that these ~ nd8 
ot corruption many be eradicated In 
the railways. 

I next come to the harassment of 
the railway employees, who are some-
times hara'Jlled by the railway officers. 
The instances were already brought to 
the notice of Parliament, but again 
these things are happening in Sealdah 
or Howrah, and almost every day, 
complaints are coming from the rail-
way employees againet the GRP or 
the railway police department people. 

Now, I come to the Barust-
Basirhat railway, More than a year 
ago, Rs. 1'1 crores or so was sanction-
ed fOT this. But no work has yet been 
done. 

Mr. Speaker: I would suglest one 
thing to hon. Members. 

Individual cases or complaints 
against bad treatment and corruption 
and other things come to the Minis-
ter; and when the Minister takes 
strong action, immediately, there 
is a strike. I am not talk ... , about 
the case here, but I am talkinc of 
any particular cue where such • 
thing happens. So, the Minister and 
the Members in the Opposition and 
othen mUit come to an arranJement 
whereby if stron, aettoD is necewary, 
and it is taken, the Minister wl11 have 
the support of the Opposttion; and the 
KInlster abo must take stron, action 



¥ARCH 8, 18i8 for Supplemefttarll 
Gmftts (RcUlw411') 

[Mr. Speaker) 
whenever it is brought to his notice, 
and such action or such a kind of 
punishment is necessary. But what I 
find is that strong action is g~e ted. 

and when the Minister acts, im-
mediately, some other man c c~ to 
the help of that person against whom 
action is taken. Therefore, the Min-
ister also becomes inditJerent gradual-
ly and starts feeling 'Why shollld I 
get into this trouble'? 

Sbrl Warlor: It i! only whp.n the 
IItrong action is misplaced that this 
thing happens. 

Mr_ Speaker: I have no particular 
case jn mind, but there are such 
cases; I am also moving about in 
the country. 

Shrl Prabhat Kar (Hooghly): Our 
experience has been otherwise. When-
ever these things are brought to the 
notice of the Ministry, we have seen 
that action is not taken. 

Mr. Speaker: I can only say this. I 
am not talking about the railways 
only. Let us say that in a motor bus 
service, somebody is dismissed; if 
all the others join together and thE'n 
find out wh!'th!'r the dismissal is 
right or not and they say that !he elis-
missal is improper and that they are 
going to assist that particular person, 
that is another matter. But irre~
pective of the proprilety or otherwise 
of the dismissal, if merely t-('cau5P 
that particular perSOll belong, to a 
particular trade union, they ~a  that 
they are ,oing to support that penon 
and they say, come along, we lIhall 
support, that is not proper. I do n'Jt 
want that sort of thing to happen in 
the railways, when, a number cr:llch 
Instances have to come to OUI" notice. 
Under these circumstances, as early 
as ~ib)e, an arrangement must bf. 
reached between the Govemmp.nt and. 
the leaders of the various groups to 
this effect that wherever there ill 
anything improper, by all means, the)' 
can bring it to the noUce of Q<\vem-
menlo but where proper puni'lhment 

has been meted out, they will 3upport 
them. Otherwise, there will be a 
danger. The Minister will be weak. 
He cannot go on. 

8hri Halder: Regarding the Barasa;-
Baeirhat Railway, while replying the 
other day, the Minister said that moet 
of the land required has been handed 
over to the railways but some of the 
land-owners had gone to the coun 
and obtained injunctions and no fur-
ther progress could be made unW 
that injunction was vacated and the 
land was ghaen to the railway.. I 
do not understand this attitulie. If 
somebody objects, why should the 
railways overlook the interests of the 
whole country? If there is some 
legitimate grievance, the line sho.Id 
be diverted to some other place. ThH 
line must be completed within a short 
time. This is an important line. It 
~ also on the border with Pakistan. 
Thousandfl of per!lons will make u .. 
of this route; now they come by bus 
service or through ports or other 
routes. So this line must be com-
pleted as soon as possible. 

Shrl Warior: I wish to speak only 
on Demand No. 16. It is stated in the 
explanatory note: 

"A reduction of Rs. 1'69 crores; 
under Investment in Road Ser-
vices is due to the schemcs not 
having materialised to the extent 
anti;:ipated earlier". 

I wish to deal with only this p..>in\. 
The Railway Minister had been kind 
enough to menUon in his budget 
speech that traffic on the railway. 
was decreasing owing to the unhel\l'hy 
competiUon from the roads. Here 
also we see that sufficient di ~ rage

ment .. given to road transport -by 
way of a reducUon of Rs. 1-68 cron. 
in investment. 
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To my knowledge, two of the State 
Governments have not opted to ate 
the advice of the Railway Ministry 1r 
form their own road transport cor-
porations. The dimculty in forming 
corporations is patent. As far as I 
know of the Kerala Government, the 
State Government is averse to this 
suggestion because there are 110 many 
other impediments in the way. AparL 
from that, the State Government de-
rives a good revenue which it will 
lose, and to regain which will have 
to tax the people. So the revenue 
coming as profit from road transport 
is now adjusted to the revenue 
account. They do not want to forgo 
that revenue. But for .that they have 
to suffer something else. The ex-
tension programme is to be I'Ihclvcc1 
now because there are not IUftlcient 
funds forthcoming for road trans· 
port either from the Ministry of 
Transport or from the Ministry of 
Railways. Happily and luckily, the 
Railway Ministry has got '!uft\cient 
funds. Road transport has bec ~ an 
imperative necessity not beca\Me 
people have any aversion to the rail-
ways but because the eft'iciency of the 
Railway Administration hal come 
down to such an extent as to div,.rt 
people's attention from railways. The 
original estimated amount for com-
pensation for goods lost or dllll'1aged 
has now gone up by Rs. 14 lakhs odd-
Rs. 78'69 lakhs Increased provision is 
found necessary for c en~ati n lor 
1toods lost, damaged etc. ThIs. show. 
that owing to pilferage, mismana.re-
ment and inefficiency in transport on 
railways, road transport is tak n~ 
advantage of the cream of the freillht 
and passenger tramc from the rail-
a ~. For example, if there ill a 

speed of, say, 50 miles in 24 hourN in 
railway!! whereas road transport ~ .. iIl 
c:)ver 1110 mile!! in the same time, that 
itself makes the transport of parcelf 
and so on from one place to another 
throu,h road transport profitable. 

Shri C. K. Nair (Outer Delhi): M 
miles in 24 hours! 

8hrI Ko4Jraa! It may be even Ie ... 

, Grant.. (Railwalls) 
Sbrl Warlor: It properly ca,culd-

ed, it may be even less. I am only 
referring to it approximately. Be· 
catMe of efficiency lin running, securi-
ty of goods transported in road trans-
Jh'rt and the inordinate delays that 
OCCUr in the goods sheds and parcels 
offices of the railways, pe-ople re-
. f'Jrt to road traruport as against the 
railways. But should the Rciilway 
Ministry grudge giving aome aid for 
road transport on that score? I do 
not think they should do so. It the 
Railway Ministi"Y makes up for it. 
detlciencicos in administration, in the 
speed of trains and so on and Seel 
that there is a healthy competltiun, as 
in all other sectors, between road 
transport and railway transport which 
are both essential ~g  and vital 
lines for tramport of goods :md 
passengers, nobody will take to road 
transport just for the sake of U 
because road tran!IpDrt also has ita 
own difficulties; ~ e freights are much 
higher and road transport cannot cope 
with the increasing traffic that we 
have now-a-days. 

So I appeal to the Ministry that 
considering all these relevant filets, 
the policy in connectkm with giving 
aid to, or investing money in, road 
transport must be revised and road 
transport must also be given some 
assistance which will in the 10111 
run, react for the better ad ini tra~ 

ion of the railways also. 

ShrI 8hahnawu Kbaa: Givi'l, 
assistance to road traft'ic to compete 
with the railways? 

Sbrl Wartor: Healthy competition .. 
always good. It iA not de!ltructive 
competition that we are encouralCml-
It is healthy competition, because III 
our developing economy, pn.enger 
and good!! traffic Is increasing day by 
day. We must encoura,e It and the .. 
it necessary, we can co-ordinate allO. 

For the State~, there III another Im-
pediment in the way of lavin, a 
corporation. The income-tax g~1 to 
the Central Government. After de-
ducting Income-tax only. tbe COI'-
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poratio!1 gets something. The milway;; 
will insist upon their share lr. tIle 
f'quity capital. With that gone to the 
railways, what is left to the pooc 
State? Our revenues have one by 
one been taken by the Central Gov-
ernment. So the States must be 
guaranteed infonnally at least by 
the Central Government at some 
J't'vcnues for developmental ac~j itie~. 

Now they are squeezed one wuy or 
the other; if such a coercive policy 
is adopted by the Central Govern-
ment, there is no hope for Stat,.. Gov-
ernments. 

At the same time, I do' not want 
that railways should suffer for the 
sake of road transport. The Railways 
ure not suf!ertns on account of road 
competition; they are su1!ering on 
account of Inefficiency of admin!s-
tration, pilferage, inordinate dda ~ 
and 110 on. 

Sbrt Sbahnawu Khan: We art' 
suffering because the cream is g in~ 
ltOInewhere else. 

Sbrt Warlor: The cream i~ going; 
the fat underneath will also &0 if. thl' 
railways carry on like that. 

11.29 ..... 

If reform is not effected in thl 
ootire structure of the administration 
of the railways and it there In no 
co-ordination of road and rail trans-
port evolved by the Miniltry, nut only 
the cream but everythinJ will ,0 
phttt. 

So I appeal to the Minister to 
tallow the policy I have sugcested. 
lA!t the polley be Ilmpllfled. Let 
there be co-ordtnation ot road and 
rail transport. lA!t road tran.sport be 
abo eMOur8,ed. whether u.ey come 
~t  a eorporation or not-Utat may 
be left to the Stat_ concernecl ~n 
there II some P<*ibil1ty of extending 
road transport which will be- an 

additional help in movin, freIght and 
passenger traffic. 

IIbrt AchB tManplore): Ilr_ 
Deputy-Speaker, Sir. the other day 
I spoke mainly on the speed of our 
trains and I aOo· drew the attention of 
the House as to how our speed com-
pares with the speed 01. tra.,s in 
countries like America. Whereas it 
is 80 to 100 miles there, it is hal"dly 
between 20 to 3'0 miles here. PrJb-
ably, We are not going to reach that 
condition now. 

But, today, I wish to say a few 
words about lrains which ailect my 
constituency. I hllVe a rail'll'.Y line 
of only 4 or 5 miles in my constitu-
ency and it would look as it it is It 
very small point-why so much im-
portance is being given to it. But, T 
may submit that though it is only a 
di;tance of 4 or 5 miles, it is of the 
lltmoot importance for two districta. 

Ali Hon. Member: Is theTa a rail-
way station also? 

Shri Achar: We have got a railwRY 
line of 4 or 5 miles and also a rail-
way Itation. Certainly, when there 
is a railway line there must be a 
station. I am only pointing thE out 
that it is of great importance to two 
districts-both South Kanara and 
Coorg. a district which has no railway 
connection. They have to travel 
about 80 miles to reach this railway 
station of lrIanaalore. 

Shri larJlVIID Ram: It is a ver)" 
pleasant drive.-

SbrI AcIIar: That drive is only by 
motor at' other transport whicb is 
competinc with the railways. 'l1Ht 
poiDt I am rtferriDc to is this. 

There Is • train from Mangr.lore to 
Madras, the Madras-Manealore Mail 
Formerly, that tr.m used to take 
abau.t 21 to 2Z boW'&. Now, It takes 
about 24 hours. I do not mbld Uu-ee 
hours. 'l'be point Is this. Fonnerly. 
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the ttain 12Be4 to reaCh '~nga re All BOB. e ~: Is it very rold 
from Madras at 4 P.M. Wlth the there? 
result that the post, the papers and 
aU parcels. whatever they may be. Shd AeIIar: Cold or whatever it be 
eould reach the end of the district nobody would like to be left in the 
or even Mercara. which is about SO lurch at midnight in the railway 
miles away. by buses. The .post. station. Certainly •• is not as cold 
letters and everything used to reach as Delhi. But my point is thi3. Con-
all parts of the district the same aay. ditions are going worse in view of the 
Now. the train llTTives at Mangalore fact that people from South Kanara 
:at 6'15 P.M. with the result that and Mercara have to catch this train 
there is no bus servik:e afterwards. to reach Bangalore. our headquarters. 
Even in MangaIore. if the train is a 1 would make this request that. as 
little late. the letters are not de- was done formerly. at least one bogie 
livered the same day so that we containing first and second class is 
could not reply the next day by tile reserved so that it can be attache<! to 
train which leaves Mangalore. the Madras-Bangalore Mall and 

They say there are engineering 
troubles. All the same -I was I would 
like to make this request. I would 
very much wish that the train 
reaches Mangalore by 4 o·clock. If the 
speed could be increased. it is most 
welcome; If that is not poSSIble, I 
would make this request that at least 
it should leave Madras and Bangalore 
a little earlier. Now. it i, leaving 
Madras at 7.15 and Bangalore also at. 
about the same time. The departure 
from Banga10re is also an important 
tact because Bangalore is our capital 
now. So. I would request that if it 
is not possible to increase the speed. 
at least the trains should leave 
Madras and Bangalore earlier so that 
they may reach Mangalore at 4 P.M. 

I have to make another request to 
the Railway Minister. As 1 said. there 
is a mail train from Mangalore to 
Madras and to reach Bangalore. our 
headquarters of the Mysore State, 
We have to change at Jalarpet lit 
about midnight and reach Bangalore 
early morning-that is after abuut 
24 hours. Formerly, there was one 
bogie of first, .econd and third clas, 
from Mangalore to Banga10rL Nov:. 
that is not there, so that we oannot be 
sure of any berth in the train from 
Madras to Bangalore. The passe-nger 
has to change at Jalarpet with the 
result that at midnight he will be 
ldt· there without any. convenience 
and without being sure of getting the 
Madr8s-Bangalore mail. 

passengers coming from Soutn Kanar8 
can travel without this inconvenleuce 
of being left in the lurch at Jalarpet. 

One small thing which I wm men-
tion about speed ..... . 

Mr. Deputy-Speaker: Perhaps, hon. 
Members who could not get a chance 
during general discussion are availing 
themselves of this opportunity. 

Shri .Jagjivan Bam: Yes, Sir, thh 
seems to be a general discussion. 

Mr. Deputy-Speaker: It apears as if 
(his were only a continuance of the 
General Discussion. We are now 
having before us ....... . 

Shri Achar: Supplement"r" 
mands, of course, Sir. . 

De· , 

Shrlmati Parvathi KrisIman: He is 
supplementing the Central Discussion. 

Shri Achar: But, I would submit 
that the eftieiency ()f the trains would 
certainly corne under this. 

Mr. De)lllty-Speaker: I. it an oonest 
mistake or only an assumed one? 
The hon. Member should not con-
c1 d~. 

SlId Achar. I would say it is only 
:an honest mistake. Apart from that 
1 would submllt ..... . 
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• 8brl D. C. Sbarma (Gurdaspur): If 
it is an honest mistake why d08l b., 
persist in it? 

8hrI AclJar: The other point I would 
Uke to mention is about the ~ d  
.tation at Mangalore. 

Hr. Depaty-Speaker: Is the Rail-
way Minister asking for a supple-
mentary grant for that? (Interrup-
tions). The hon. Member should con-
clude now. 

SIu1 Achar: I am only mEntioning 
this fact that the goods station is in a 
Tery bad condition. Considerable 
timber is being entrained there and 
the approach roads, especially, ure in 
a very bad condition. D 'in~ heavy 
monsoon, both man and beast E.nd it 
l'ery difficult to reach the bogie. Of 
COUl'6e, the station has been enlarged a 
little now; but these roads have not 
been attended to. I would requCllt 
the Ministry to attend to this matter 
because it is of considerable im-
portance and there is conslderabl£' 
trade there. 

Finally, I would say a word about 
the commercilll clerks. They have 
been SUbmitting memorandum aUel' 
me'TTIorandum. Thcir grIevances 
!lhould hI' very sympathetically con-
!lidered. 

1 would give one instance. 1 hap-
pened to see the booking office at 
New Delhi. There are a large num-
ber of fans: but, they are arranged in 
mch a manner that durinr summer 
when the fans run, the breeze never 
reaches the persons who are wort ina 
there. I am told that this hIlS been 
-represented several times. If they are 
properly put up, the stat! w111 get 
the benefit of these fans. As It is, 
'bey are of absolutely no use; only 
electrical energy is wasted and no-
body benefits by It. I will request the 
hon. RaIlway Klnlater to see that the 
subordtlate omclala do atteno! 10 
thf. matter. 

8brl Sonavane (Sholapur-Reserv-
ed-Sch. Castes): Sir, I talte tbis op-
portunity to congratulate our Rail-
way Ministry for having done so many 
good things and also providing 
travelling space for third class 
passengers by abolishing ice \Oendors 
compartments. I would not narrate 
them alL ..... 

Mr. Deputy-Speaker: Thf're is no 
occasion also. The han. e ber~ 
should realise the difficulty of the 
hon. Minister also as he will have 
to go into all those questions again. 
Now, it has a lanited scope. 

Shri Jacjlvan Ram: They have also 
their e~ntar  demands! 

Shri Sonavane: They werE' only 
introductory remarks. I would c ~ 

to the main points. I would place 
some of the points regarding my con-
stituency's requirements. The first 
is that a foot-overbridge should be 
constructed joining the two stations 
of Sholapur, one of the metre gauge 
nnd the other broad-gauge ..... . 

'SfT Iijc,1Iil f(if ~ : ~ ~ ~ rom-
Jt~~~  

~ ~ : filf"1Wi::( ~ 
~~·~~~ ~~~ 
~~ ~ ~~~1 
~~~~  
Shri 8onavane: These are the de-

mands in general. At least one of 
these fourteen Demands-the Railway 
Board-is before the House. 

Mr. Deputy-Speaker: It is before 
us but the demand may be in respect 
of certain additional posts that might 
have been created. The scope of the 
discussion would be: why was it 
necessary, why was It not ,-",rought in 
the beginning, was it such that it half 
to be created afterwards! These are 
lIOme of the thinp that can be ~
cuued and not the ,eneral QUf'Stion 
of the Railway Board or ~  ",ninp_ 
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They had already been discussed and 
the scope is now very limited. I 
have already made a requecn to those 
lion. Members who have had no 
chance to send in memoranda ..... . 
(Interruptions.) 

8br1 80DaTllDe: I bad nooppox-
tunity to put my views at the tlme of 
the general discussion and therefore, I 
am taking th.i> opportunity to ~ ace 

these grievances of my constituency. 

Hr. Deputy-S)te&ker: But the 
reader who reads the deb3te after-
wards would certainly make a re-
mark that the hon. Member had 
.tilised this opportunity to serve his 
constituency but the Chair W1l8 

negligent. • 

Sbrl Sonavane: The reply 1.0 my 
question regarding the provision of 
the overbridge has been that the 
State Government refUfies to b<!sr 
the charges and the matter 13 being 
examined further. I do not know 
what charges have been refused by 
the State Government. This demand 
has been thef'e for the last three or 
four years. There have been s<;'veral 
fatal accidents on that road and so it 
was demanded. I feel that the Rail-
way Ministry should take up t i~ 
question with the Bombay Govern-
ment and see that the travelling public 
mfter no more. 

I want to point out the benefit of 
the conversion of the narrow gauge 
line into a broad-gauge line between 
lturduwadi and Miraj. I have been 
told on 19th February, 1959 that cer-
tain reports are expected to be re· 
ceived shortly. I feel that this line ill 
yery profttable because the PandarpUr 
fairs are held and the heavy rush of 
passengers will be there taking re-
ecurse to this line. It 10 bappeDI 
that even wllIons are converted for 
carrying these third dUll pauenpn 
to Pandarpur. A decUlon to convert 
this line has been taken and I hope 
that the Railway ~ will ex-
pedite uu. conft1'8lon aDd help in 
arryin, of th .. paaeDters in pro-
... eoaapartmente and not wa,on!·. 

The third point. which I would 
~tre  18 about the extension of e\eetrl-
ftcatim to one of the sections on the 
Central Railway trom Poona to Shola-
pur in view ot the availabihty ot 
electric power trom Koyna project .. . 
(Shri Jagjiv4n Ram: When?) .... in 

19tH or '62. As electric train'! are 
running trom Bombay to Poone 
if this work is taken up, I think there 
would be a lot of savinp on coal 
There is also a heavy traffic on thia 
line because this line goes up to 
Madra and this would facilitate the 
passengers travelling from Bombay 
to Madras and to other places. 

I would place certain other points 
regarding the recruitment ot Schedu-
led Castes in the railway service. 
When the Ministry appointed .ome 
special officers for recruiting third 
and fourth class employees, we hoped 
something would be done. But 
though the employees have been 
selected, they have not been absor-
bed in the railway services on 
account of the economy drive. U 
this economy drive is to apply in the 
cue of recruitment, many vacancie. 
could not be ftlled up. I hope the 
Railway Ministry will consider these 
in~ and that the question of eco-

nomy would not come in the way ot 
recruitment of the candidates of the 
Scheduled Castes and Tribes. 

Then, Sir, there ill another feature 
with regard to the recruitment of 
Scheduled Cutes. 

Mr. Deputy·Speaker: It 100b very 
strange that when the Minister c ~ 
up with Supplementary Demands for 
Grants, hon. Members instead ot 
asking for reduction in that a.re ask-
in. for more to be 8p(.ont on certain 
other aspects. It 11 not that they 
bave any objection to this much bein. 
Jl'&Dted, but they uk that more 
should be IP4!l1t. 

I!Jbrl 8GDaT8De: The reJen'ed 
vacanctee are there and If they are 
filled up no additional ITaDt would be 
required. The postII of special officen 
have alnoady 1NIen Cll'Hted, and it 
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[Shri Sonavane] 
vacancies are ftlled up it will not re-
sult in any further Supplementary 
Demands beinl brought up here. 
That is why I wanted to make out 
this point at this stage. 

Now, there are the posb of water-
men. Our Railway Minister said 
that Scheduled Caste ftnd Mualim 
candidates are to be appointed to 
these posts in an increasing scale. 
That is very good. But I would a~ 
make a suggestion that in the depart-
mental catering establishments where 
there are so many poRts of servers, if 
Scheduled Castes and Scheduled 
Tribes-particularly Scheduled Castes 
--<andidates are employed, then the 
cause of removal 01. untouchability 
would also be served. With that end 
in view, Sir, I suggest that Sche-
duled Caates cancUdates may be 
taken in these catering establish-
mentis in an increasing measure. 

The queation of thefts in railway 
carriages is also there. What I find 
is that the ticket collectors, particu-
larly those working on the suburban 
railways, do not generally work very 
efficiently. They hardly collect a few 
tickets from those passengers who 
leave the station. It is not known 
whether the number of tickets sold 
for a particular station is collected by 
these ticket collectors who are posted 
at the gates. Whenever I have 
used these local trains, I have found 
that thf!!le ticket collectors hardly 
make any eftort to collect the ticketa 
trom passenlel'S. They simply stand 
at the ,ates, and do not demand 
tickets from the passenpn; who 10 
out. 'nlaretore, I would Silliest that 
they should be asked to collect all the 
tickets or at least a majority 01 
t.lckets issued for 8 particular station. 
If this is donE', I thillk the ticketle.;1' 
travel would also di.miniah. 

With these words, Sir, I concratu-
late the Ministry and hope that IIl7 
aUllestions will be looked into. 

Sbri Bariab Clwldra Math ... 
(Pall): Mr. Deputy-Speaker, Sir, we 
have before us Supplementary 
Demands to the tune ot Rs. 42,92,00,000 ~ 
and very satisfactory explanations 
have been given by the Ranway 
Ministry for coming forward with all 
these Dem'Bllds. But, Sir, it you just 
examine these Demands a litUe 
thoroughly you will find that for 
various Demands there is not much 
of jusWlcation. 

Now, to start with, we have the 
first Demand-Railway BolII"d-
RI. 2,62,000. ,.. I looked into the 
explanation I found a very satisfac-
tory e an~i n, that they wanted to 
appoint one Under Secretary as Wel-
fare Oftlcer and certain temporary 
stat! for certain welfare schemes and 
other matten. On the face of it, I 
lay, it looks to be quite justified, 
prima facie it is perfectly all right. 
But I say it b not justifted because, 
Sir, you will remember that only 
yesterday when I pointed out that 
the Bailway Board has unnecessarily 
expanded and there are too many 
oIIlcen and too many of the minisl 

terial stair there the Railway Minister 
was ,ood enough to respond quickly 
and sa,. that a procesll in the reverse 
cUrectiOll has already started. But 
from these Supplementary Demands 
I conftnn that the process in that 
cUreet10n has not started. It it had 
been so, the Raiway Board would 
have been told to allk one of their 
fJIIcers of the rank of Under Secre-
tary to do the Job of a Welfare 
Pf'Iker .. When they have ~ V 1en the 
number 01 minl8teria1 stall' from 411 
to over a thousand, they should a ~ 
been able to ftnd some establishment 
to 100II: after thill work. 1'here-
tore, deftnitely it is obvious that that 
process has not "tarted. 

Mr. Deputy-Speaker: That process 
.tarted after 1bis has Men done! 

IIart IIuIIIt CIwadra llatlnlr: I 
cannot understand when this proee. 
sutted. perhaps the hon. M.inlwter 
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will give some indication of it. The 
very fact that just for one Under 
Secretary they had to ask for these 
additional Grants &hows that they 
had a very rigid attitude about the 
increa:se in their staff, and they 
wanted to take every little opportu-
nity to increase their statr. They 
did not even hestitate to come here 
'With a Supplementa.ry Demand just 
for one officer. They could not adjust 
even to that extent. That &hows the 
mental attitude, and I do not know 
how this mental attitude fits in with 
the observation made by the hon. 
Minister. That is how I read it. A. 
I said, the explanations are very 
satisfactory and they are there. 

• Again, a large sum is going to be 
:spent on surveys. New additional 
surveys have been taken on. If I 
have a correct recollection, I think 
the hon. Minister of Railways him-
selt observed that we have had ao 
many surveys and we have so little 
work to execute that it would be 
absolutely futile to take up any more 
fresh surveys. We have got so many 
additional surveys already taken up, 
and nothing is being done. The pro-
gramme for implementation is ex-
ceedingly poor. It is not ioin, to 
match with the surveys undertaken. 
Therefore, I hope the Railway Mini8-
ter will give WI an aasurance that 
these surveys were very necessary. 
that he has revised his attitude and 
he is possibly thinking of comin, 
forward with .omethin, much more 
optimistic on the side of cOllstructin, 
fresh lines and new lines. 

If that sort of outlook is the,." we 
would not mind. In spite of my 
fervent appeal for the development 
of roads, we know that there is tre-
mendous !Cope for development of 
railways. Railway. have to 11ft 11 

particular pattern of treilbt. It can-
not be said that there ill no .room for 
expansion in railways. But what we 
aay ill tbat unneceaary IIUrveya j .... 
to Atilty this or that should not 1M 
taken uP. and GIlly tba.e surv..,.. 
~ are ywy nee_ry and wbtdl 

• confonn to our future programme of 
execution should be taken UP. 

Then, I would also like, in a way, 
to c ngr~t ate the hon. Minister for 
the very successful programme for 
the purchase of those raw materiala 
the lack of which has hampered the 
progress and the programme of pro-
jects on the Railways. Quite a large 
amoWlt of money has been asked for 
because these stores are coming from 
outside the COWl try and becaUBe 
certain surplus stores were prepared 
in the workshops here. So tar as that 
goes, it is perfectly alI right. We all 
welcome it if it is only that type ot 
material which is ,iven and which is 
to be covered by the supplement&r7 
demands. But you will remember 
that yesterday we were just askin, 
the question about metre-gaugo 
wagons and we tOWld that we are 
now gettin, surplus in the matter ot 
metre-gauge wagons. 'nlere is no 
indication of any fuller picture given 
here, to show whether the raw mate-
rial i. kept in new in makinf/ these 
purchaseB of these stores and whe-
ther the rules and relfUlations J'tt-
iardin, the percentale of stores to be 
kept have been tully observed or not. 
We do not know all that. Perhaps, 
because a certain procramme haa 
been let loose and now that they 
ftnd that so much of 1It0retl have 
been purchased, they come here and 
ask for the supplementary j(ranb. I 
thought that they must hne made 
provt.ion in their original budget to 
cover the neeessary material which 
would be 4'equired to COVt'r the pro_ 
~e which wall to bP. exeeutPd 
during the year. I think It would be 
only reasonable to presume that they 
had provided tor their requirements. 

Now that they have come in tor a 
~e amount, a.king for these storell 

to be covered by the .upplementary 
demands, I think a fuller explanatlea 
ill neceuary. It ill not enough If it 
j" !laid that sO much is the productiou 
:lnd that We are provicltnc for RI. 2 
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erorel and so much has to be pro-
duced in our workshop and another 
sum of Rs. 2 crores is requil'ed, and 
110 on. We wish that a clearer 
picture was given to us. 

The next point which I wish again 
to make out-and which is fuUy 
covered under Demand 16 and was 
in a manner refeNed to by my hon. 
friend over there-is that a sum of 
IbI. 161 lakha had to be diverted from 
the development of road fund. I 
think it is not very fair. There is a 
,enuine apprehension in the minds 
of the people that the railway admi-
nistration is sitting like a dead 
weight over the development of road 
transport. That sort of apprehension 
il!! more than justified by the various 
indications which we get. The hon. 
Deputy Minister of Railways is all 
the time talking about the cream 01 
the railways being taken away by 
the road transport. I think he should 
l!Ie satisfied with all the cream that 
the railways already had, with the 
big, lion's share which the railways 
already enjoyed. They are in a 
very good health, I am sure, and I 
do not think they should get wONied 
about a little more cream going to the 
growing ..... . 

Shrl JarJma Ram: To penona 
like Shri Mathur to put on a little 
more flesh! 

Sbrl Barish CbaDc!ra Mathur: Mr. 
Deputy-Speaker, I might assure the 
Railway J4l.nister that if I have any 
personal interest, it b only In the 
nilwaYI and not in the road trans-
port. 

Shri JaeJlna Ram: 1 am talkinl 
of the cream I 

Sbri BarIaIl ChaD4ra lla&lav: I 
would very much like the cream to 
be preserved for the railways, but if 
I was talkin, in the lense of havln, 
a personal Interest, I wish that the 
JrOWin. bab, tetI tome cream. Let 
tt hn'e \IOIIM cream. But then wbere 

is the .road transport here? Let us-
compare the figures and know where 
road transport in this country stands. 
Where are the roads? I think a big 
cry has been raised about roads and 
road transport, and the l'ailwaYI of 
course will have to bale out in the 
course of the next 30 Q1" 40 years. 
There is the least doubt about it. 
Road transport will come up, BJ.lt 
the railways, I know, not unneces-
sarily give this impression and that 
sort of impression is very much justi-
fled. 

I shall say why the Railway ini~
ter was good enough to assure UI-

that he had fto hand in this new 
decision. Already, just now, a friend 
of mine was showing to me what 
happens at present. It is perfectly 
relevant to this demand and it shews 
why the amounts have not been 
channelled. What has happened is, 
for the development 01 road trans-
port, they have just planned that 
there should be corporations and 
only when they have certain corpora-
tions that central aid would be given 
and t er i~e, it would be denied. 
Central aid cannot be given, it is 
said, unless and until the States form 
their corporations. The States are 
not prepared to fQ1"ffi corporations, 
and that is for various reasons which 
I need not go into now. But on 
these corporations which are formed. 
the railways are fully represented.. 
Even at the present moment the 
railways are represented on all these 
State Transp01"t Authorities. My 
friend was just showing me a letter 
which has been wrltten by a railway 
representative on a Road Transport 
Authority which I think is absolutely 
Indefensible and obstinate. Th.t 
letter is written to the President or 
the Secretary concerned, in the 
P.W.D., and .ays that the 32 permits 
lhould not be given. He wrote it 
like that straighta .... y as if be ill 
the .ale dictator or authority. A 
copy of th.t letter ..... .lso 8eJ1t to 
the penon concerned. It ....... 
thoucb 'be ..... the final .. tb rf~ 
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railways could sit 'bver the develop-
ment ot road tranllport and be as I 
said earlier, like a dead ';eight. 
About a sum ot Rs. 165 lakha has not 
been utilized tor the development ot 
road transport and fit has been 
diverted somewhere else, though the 
purpose for which it was meant hu 
not been served. 

who could decide the matter, when 
the Road Transport Authority was 
functioning. 

8mi Ou (Zalawad): May I makE 
the position clear? He has referred 
to what I have shown to him. Let 
us be specific about it. The General 
Manager of the We'Stern Railway has 
written to the Regional Transport 
Authority that he could not issue 
permits to those who had applied tor 
registration and permits of public 
carriers. A copy ot it has been en-
dorsed to the applicant, saying that 
his application would be rejected. 

Shrl BarIsh Chandra Mathur: That 
w exactly what I am saying. 

• Mr. Deputy-Speaker: There are _ 
few minutes lett to the Minister. The 
hon. Member should conclude. 

Shri Barisb Chandra Mathur: 1 
.hall finish in just two minutes or 
in one minute it you like. I do not 
llee what justificatiOn is there tor all 
the money tor road transport to be 
channelled through the railways. 
That is absolutely unfair. It is as it 
the railways are the guardian angea 
of it'oad transport. 

The Deputy Minister of RaUw.,. 
(Shrl S. V. Ramaswamy): Better c0-
ordination. 

Shri BarIsh Chandra Mathur: If 
this is co-ordination, then I am sure 
yery shortly, the demand will be 
coming that the Railway Board 
should be lIimilarly controlled by 
those people who are managing the 
road transport. This is a v8f"7 
strange idea about co-ordination. 
Co-ordination from the railway side 
means complete domination by the 
railway. and cUctation by the raU-
waYI. This hal been !IO all the time, 
and I may quote just once inatance. 
If this 11 co-ordination, then. God 
belp thla co-ordination. Now, where 
do they get the fundi from? From 
the allotments made by the Planning 
Commillion and trom the general 
rnenues. These are to be channel-
led ~ the railwaY' 10 that the 

Shri lacJlnn Ram: I am Ila4 
that all the speeches on the supple-
mentary demands for grants are 
mostly to make suggestions, because 
we have given elaborate explanatory 
notes about the supplementary 
demands tor ,ranta and 10 every 
hon. Member could see the justifica-
tion tor the demands. J am glad 
that certain suggestions have been 
made and I shall say a tew words on 
them. 

ot course, certain Members have 
presented- their own supplementary 
demands which were not quite 
germane to the supplementary 
demands presented by me. 

Mr. Deputy-Speaker: The hoD. 
Kiniliter is taking advantage ot them. 

Shri lacJlvan Ram: I am not. 
What I was going to say is that I 
will consider those demands also. I 
shall start with the last point raised 
by my triend 8h.ri Harish Chandra 
Mathur and Shri Wodeyar. I will 
not ,0 into the queaUon ot who 11 
taking the cream and who is not 
taking the cream. Of course, I do 
not understand the argument that the 
railways are liitting as a dead weight 
on the development of road transport. 
1 genuinely teel that there 18 10 
much scope tor the development ot 
all types ot transport systems in the 
wunu·y. There a enormoUs SCOPe for 
the development of road tranlport. 
But certainly the railway. may teel 
that the areas where they have done 
poineering work and have developed 
the tratflc, it should be lett to them. 
U the development of road tranJpOrt 
me&M only 'oina to the antal where 
mNnl ot transport already ulst. J 
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feel it does not amount to develop-
ment of road transport. 

8hri Bariah Chandra Mathur: This 
i8 a monopolistic tendency. 

8hri .J-.S1TIUl Bam: It is not a 
monopolistic tendency in a country 
where there is much scope. There 
are many areas where there is a 
.enuine calle and demand for the 
development of transport-railways 

.or road. There are vast areas where 
no means of transPort exist, if the 
railways are not in a position to do 
that and if the road transport can 
open those areas, it will be to the 
advantal(e of this country. 

Shrl Naasblr Bbarucba: You .... ant 
-to take the cream and leave bones 
.to road transport. 

Sbri I-.SlvlUl Bam: I leave them 
the cream, the curd and everything 
lo them. 

The Depaty MInister 01 R.a1lwa,.. 
(Sbrl 8. V. Ramaswamy): After the 

. cream. there will be only skimmed 
milk.. 

8brI ladlvan Bam: Thllt I; nol 
·the main consideration. The point 

. bas been raised as to why this 
money haa not been utilised The 
money ba. not been utillsed because 
the railways a.re called upon to con-
tribute to the capital of the Road 
Transport Corporation. Several 
Governments have not acreed for 
reasons best known to them. 1 do 
not want to enter into thoae ques-
tions. Several Governments have 
formed Corporations and there we 
have contributed to the capital of the 
corporation •. 

What would be the pattern of State 
tl'lllUport i~ to be decided by the 
Minilltry primarily respomible for 
that, viz., the Transport Ministry. 
'Some friends have held that when 
transport and railways were tolether 
under one Ministry, perhaps more 
importance was Jiven to the railways 

Grant! (RaHwa1ls) 

and road transport could not develop 
N cyw road transport is the responsi-
bility of the Transport Ministry and 
having taken all factors into consi-
deration, they have decided that State 
transport should be run on the basil 
of corporation.. The railways are to 
contribute to the share capital of the 
corporations. We are doing that. If 
the Transport Ministry decides that 
even where road transport is run 
departmentally and railways are to 
contribute to the capital, I do not 
think the railway. will resitate to do 
that, because we feel that road trans-
port should develop. 

One thing perhaps has not been 
appreciated.. Most of the road trans-
port run by' State Governments is 
meant only for passenger service; 
they are not carrying goods traftlc 
and even if they do, it is to a e~ 
limited extend. • 

Shrl Barish Chandra Hathar: 
Except in specified areas, the State 
Governments are committed only to 
carrying passenger tramc. 

Sbri .JqjlvlUl Ram: That is wba' 
I am aayin,. I may asaure the House 
that I am not at all perturbed if all 
the passenger traftlc in those areas is 
taken up by the road transport, 
because so long as it is in the Statles' 
hands, many factors which lead to 
some unllatisfactory competition do 
not exist. I need not elaborate on it: 
many Members will understand whaa 
I mean. So, whether they are COl'-
poration!! or wbether they are run 
departmentally. railways will have no 
objection in helping State Govern-
ments it tht· Ministry primarily res-
ponsible for that decides what should 
be the pattern of road transport. I 
have only that much to say on thi. 
point. 

Shri Mathur raised the questiGil 
about economy measuretl. When I 
said the process hu started. I meant 
it. Only last month or 80. the pan. 
of three deputy directon have been 
reduced in the Railway Board 8ft. 
the question of further red\lction • 
heine examined. But one Ihoulcl 80' 
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.bget that when we have an ex-
panding economy, we may have to 
reduce the strength in certain seeton 
and increase the .trength of the staff 
in certain other sectors. My friend, 
Shri Vittal Rao, enquired about thE 
functions of the welfare otllcer. I 
told him at that time that this wel-
fare officer is attached to the Minis-
try entirely to look after the welfa.re 
of the secretariat sta1r. Aa the 
House is aware, we have taken a de. 
cision that in every sizeable Minis-
try, there should be one whole-time 
officer for the welfare of the secre-
tariat staff. But I have been penon-
Idly feeling that there is a case for 
co-ordinating the acti'ities of the 
welfare officers on the various raU-
ways. At present, the welfare acti.. 
vities are restricted to certain items, 
but I want to extend that and it may 
be necessary to create a post in the 
Railway Board, something like a wel-
fare Adviser, who will co-ordinate 
the activities of the welfare staff 
on the varioUll railways and also 
give a new tum to the welfare acti-
Vities such as visit to the worken' 
colonies, encouraging certain arts 
and handicrafts among the families 
of the staff, etc. So, for this purpose 
It may be necessary to Increase the 
Ita1r on the ratlways. That fa why 
I said that on the ODe hand the 
process of reducing the staff has 
started and on the other, it may be 
Qecessary In certain cues to add one 
or two officer'S for some lpeciflc 
purpose. 

About lurveys, what I have said ia 
quite correct in the sen!te that I do 
Qot want to undertake any survey 
where I am Dot lure that after the 
8UrVey is over, the construction work 
will.tart. I am Dot ,oin, to under-
take any survey work in order to 
live certain temporary satisfaction t') 
certain people. But we will have to 
undertake .urveys where we haft 
to construct the lines. In the cue 
of aU the surveys mentioned in u.. 
aupplementary demandJ, we have to 
construct railway Unea for one COD-
eideration or other. 

About stores, in the railways we 
have this accounting sj·stem. 'nlat 
also ill at times responsible for pre-
senting inflated figures to the House 
and ablo sometimes there is doubl .. 
votin,. Our actual budget as passed 
yesterday is nearly &s. 452 crores and 
odd, but the amount Yoted, as it ha9 
appeared in the papers is &S. 1,01' 
crares. About the .tares, I may 
assure the House that I have taken 
particular care to lee thllt storea 
which are not required are Dot pur-
chased. I have put a special officer 
on this duty to lee that the ltorea 
balances of the railways are reduced. 
As a matter of fact, there also the 
process has started and we are now 
drawing more Itorea than we were 
purchasing, and at some places we 
have to show a minus instead of a 
plus. I may allure the House, with-
out going into details, that we a.re 
taking particular care to see that 
stores which are not required in the 
foreseeable future are not purchased 
and money is not locked up. 

About Igatpuri-Bhusawal, when-
ever electrification is done, power 11 
required. The difficulty about thill 
Une has been shorta'e of power. For 
one end, of coune, We are thinkln, 
of utillsinc the power from Chola 
power house. But for the other end, 
power from the Akola power house 
that il to be set up by the Bombay 
Government will be required. But I 
am told that there II no chance of 
JIOIN!r bein, made avanable from 
that power house till the end ot the 
second Plan. So, we a.re co-ordina-
tin, our plan on the I,atpuri-Bhusa_ 
wal seetJon In wch • way .... 

8br1 Naublr BIaaradIa: You an 
slowin, down the tempo of power 
c1eYe1opment. 

Ibri ladh'aa 8aaa: I am quit. 
frank; We are .lowin, down our pro-
tramme, because there Is no use 
c:arnpletfn, aU the work there unl_ 
electricity Is available. So, we haft 
.U,btly slowed down our work. All 
the dril enlineerinl worb Wlll be 
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.completed and al loon u the p08lli-
bility of availability of power hi 
alsured we will finish the electrifica-
tion and introduce it. The real diftl·· 
.culty ill the non-availability of the 
requisite quantity of power. 

Shrl Nauslllr Bhzrucha: At chola 
70U are going to have 18 megawatll 
power house. Why can't you have 
eo megawatt power house especially 
'when large size power stations are 
more economical? 

Sbri JaeJlvan Ram: It the railway 
undertakes to start its own power 
house, that will be another difficulty. 
The capital outlay, the foreign ex-
.change component required for that, 
.n the difficulties will be there. 

Shrl T. B. Vlttal Rao: 1 60 megawatt 
power house will cost RI. 6 croreJ. 

Shrl JarJlvaD Bam: It also mean. 
something. 

Regarding surveys, as I have said, 
tor the commitments made previous-
ly the surveys will be completed. I 
am not ordering any new survey fo.r 
any area where I am not sure that 
the construction work will be taken 
up very soon. That is my policy. 

About the concession in freight for 
increasing our exports to earn foreien 
exchange, a9 a matter of fact. a com-
mittee is constantly reviewing this 
question. I think the Railway Minis-
try is not compe-tent to judge which 
IIJ'e the commodities which require 
freight concession in order to promote 
export and earn more foreign ex-
chongt'o It is the Commerce and 
Industry Ministry which is competent 
to i dg~ this and their tftc~n and 
our oftlcen are conmntly In touch 
to review which are the commodities 
where BOrne concession is necessary 
and what should be the Quantum 01' 
the concession which should be giyen. 
We are eonstantly reviewina that. 

About the Kandwa-Hm,oli line, 
my friend 8hri T. B. VittaI Rae 
knows how difficult is the terrain. 
The gradient is also known to him. 
There have been some other difficul-
ties, and the number at bridges is 
tremendous. There were difficultis 
about girden also, though we have 
been able to surmount that difficulty. 
At that stage there was difficulty about 
contractors too. So, the work has 
heen delayed to som!" extent. But 
we are trying to expedite it. 

With all my sympathy for the 
labour. I do not know whether we 
will ever reath the stage where we 
can assure the House that we will 
absorb all the casual labourers that 
we employ on the railways. That 
will not be possible. We make an 
earnest effort to absorb as many u 
we can. but it will not be possible to 
absorb everyone. If my friend 
Shri Vitta] Rao, is constructing a 
house of his own, I wonder if he 
will maintain all the labour at hU 
cost alter the completion of the work. 
If he develops the argument that we 
should absorb all the labour, I do not 
think it will be possible in any ind ~
try anywhere. Casual labour will 
continue to remain. 

Shrl Barish Chandra Mathur: Your 
process i5 a continuous proce"-1 where-
&! the cOMtruction of a house ia not 
Il continuous process. 

Dr. KrlshIlUW&llll (Chingleput): 
Further, yours is in the public lector. 

Shrl JadlvlUl Ram: Yes. and that 
will be in the private sector. 

About fuel. the Southern Railway. 
have to pay more freight on account 
of transportation of coal from Benllll-
Bihar through coac;tal shipping. Now 
that the wagon position has improved, 
we have decided thllt the coal Ihould 
be transported by the railways. Also, 
After the development of the Central 
India collieries it will perhaps be 
advanta,eous to transport Co.! rrora 
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there to South instead from Bengal 
OJ' Bihar. 

Uniform i te~ Report is bein& 
considered by the Railway Board. 
Well. I must admit that I have not 
devoted any time for it. Now I am 
going to pernonally look into it and 
will expedite it. 

In the railway schools we U'e 
following the same pattern as is 
followed by the State Government's 
concerned in respect of charging fees 
from students. Regarding the ques-
tion raised by Shri Vittal Rao, as he 
is aware, we have refe~ed the matter 
to the State Government. If he ex-
pedites the reply from the State Gov-
ernment, it will help us in taking a de-
cision in the matter. 

Then, I was pe:monally very an-
xious about the second shift in 
Perambur and for the furni'lhin, 
unit. As my friend is perhaps aware, 
I had ordered this furnishing unit in 
a temporary shed. Now I may inform 
the House that it has been cleared. 
from the Planning Commission and the 
foreign exchange has also been found. 
So, the works are goin, to be under-
taken very Boon. 

As I have said, many suggestions 
have been made and I will have all 
of them examined. 

Shri T. B. VlttaJ Rao: As it is not 
yet 2.30. Members can take lOme 
more time. 

Mr. Deputy-Speaker: The Supple--
mentary Demands of the MiniltlT 
are sure to be accepted. But the 
Supplementary Demands of the 
'Members have no likelihood of bein,-
accepted. 

Shrl T. B. Vlttal Kao: I want to put 
a question. Regarding the over-
capitalisation of RI. 100 crOre9, both 
the Railway Enquiry Committee and 
the Railway Convention Committ('f' 
have recommended that 80IDe formula 
should be evolved to write off that 

amount. Now we are in 1959 when 
we have to appoint an t (~r Conven-
tion Committee. The interesl is in-
flated becaWie ot this. 

Shri J..-jlvan Ram: At this stage, I 
will not like to go ftlto the detail of 
that question. because a second Con-
vention Committee is to come. But 
I am grateful to my friend for that. 
It is constantly under our consider-
ation, because that will be to the 
advantage ot the railways. 

Mr. Deputy-Speaker: Cut motion 
Nos. 3, I., 15, 12, 13, 16, 17 and 18 are 
the ones that have been moved. I 
shall now put all those cut motiona 
to the vote ot the HOWIe. 

The cut motions were put and 
negatived. 

Mr. Dep!lty-Speaker: The qustloa 

"That the respective lupple--
mentary sums not exceeding the 
amountl shown in the third 
column of the Order Paper be 
granted to the PreoJident to de--
tray the charges which wlll corne 
in course of payment durin, the 
year ending the 31st day of 
March, 1959. in respect ot the 
following demands entered in the 
second column thereof-

Demand No!. I, 2, ., 5. 6, 7, a. 
10, 12, 16, 17, and 19." 

The motion was adopted. 

Mr. Deput,-8peaker: The HOUle 
will now take up Private Memberi' 
BUb! and Resolutions. 

14.ZI brl. 
COMMrrrEE ON PRIVATE MEM-
BERS' BILLS AND RESOLtrrIONS 

1'm1nT-sIXTB RaPoRT. 
8ardar A. 8. 8&Ip1 CJanJ"r): I 

beg to move: . 

"Tba\ thiJI House agrees with 
the Thirty-sixth Report 01 tH 
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Committee on Private Members' 
Bills and Resolutions presented. to 
the House on the 4th March, 1959." 

Mr. Deputy-Speaker: The quection 
iE: 

• "That this House agrees with 
the Thirty-sixth Report of the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House on the 4th March, 1959." 

The motion was adopted. 

Mr. Deputy-Speaker: Bills to be 
Introduced. 

Shrl Hem Raj. Absent. 

Shri Ram Shankar La!. .. Ab!lent. 

Shri Arjun Singh Bahaduria. 

14.30 hrl. 

HYDROGENATION OF OILS 
(OFFENCES) BILL· 

'" ~~~ ~'f n( ) 
~~, ~~~~f1 ; 
~~~ ~~ ti  
~ fir~ (Wf ~ ~ ~ ~ 

f~~~ir tt ~(t 

~  

The MIDIster 01 Law <Shrl A. ... 
Sen): Sir, I have a point ot order in 
re,ard to this. &I you know, it • 
not the practice ot the Government ... 

Mr. Depat7-Speaker: May I PUt it 
ftm? 

The question ia: 

"That leave be I1"8Jlted to in-
troduce a Bill to provide tor pre-
vention of HydrogenatiOD of 0iIa 
in India and for matter. con-
nected thermth." 

Sbri A. It. Sen: That is not the one. 
The hon. Member has moved for fc!8ve 
to introduce a Bill to consolidate and 
amend the law relating to Co-opera-
tive Societies. He did not move for 
leave to introduce the Hydrogenation 
of of Oil Bill. 

Mr. Deputy-Speaker: He is not 
moving for leave for that Bill? 

Shrl Arjaa Singh Bbadaurla: I anI 
movin, tor leave to introduce the 
!lecond Bill too. 

Mr. Depa.ty-Speaker: First on the 
Order Paper is the Bill that I have 
mentioned ancf- it has preference. 

Ili\' '11{~ ~ f: \rotlffi 
~, 1{ 'Sffi'ITCf <ti'fflT ~ fit; ~ if ~ 
~~~ ti~~~ 

00 lift ~ ~ 'fi fun: ~'  fin;r 
~~ ~ ~~~1 

Mr. Deputy-Speaker: The querstion 
is: 

"That leave be granted to m-
traduce a Bill to provi:ie for pre-
vention ot Hydrogenation ot Oils 
in India and tor matters con-
nected therewith." 

The motion was adopted. 

Sbrl ArJua SiDa"h Bbadaurla: 
introduce the Bill. 

l • .sz bn. 

CO-OPERATIVE SOCIETIES BILL 

• ~~ ~ 1  ( tmr): 

I 

~~, ~ ~ i t f1Ir 
~ ijf1tf('fa(i ~ mr-r ...r 
rn~~~~if~ iV ~ 
~ fiIw 'lit i{~f '{~ iii\" ~ ~ ~ I 

.Published in the Gazelte of India ktraordinary 
elated 8th March, 1958. 
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Hr. Deputy-Speaker: The ~ n 

is: 

"That leave be granted to in-
troduce a Bill to consolidate and 
amend the law relating to Co-
operative Societies." 

The Minister of Law (Sbri A. K. 
Sen): I raise a point of order. 

If you will good enough to look 
to the Seventh Schedule, item 32, you 
will find that the law relating to co-
operation and co-operative societies 
falls exclusively within the State 
jurisdiction. Previous to 1919, we 
had two Acts of the Central Legts-
lature. After 1919 co-.peration and 
eo-operative societies became a trans-
ferred subject. Under the Govern-
ment of India Act, 1935, it became a 
provincial subject and under the 
Constitution, it is a State subject. So, 
I do not know how the Parliament can 
really entertain this Bill at all. 

'" ~~ ~ ~r rr : ~ 
~~~~;1 ~~~ tft t 
fir. ;flfi ~ ~ ~ ~ ~ 
~, ~~~ fi ~~ 
~: n~~ ~ ~~ : 
~~~~ i i  ~~ 
1IiT 'f;' i' ~f  ij'~'~i ' f ~, t~ n ~ 
~ ~ ~ -sft ~.. ,1i t, q-~ t:I11l 
~ I ~~1f~~~: n~ 
~ Ai IfiTf ~ ~ lIT lti1i ~ 
; f f 1~ ~~: n~t I 

~~ i ~~t f tfit; 
~ ~ ~ ~ ({Alifii'l,.< ;l m-
lie ~ (fAr Itft" ~ q ifi1iit '"if 
~''''~f  (:j"f :it IATf t qR ~ ~ 
full t, ~ -sft w ~ 'fiT ~ : 
f1t;tn- t, m -sft IJAT t fit; ~ i ~ 
~ ~ 1 ;r~~ ii '~ifi, a  
'iI",'1M 'fiT .mr qT ria" qR ~ Vi 
~ -A" qtt" \" .. '4«11 t f.IAr '" ~ 
381 (Ai) .SJ)~. 

• 
~~) .m: ~ ~ f1Iim 1IiT¥ ~ t.n ~ 
~~ t ~ Ai ~ ~ IFrt IIiTof' 
~ lIT ~ f.,ljq"lj(il( m ~ I 
~ ~ ~ ~ ~, t fir. Mltlf srT"a1 
~~ r~~ ~ ~ff 
~ m ~ lfiTiJ:f t" tR(-(:j"fif t qR. 
~ r( ~~t' ~ ~1 fr 

IfiTf ~~t I ~ f~ ~ 
~~~tfit;~~ ~~ 
fir.lfT ~, ~ ~ IfiTTf ~ ~ \lit 
Ai ~ f ~~ri I 

c ~~~~~~ 
~~ tft ~t i~~~ 
~ fi  ~ t I ifit;;r 4' ~ 
~ ~ t fit; ~ ~.~ ~ 
~~~ rt',~~t, 
~ m t ;qt If\" Ai ~ Ifi'ITf ." 

.t:I11l f1t;tn- :on ~ t I ~ m- ~ ~ 
~ Ai ~ ~ifi ~ ~ fiII4T 3i'1iIT 
~ CJmlAi ~ I 4' ~ ~ ~ 'f1I'\ q 
srroffi4" ~ ~ ~ t, m m'f ~ 
m'f ~ ~1fi  ~ -sft ~ ~ I 

~~~;f::n~~ 

~ ~~~ ~~ inf tfi r 
~ ~ ~::n 'IIlci'1Hlq «lij,\eiij 
~, Hn ~ q ~ ~ifi {if ~t 
cjt'-1i t,-t!f;T7VT ~~ ~ fT ~ f;-; .. 1 ~ 
'fiT ofU ifir.f ~ cr.pmr 'ftit ~ ~ ~ I 
Mr. DeputJ-8peaker: Has the bon. 

Law Minister anything to say about 
Union Territories? 

8bri A. IL SeD: Yes, It may be 
applicable only to the Union Territor-
ies, Then, this Bill has to be ebanl-
ed. As it is, it cannot be introduced. 
It says that it extends to the whole 
of the State of India. 

Mr. DepatJ-lpeaker: The hoD. 
Member can argue that duriq the 
diKussion or after the introduction of 
the Bill perhaps that amendment 
milht be made. 
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Shrl A. K.. Sen: It is for you to givl' 
a ruling. 

Mr. Deputy-Speaker: I am not gJving 
a ruling. 

Shrl A. K. Sen: We are really here 
to assist the hon. Member. As hon. 
Members know, there is a National 
Development Council resolution 
which saYfi that the law relating to 
cooperation and cooperative societiw 
should be made simpler. That is a 
different matter. It may be that all. 
the States may have to legislate 
simultaneously after the agreement is 
arrived at amongst the States. 

The reason as to why the Act of 
1912 is still in operation is article 
372 which continues all Acts in 
operation at the commencement of 
the Com,titution even though some of 
them may fall within the jurisdicthm 
either of the Central Legislature or of 
the State Legislatures, as the case 
may be. But that does not mean that 
it becomes .a Central subject. It is 
true that only with regard to the 
Union Territories it is permissible for 
Paliament to legislate. But I pre-
Bume that it is not the intention of 
the hon. Mover to confine biG Bill 
only to the Union Territories. In 
fact, the objects proclaim otherwise. 

It is a question of competence, 
whether as it is you can introduce it 
here. Unless you amend it, I think 
you cannot even give leave for in-
troduction of this Bill, because as it is, 
it is beyond the competence of the 
Parliament. That is the point. It 
the hon. Member wants to brine a 
Bill Which is applicable only to 
Union TerritorlN, certainly he can 
do so. That will be a difrerent Bill 
altogether. 

Mr. Deputy-Speaker: The question 
is: 

"That leave be granted to in· 
troduce a Bill to consolidate and 

amend' the law relating to ~ 
operatiVe Societies." 

The motion was nepatived: 

14.88 brs. 

BANKING COMPANIES (AMENI)I. 
MENT) BILL· 

Shri Bam KrIsbaD Gupta. (Maben-
dergarh): Sir, I beg to move for leave-
to introduce a Bill further to amend 
the Banking Companies Act, 1949. 

Mr. Deputy-Speaker: The questioB 
is: 

"That e~ e be granted to in-
troduce a Bill further to amend. 
the Banking Companies Act, 

1949." 

The motion was adopted. 

Shrl Ram Krishan Gupta: Sh-, r 
introduce the Bill. 

BANK OF PATIALA MERGER BILL· 

Shrl Ram Krlshan Gupta (Mahen-
dergarh): Sir, I beg to move for leave 
to introduce a Bill to merge the 
Bank of Patiala wilth the State Bank 
of India. 

Mr. Deputy-Speaker: Is there not 
a Bill already? Perhaps there is 
one. 

All Bon. MemlH!r: There is a great 
difference. 

Mr. Deputy-Speaker: The queetton 
is: 

''That leave be granted to In-
troduce a Bill to merge the 
Bank of Patiala with the State 
Bank of India" 

The motion was adopted. 
Shri Bam I[rIsbua Gapta! Sir, I fa,. 

troduce the Btl. 

·Publlshed in the o.zette of India Extraocdi.na.ry Part n--8ec:ticm I. 
dated 8th March, 1959. 
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14.39 hrs.
.REPRESENTATION OF THE PEOPLE 

^  (AMENDMENT) BILL—contd.
Mr. Deputy-,Speaker: The House 

will now resume further discussion 
of the motion moved by Shri Radha 
Raman on the 20th February, 1959 
that the Bill further to amend the 

^Representation of the People Act, 
1951 be taken into consideration.

Out of l i  hours allotted for the 
discussion of the Bill, 1 minute was 

- taken up on the 20th February, 1959 
and 1 hour and 29 minutes are now 
available.

’ Shri Radha Raman may now con
tinue hie speech.

Shri Radha Raman (Chandni 
Chowk): Mr. Deputy-Speaker, Sir, 
while moving for consideration my 
Bill in this House, the other day I 
said that it was a very simple and 
harmless Bill which seeks to amend 
sections 56 and 123 of the Represen
tation of the People Act, 1951, by 
adding a few extra provisions in it. 
You will agree that we have learnt 
many things by our past experience 
and have already made several 
amendments in this principal Act in 
order to make it more helpful and 
effective. Our main object in accept
ing these amendments had been to 
hold our elections to different legis
latures as democratically and economi
cally as possible

In a vast country like our, it is 
rattier diflRcult to plant democratic 
traditions in every sphere in all res-, 
pects all of a sudden, or within a 
very short time. These traditions 
are gradually evolved, and allowed 
to grow. Therefore, I believe it will 
take time before we achieve that 
high standard that we would like 

-_to establish in this country. It is 
with this end in view that I have 
been prompted to place this small 
Bill before the House for the consi
deration of the hon. Members and 
the Government.

1880 (SAKA)  of the People 4894 
(Amendment) Bill

The principal Act in section 56 
deals with fixing time for polls. My 
amendment seeks that there should 
be a provision in that and it should be 
a legal provision that the day so fixed 
for poll in a constituency shall be 
declared a holiday.* My purpose in 
bringing this amendment is this. 
Though in practice the Election Com
mission has exercised its own power to 
have the elections held on holidays 
or on days which were declared as 
holidays, there is no legal provision, 
and there has been a lot of difficulty 
sometimes when the Election Com
mission fixed a day which was not a 
public holiday. Particularly, in the 
private firms and big industrial houses, 
there has b.een always a lot of quarrel 
between the management and the 
workers to find time to go to the 
polls and exercise the franchise 
which has, after a hard struggle, been 
obtained, and which is required to 
be exercised in order to have the 
principle of democracy fully estab
lished. I therefore with that this 
provision be made in section 56. And 
a proviso may further be added to 
the effect |hat the day so fixed for 
poll in a constituency shall be dec
lared a holiday.

Each time there is a general elec
tion, thousands of people have to be 
recruited in oder to man the mahinery 
that is required for electioi>s, and it 
is not only on the side of the Gov
ernment or the Election Commission 
which holds the election that so many 
thousands of people are required; even 
the persons who contest or the parties 
who set up candidates ’have to recruit 
a very large number of people as 
election agents and the like, and it 
becomes very difficult, if the day 
fixed is not declared a public holi
day, to make those people come and 
man the machinery, or to provide 
the machinery that is required either 
by tke Government or by the con
testants. In fact, in^the case of the
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Government, it is just possible that 
any person who is called on duty 
is considered to be on duty and he 
does not suffer, but in the case of 
others it becomes absolutely neces
sary that there should be some kind 
of provision in the A ct so that every
body who is interested— and in fact, 
every man who is an adult and has 
acquired the age of 21 is interested 
in the election— may have the spare 
time or be able to provide the 
machinery or the cadre that is re
quired either by the contesting party 
or by the Government. I therefore 
feel that this is a provision which 
is very  appropriate, and there should 
be no difficulty in the Government 
accepting such a provision to be 
included in section 56, which is to 
help the nation to exercise its fran
chise as vastly and as w idely as it 
desires or as is required.

I need not say much on this subject 
because the convention has been 
practically established and generally 
elections have been held either on a 
Sunday or other public holidays. 
Since this practice is alifeady being 
observed, there should be no difficulty 
in having a legal provision to facilitate 
the work of the Election for the 
Government as well as the parties 
concerned.

Then I come to the second part of 
m y Bill, the two amendments. They 
relate to eection 123 which deals with 
corrupt practices and electoral offen
ces. Y ou w ill notice that corrupt 
practices have been defined quite 
elaborately; w e have tried to make it 
as comprehensive as possible and 
included amon% the practices such 
practices which actually were either 
non-economic or were leading to bad 
results or leading to some kind of 
disturbance or difficulties. I am only 
suggesting two more additions to be 
made, and I have reasons to do so.

Firstly. I have seen from personal 
experience that ^nch time election is

MARCH 6, 1959 of the People 4896
(Amendment) Bill

held, a lot of money is spent by , 
the contesting parties or by th» 
contestants in having long and broad 
stencils cut and pasting them, thus 
spoiling private and Government 
walls and so many other buildings 
and structures that fa ll within the 
constituency. They are sometimes im 
bad colours, or sometimes, in black- 
colour, and they continue to exist 
there for very many years. I think 
this is a very unclean habit.

In the first general election I had 
to fa ll in line with other people, but 
I had some kind of a reaction, a very- 
adverse reaction, to it, and I fe lt that 
it did not look nice, and it did not 
help at all the candidate who put up 
such stencils and since it is in black 
colour, it  only spoiled the private 
walls and other walls in the streets 
and in the bazaars and made the face 
of the city ugly. So, I have sugges
ted in m y amending B ill that thi* 
should also be included in corrupt 
practices. It is for all parties^;<?'d 
it is to be applied uniformly, and it 
should have no effect on the result* 
of the election. I have seen it 
myself.

Last time when I was fighting the 
elections, there were many people 
who came to me and insisted that I 
must follow the line which other 
parties w ere following, and that these 
stencils should be made or cut or 
placed on the walls, but I resisted, 
and I resisted it to tlje end success- 
iiilly  I would say. And I can say 
that even today if you go to the 
bazaars and galis and lanes and b y
lanes of Delhi City, you will find 
that the stencils which had then’ 
been plastered or engraved on the 
walls are still existing, and they look 
very ugly, and they do not at all 
add to the good standard or clean
liness of the town or of our habits. 
So, I am just suggesting in m y 
amendment that this should be in
cluded among corrupt practices.
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Then there is another small pro-
vision in the amending Bill, and that 
is this. We fl.nd that every time we 
ftght the elections we have to spend 
a lot of money on very big banners 
and sometimes the bazars roads are 
too wide and we hang big banners 
10 to 12 feet long. Sometimes, they 
are hung with a stone or with a 
bamboo stick on both sides; and 
sometimes, that stick falls down or 
that stone falls down, and sometimes, 
they hit the people. Apart from 
this, what I find is that these banners 
are removed overnight. Today, you 
fl.x them, but some of them are 
removed overnight; again you fI.x 
them, and again you will fl.nd that 
they are removed the ~ t night. By 
the time the elections are over, so 
many of these things are removed; I 
have myself found that many of these 
Ilave been taken away or have been 
robbed away. So, it involves a lot 
of money without getting much of 
advantage thereby. When I say that 
there will be a uniform practice, and 
every party will be following the 
same line, I do not see why a huge 
amount should be spent on them. 

On the one side, we want that the 
elections must be economic, and there 
should be the least expenditure in-
curred, so that even a commoner or a 
person who does not possess money 
or on whom the party cannot spend 
much money can also stand for elec-
tions and participate in the elections; 
We also want that the elections should 
be made simple. So, I do not see any 
reaSOn for not accepting the amend-
ment that I have proposed. I do not 
thintc that if these things are removed, 
there will be any change or there will 
be any advene effect on the results 01 
the elections. On the contrary, it will 
save a lot of money to the con1eatinl 
PIUties or that set up candidate~ tor 
the elections. 

J am., therefore, Vf!!rY keen that 
Government should take these three 
amendments into consideration. In 
I\IPport of this, I would alao say that 
We have passed the Representation 

of the People Act in our country on 
the basis of the U.K. Act. I And 
that in that country also, there is a 
prohibitory order aeainst bannen 
etc. and there is legal sanction be-
hind such prohibitory order. I shall 
just read out a relevant extract in 
that connection. 

The Representation of the People 
Act, 1949, (U.K.>, which is a consoli-
dating measure, declares (i) expen-
diture for fiaes etc. and (ii) pay-
ments to voters for exhibitin, bills 
and notices as illegal pratice. The 
statutory prohibition on the use of 
ftags and banners etc. is contained in 
section 97 of the said Act which react. 
a~ follows: 

"97.' (I) No payment or con-
tract for payment shall, for the 
purpose of promoting or procur-
ing the election of a candidate 
at an election, be made on account 
of bands of musiC', torches, fia,1 
or banners. 

(2) U any payment or contract 
for payment is made in contraven-
tion of thioS section, either be-
fore, during or after an election, 
thc person makin, the payment 
and, if he knew that it was made 
~ ntrar  to law, any person bein, 

a party to the contract or receiv-
ing the payment shall be guilty 
of an illegal payment" . . . . 

have also more or less mentioned 
the same provision in my Bill, as Is 
found in the U.K. law which we have 
adopted in our country, and the back-
ground of which we have been fol-
Iowln, not only in re,ard to election 
law but also in re,ard to other mat-
ters. 

In those countries, the habits are 
quite dil'erent. And the standards ot 
cleanliness and atandards of ftrbtin, 
the elections alao are &lao slightly 
cWrerenl As I have said, in no 
countty in the world is the stencil 
system adopted, because it is an un-
clean thin,; it costs money, and it doe. 
not in any way add to the suce: .. 
or failure of any candidate. All 
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parties have to follow the same line, 
and there has to be a uniform 
practice, and it affects all equally. 
So, I would say that these amend-
ments which are of a very minor 
nature should be taken into considera-
tion; they only draw the attention of 
the people to something that seeks 
to improve the present Act and also 
minimise the expenditure that is in-
curred by every candidate that stands 
for election. 

So, I feel that this amending Bill, 
which. as I said; is a very harmlesli 
one, and which seeks to make three 
amendments to be embodied in sec-
tions 56 and 123 of the Representa-
tion of the People Act, should be 
acceptable to Government. If this 
Bill is accepted, then we shall have 
a better practice prevailing in our 
country. and less expenditure will be 
incurred in the elections, and people 
who are of lesller means or who are 
of common means will also be enab-
led to take full advantage of the 
democratic institutions that we have 
Ret up in our country. 

With thesp words, I commend my 
Bill for the acceptance of the House. 

Mr. Deputy-Speaker: Motion movE"d: 

"That the Bill further to amend 
the Representation of the People 
Act. 1951, bl' taken into consi_ 
deration." 

Shrl S. M. Banerjee (Kanpur): I 
have read the Statement of Object!! 
and Reasons appended to Shri Radha 
Raman's Bills. I do support the 
flrst amendment in regard to the 
holidays. We have been facing thl!l 
difficulty in the last elections also. 
In the industrial areas of Kanpur,. in 
the working class areas, that is, in 
the areas where the mills were 
workin., less than 50 per 
cent, or I should say, 33-1/3 per 
cent of the workers only could cast 
their votes. So, I feel that the Gov-
ernment of India should accept this 

first amendment, or the Home Minis-
try should issue some orders by 
which the polling date should be 
declared as a holiday. ~ 

What happened actually during the 
corporation elections in Delhi? I 
remember that an adjournment 
motion was sought to be moved to 
that effect on that particular day, 
because it was feared that the ruling 
party or any party which had su1ft-
cient means would carry the te~ 
with it by arranging trucks and 
buses even without caring for the 
corrupt practice or anything of that 
sort, and the poor candidate might 
suffer, because he would not be able 
to carry t ~ voters in trucks or in 
any other conveyance. So, this is a 
matter which should receive the 
sympathetic consideration, not only 
of the Law Minister but of the entire 
Government of India. For. We are 
facing this trouble every time, 
especially in those areas which are 
dominated by the working class peo-
ple. The absence of a holiday has 
been one of the reasons why in certain 
areas the percentage of polling was 
very much less than what was ex-
pected. Therefore, I support the Brst 
amendment suggested by Shri Radha 
Raman. 

As for the second amendment, 1 do 
not know what has irritated or pro-
voked my hon. friend to bring for-
ward that amendment and thus ak~ 
the list of corrupt practices as ll}ng 
one. He has stated that people do : Ise 
stencils or festoons. I fully rea i~' 
that the walls may be spoilt 1f 
.tencils are used. And my hon. 
friend has cited the po:;ition in 
England and other countries and said 
that nowhere in the world is the 
stencil system in elections usee:.. But 
I do not think anywhere in the world. 
the percentage of illiteracy is 80 
much. Here, a candidate has to 
popularise a particular symbol or the 
name of a candidate. So far as the 
ruling party is concerned, you will 
ftnd that they do not give their sym. 
boIs, but everywhere you will find 
that they ,ive Shri Jawaharlal 
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Nehru's picture, a distorted and db-
Agured picture of Shri Jawaharlal 
Nehru even, bec~ e they want to 
catch votes in Shri Jawaharlal Nehru's 
name. 

I was also one of the candidates, 
and to-day, I can say I was a success-
ful candidate, for that is why I am 
here to-day. And what was the money 
spent by me? The hon. Member said 
.that a huge amount was 'being spent 
on this stencilling business. I can 
tell you that I had only three stencil., 
because I fought the elections on a 
meagre amount, and two or three 
people were doing this on their own 
accord. I never spent money on this 
business; and these weiif'! not put on 
walls where it had been written 
·Restricted' or an'y notice was there to 
the effect that anybody who did that 
was liable to be prosecuted. I admit 
that young boys sometimes do lik(' 
this; but, nobody spoils a building 
deliberately. Can he show me a'lY 
'building in New Delhi which has 
been so spoiled. This is actually a 
wrong thing and it cannot be taken 
as a corrupt practice in any calle. 

I would have welcomed his Bill 
had he brought certain basic things-
certain defects in this partiCUlar Act. 
Every provision of this Act is bei'lg 
smashed to pieces by the Supreme 
-Court every d.ay. If you read the 
judgments .of the various Election 
Tribunals, if you read the judgments 
~f the Supreme Court and Hip 
Courts you will find that this Act 
really requires to be amended in al! 
respects and a comprehensive Bill 
has to be brought in In the larger in-
terests of our nation and our detl'lo-
natic traditions, it we want to have 
~1ect n . 

So, I oppose this B1ll and I would 
request my hon, friend not to preu 
tor this. If the ruling party feels that 
they need not do anything and If 
'they feel that they have got Nehruji 
with them and thn have also tho! 
ideolory of Gandhlji, and as long .c 
they are there. 1here is no n~ for 
Itropan,anda an' no need for festoonll, 

no stencilling business and yet u,,,y 
will win, what will happen ~ the 
other candidates. They depend UNn 
these festoons. If one festoon is pro-
perly displayed, it popularises that 
candidate and it is absolutely wrr.:ll 
to say that this festoon should not 
be used in the elections. My han. 
friend is forgetting this thing. I have 
my own experience in my own cons-
tituency. He is after the stenclllin, 
business and he is after the fpstoorul. 

I will mention what happened in 
my constituency. A shameleaa ~ 
happened. Our unfortunate siJter., 
th.e prostitutes, were taken in a pro-
cession and they were shoutinl 
Congress ko harana khel nahin hcli-
This should be avoided as a corrupt 
pratice. Casteism should be avoided. 
I would have really welcomed hla 
Bill if h& attacked caste sentiments 
which are generally roused ily this 
party or that party. But, he has no. 
touched the real point ..... , 

Shri Shree Narayan Du (Dal'-
bhanga): I would like to know whe-
th..,!' the hon. Member is accusill, 
any party in general at a particular 
place by stating that procession, went 
taken ot prostitutes. I would like 
to point out that this is not be8ttin, 
the dignity of the House, 

Shri S. M. Banerjee: I said, !Ir, 
our unfortunate sister!!, 

Mr. Deputy-Speaker: Some other 
hon, Member can say that they were 
shouting some other II10gan, 

Shri S. M. lIaIlerjee: I am lOrry I 
had to say this. With al1 the elo-
quence at my command, I do supp()r' 
the first amendment that there should 
bf' a holiday either by legislation or 
through special orders ot the Home 
Ministry of the Govf'mment 01 India. 
But I do teel that the other amend-
ments should be totally rejected. He 
wants these thing. to be included all 
corrupt practices. What ia the cor-
r ~t practice In displayln, properly 
• symbol populari.ing a man's name? 
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Is it because a building will be 
spoiled? I do not know how many 
of his voters had big buildings. But 
our voters had no buildings absolu-
tely; they live in huts and I do not 
think they mind it if it is pa:;ted 
there. 

So, I request him to withdraw this 
amendment. Let there be pressure 
on the first amendment which, I am 
lure, this side will also support. 

Sbrt C. R. Pattabbl Raman (Kum-
bakonam): Mr. Deputy-Speaker, St.ir, 
by the first amendment of my hon. 
friend, Shri Radh,a Raman, dealing 
with the public holiday, I am sure 
be really means that there must be 
a holiday in the polling area. The 
word used is 'constituenc,.. If it is 
10, a whole week may have to be 
declared a holiday. I am sure ShT'i 
Radha Raman has got that in m;nd. 
I am all for there being a holiday. 

In fact, in some countries there is 
even compulsion used to see to it that 
people exercise their franchise. One 
cannot go to sleep over his demo-
cratic right of franchise. It is very 
important that people should exer-
cise their franchise; and some coun-
tries even compel people-unless they 
are sick and arc able to produce a 
medical certificate-to go to the polls. 
So, I am all for a declaration of a 
public holiday for a polling area. I 
do not think the word 'constituency' 
is apt in a country like India where 
there are huge constituencies and 
large areas, particularly rural areal!. 

I am afraid the second amendment 
is a bit wide. You will please note 
that what he is aiming to strike at 
is this, the spoliation of walls. First 
of all, We will haVe to define whot 
spoiling a wall is. Supposing we got 
over that hurdle, what is next? '!be 
sponsor could stop with putting up 
any election stencil over any public 
or private building by any candidate 
or his a,ent. But if you say, 'by 

any other person' it is an asbolute 
responsibility. If I do not like the 
face of the opposing candidate I can 
see to it that some sort of stencil 
supporting him is put there and he 
gets knocked out. 

Mr. Deputy-Speaker: The candidate-
shall have to I:uard all the public 
and private buildings of his consti-
tuency. ' 

Sbrj S. M. Banerjee: He will have 
to withdraw. 

Shri C. R. Pattabhl Raman: I am 
sure he does not want it to be an 
ab30lute re~ n ibi it  so far as 
spoiling the wall is c<»fcerned. And, 
I do not think his objection is so 
much to stencilling as to long ban-
ners at different places. 

There again-indicating the name 
of the candidate, by whom? Is it by 
the candidate or at the instance of 
the candidate or on the instructions 
ot the candidate? Nothing is made 
clear. I will suggest that he with-
draws the second part of his amend-
ments. 

Shri Ajit Singb Sarhaell (Ludhiana): 
Sir, the Bill under discussion has 
two parts. One part pertains to the 
amendment of section 123 of the 
Act by making additions to the cor-
rupt practices; and the second part 
relates to the declaration of the pol-
ling day as a holiday. 

Dealing with the amendments 
which relate to the addition of cor-
rupt practices, there are certain 
fundamental objections to the pro-
posed amendments. I concede that 
the suggestion of my hon. friend Shri 
Radha Raman is very good. Certain-
ly, we must have a sense of clean-
liness; and cleanliness should be-
maintained during the hustle and 
bustle of elections. Yet the question 
is whether the cleanliness in the 
civic life of the town can be brought 
by legislation-by an amendment of 
the Representation of the People Act.. 
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Corrupt practices have got a certain 
limited scope and these corrupt prac-
tices only relate to the corruption in 
elections, bribery, undue influence and 
weh things which have got a direct 
connection with the election and its 
furtherance. These practices which 
are unwholesome must be declared 
corrupt. But whether e matter which 
pertains to the civic life of the town 
should be brought in by an amend-
ment of this Act is a question which 
is worth consideration. 

I would say that if things of the 
type which my hon. friend has said 
are there, an amendment of the Cor-
poration Act or the Municipal Act 
would be the best thing. The offence 
of spoliation of a building, public or 
private, can be punished and the 
punishment can be more deterrrent 
and the scope can be made wider. It 
is not that we should have an amend-
ment of the Representation of the 
People Act. This is the first objec-
tion to the proposed amendment. 

The second is this. I need not talk 
about legal terminology. I would res-
pectfully submit to the House that the 
proposed amendment, as the hon. 
Member who preceded me said, is 
wide of the mark and widens the scope 
of corrupt practices. In the prescnt 
Representation of the People Act the 
definition of agent under section 79 
has already been eliminated and only 
that corrupt practice can be attribut-
ed to the candidate and he can be 
accused on this basis if it is commit-
ted by himself or by his election agent 
or with the consent of his agent or any 
other person. The parent Act says 
that a practice is not corrupt unless it 
is committed by the candidate him-
self, his election agent or by some 
other person with his consent But 
this amendment widens the scope and 
says that this is a corrupt practice 
even If it is committed by his agent 
or by any other penon, without IWi 
consent It is too serious a thing on 
which we are embarklllg and we are 
creating comp'lcaUons which, I am 
afraId, may reftect OIl the lIemben to 

(Amendment) Bm 
a great extent. I am leaving aside the 
lose language of the proposed amend-
ment for the moment. It will be very 
difficult. I feel firstly that a legisla-
tion of this kind should not be incor-
porated in a statute like the Repre-
sentation of the People Act. Secondly, 
it is basically against the fundamental 
principle which is in the parent Act 
which says that under certain cir-
cumstances the candidate is guilty of 
corrupt practice. Thirdly, this should 
not be deemed to be a corrupt prac-
tice. Otherwise, candidates would not 
be able to run for the election at all. 
Even the small fixing of a mark on 
a private building would be become 
a corrupt practice. I do not know the 
position of the Government and natu-
rally their position wou'd be that they 
could not accept an amendment of this 
kind. This suggestion should be incor-
porated ift the municipal and corpora-
tion Acts. So, I strongly urge upon 
the hon. Mover to withdraw this Bill. 

Shrl D. C. Sharma (Gurdaspur): 
Sir, I welcome this Bill brought for-
ward by my esteemed friend, Shri 
Radha Raman. I whole-heartedly sup-
port both the clauses of this Bill. I 
think no objection has been taken to 
clause 2. It has been said that the 
days fixed for polling in a constituency 
should be declared a holiday_ One 
hon. Member was pleased to say that 
some distinction should be made 
between the day when the polling 
takes place in a polling station and 
the days when polling takes place in 
a constituency. I do not know the 
practice in the different States but so 
far 81 Punjab is concerned, I know 
that polling takes place in one cons-
tituency on one and the same day_ 
Therefore, I think this distinction 
between a polling station where poll-
ing takes place and the constltuency 
where polling Is going to take place 
is artUicial and more or less Imagi-
nary. I think that all the sections of 
thl. House will be happy If this day 
is declared a holiday. 

IIr. Depaiy-8pealer: Does It hap-
pen in the parliamentary constltueney 
abo! 
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Sbrl D. C. Sharma: I was goinl to 
8Ubmit that so far as parliamentary 
constituency is concerned., it was in 
lome ways a subsidiary election; it is 

.a kind of a supplementary election 
which is tied on to the legislative 
assembly's election. Therefore, if a 
holiday is declared when the legisla-
tive assembly elections take place, I 
do not see the reason why the some 
provisions should not apply to the pol-
ling in parliamentary constituenciee 
~ . It has been said that all the 
,elections whether they are of the 
Assembly or of the Parliament should 
take place on one and the same day. 
It is not possible to do so. I think 
·there may come 'n time when we will 
be able to h'old elections to thl' 
Assembly and also Parliament in thl' 
same. day. So, I think that distinction, 
is not a very valid one. 

My friend over there was talking 
:about the workers. I know that some-
times the workers are not given a paid 
holiday on that day and also that other 
wage-earners are also not given a holi-
day. There are somt' schools and col-
leges where the tp.achcrs are not given 
the right to go out and cast their 
votes. There are ul1 types of persons 
10 our countrY who require this privi-
lege and I hope it will b(' given to 
them for the efTective functioning of 
democracy in our country. Democracy 
needs all kinds of facilities Hnd I think 
this facility is needed so that the peo-
ple may realist> the value and the 
privilege of voting. so that they may 
know that it is a privilege which has 
got to be exercised. 

There are some persons who said 
that clause 3 could not or should not 
form part of section 123 regarding 
corruption. They thought that thf' 
scope of that section should not be 
widened. I do not know what they 
have in view when they talk about 
corruption. Bribery is corruption; 
undue influt>ncl' i!i corruption. But I 
would say that anything done, l8y 
unclean thing that is done in connec-
tion with an election. whether in the 
hygienic sense, sanitation sensl' or in 
any other sense, should constitute cor-
ruption. I believe that no harm would 

be done if these two sub-clauses are 
added to section 123. 

One hon. Member has said that thia 
is the only way in which we can make 
a candidate known. Human being are 
not so poor so far as resources are con-
cerned that they should have recourse 
to such crude devices to make their 
parties or candidates known. These 
are very vulgar devices and should be 
done away within our country at the 
earliest possible opportunity. They 
are not only vulgar but sometimes 
they create a lot ot class and caste 
hatred and also hatred between one 
political party and another. My friend 
was generalising from his experience 
and he is welcome to have that expe-
rience. Some-of us have fought elec-
tions from constituencies which are 
conterminous with districts and we 
have seen that this stencilling on public 
walls is very much used to the detrI-
ment of some of the political parties 
in the country. I do not want to name 
the parties. I have seen it in my con-
~tit enc  and I am sure that hon. 
Members will bear me out when I say 
that. On the walls of the houses in 
my constituency stencilled pictures of 
all kinds, which do not only offend 
your taste or sense of decency but the 
values of life, were there. It also 
offends your sense ot a clean fight in 
any parliamentary or assembly con-
stituPllcy. We aim at a clean fight, 
and I believe anything that goes 
against the principles of a clean fight 
must M done away with. Sir, you 
will forgive me it I say that in my 
constituency I !'aw a picture-I am 
very sorry to bring it to the notice of 
the House-of a cow. with a gentleman 
who had a sWord or a dagger in his 
hand as though he was tryin, to 
slaughter that cow or something like 
that. I think it is not only my experi-
ence. If I remember aright, Dr. Katju 
also referred to this thing in one of 
his speeches on the floor of the House. 
What do you think of that'! You are 
using these stencilled pictures not to 
popularise the candidates but to brina 
some political parties into disrepute, 
into bad order, into all kinds of shame 
and disgrace. I do not know why we 
are fond of this kind of praet1ce. 
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I would, therefore, Sir, say that this 
is not the function of municipalities to 
run Assembly elections, it is not the 
function of corporations to frame laws 
for election to Parliament. It is not 
.a matter of sanitation or dt"ainaie, it 
is a matter of clean public life, whole-
some parliamentary functions, whole-
some parliamentary standards. I do 
not think that such important things 
can be delegated to municipalities and 
corporations. The Ministry ot Law 
should therefore take notice of these 
things and do something so that this 
kind of thing is made a thing of the 
past. 

It has been said that there is no 
'harm in putting up banners. If the 
principle is that everytlRing is far in 
JOVe and war and everything is tar 
in elections, there is no harm; you can 
do anything you like. It the ends jus-
tify the means, nothing is wrong there. 
But, Sir, we have been taught to 
believe that good ends should be 
secured by good means, and I believe 
that this practice of putting up banners 
is not something which is going to 
further the publicity with regard to 
a candidate or to the publicity with 
regard to a political party or to the 
publicity with regard to the pro-
grammp of a political party. 

I would therefore say that these 
things which are childish, I should say, 
and which show some kind of political 
immaturity should be done away with. 

Shri S. M. Banerjee: Our Yoten are 
not intellectually developed. 

Shrt D. C. Sharma: My hon. friend 
Iiays that our voters arp not mature. 

8brl S. M. Banerjee: I said that 
they are not intellectually developed. 

8br1 D. C. 8banDa: With due 
deference to my hon. friend, t may 
tell him that our voters are much more 
mature than some of those whom they 
returned to this House. I would take 
my hat off to the voten for their 
shrewdness and for their hold on the 
issues of public. U they had not been 
mature, I think some of them would 
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• not hlve been there and some of us 
would not have been here. Therefore, 
it is no use calling into question the 
political maturity of the voters. 

I would therefore suggest very res-
pectfully that all these things should 
be done away with. My hon. friend, 
Shri Radha Raman, referred to the 
U.K. Act in which provisions like that 
exist. Well, it is good, because our 
law is based upon the U.K. pattern 
and if a thing like that exists there 
we are very happy tor we are doubly 
armed to get a. thing like that done. 
But even it it does not exist In U.lt. 
or in any other country, I think we 
can take a decision ot this kind on 
our own. 

Now, there are some foreign visitors 
who come to India during the election 
days. I know some persons from other 
countries come and watch our polling. 
They watch persons who go to polUn, 
booths. They want to have 1I0me ide. 
of the way in which India conducts its 
elections. Of course, they are all very 
happy about the way in which we con-
duct our elections, but I have met a 
few foreigners, Sir, who have been 
simply appalled and shocked on seeing 
those stencils on the walls of some of 
the cities 3nd villages. I also submlt 
very respectfully that some ot the 
pernons who come from other countrlt!ll 
cannot understand these banners 
which are put up. Moreover, these 
banners sometlmes create, I should 
say, some kind of controversy, some 
kind of fight between tine group and 
another group. Therefore, even in the 
lnterets ot civic harmony, even in the 
interest of civic peace, I think these 
banners IIhould be done away with. 

One of my hon. friends IBid that in 
this Act the candidates or the atentl 
or other persons are responllble for 
corrupt practices and that happens 
only when the thine is done with the 
knowled&e of the candidafe. I a,ree. 
That is true. But I do not think Shrl 
Radha Raman wants that this thlnC 
should be accepted al It is framed. 
He wanu that the I\Ibstance of what 
he bas said lIhould ~ accepted. 11 
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you want to make a change here and 
there he would not have any objec-
tion. 

At the same time, I would submit 
very respectfully th'at the Representa-
tion of the People Act and the Pre-
vention of Disqualification Act with 
reference to all of us are pieces of 
legislation about which at least I can-
not be proud and about which I can-
not feel happy. It is, Sir, due to the 
fact that we have not given as much 
thought to these Acts as we should 
have done. I think 'that these Acts 
shoald be under constant revIsion. 
They should undergo, if I may be per-
mitted to say so, a revision every year, 
80 that we can make these Acts as 
foolproof, if I can use that word, and 
as good as they should be. The diffi-
culty is this. While we are passing 
these Bills, the High Courts, Supreme 
Court and other courts are picking 
holes in those Bills and we wake up 
only when some defect has been point-
ed out in those Bills. But that is not 
the path of wisdom. The way of wis-
dom lies in this, that there shou'd be 
a Standing Committee of this House 
consisting of the representatives of all 
the parties, and that Stand:ng Com-
mittee should keep these two Acts 
under constant revision. As time goes 
on they should undergoing modifica-
tions and revisions so that hon. Mem-
bers like Shri Radha R.,-nanor some 
other Member is not put to the trouble 
of bringing in these Bills. 

Sir, I know the fate of these Pri-
vate Members' Bills is a very unhap-
py one in this House. There. was a 
time when people used to think that 
India was a country in which infant 
mortality was the highest. Now, of 
course, we have got over that on 
account of better sanitation and other 
things. But, Sir, so far as Private 
Members' Bills are concerned, it is not 
• case of infant mortality, it is a cue 
of general massacre. I have yet to 
see in this House a single Private 
Members' Blll accepted by any Min-
uter. I think there was only one ex-
C!eption and that exception belongs 
tb my hon. friend Shri Feroze 

(Amendment) Bill 
Gandhi. He was able to put 
through a private Member's Bill suc-
cessfully. There may be some other 
lucky person, but the number of such 
lucky persons is infinitesimally small. 
Therefore, I should say in the end 
that the House should appreciate the 
spirit in which this Bill has been put 
forward. The Minister of Law should 
appreciate the spirit which has actuat-
ed the hon. Member for bringing for-
ward this Bill, and he should not only 
give thanks to the mover of this Bill 
but also should accept in substance, if 
not in words, the spirit and the con-
tentions put forward in this Bill. 

With these words, I support the Bill 
of Shri Radha. Raman wholeheartedly, 
and I hope this will make for a 
cleaner, more decent and more effec-
tive democracy. 

Shri Shree Narayan Das: Mr. 
Deputy-Speaker, Sir, although the 
Bill, as presented to the House may 
not be acceptable to me or to the 
House, it has raised a very important 
point. Firstly, if it had been possible 
in India to have polling on a single 
day, it would be quite practical And 
proper that the polling day should hf' 
declared a public holiday. But 
at present polling takes placl' 
on 'a number of days. Thcre'-
fore, it is not possible, even if 
this Bill is accepted, to declare a holi-
day on polling days. My han. friend 
said, there should be a holiday when 
polling takes place in constituency. In 
my constituency polling continues for 
over 20 days and a holiday is not pos-
sil)'e. Then, the hon. Member who 
spoke ftrst said that leave should be 
declared in a polling area for all the 
offlces. That is not possible. The 
courts or the government offlces or the 
factories are spread over a number 
of areas, and the voters belong to 
different offlces and work in different 
areas. Therefore, if a holiday Is 
declared in a polling area, that will be 
a small area, and that would not be 
of any avail. Hence, I sUUest that 
we should make efforts to see that in 
our country polling takes place on • 
single day. If that is possible. I think 
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it would be better. I think efl'orts are 
being made now. The Election Com-
mission has given an indication of it 
and said that it would try to get the 
polling work finished in ten days. At 
present it takes a month or so. But 
efforts are being made by the Elec-
tion Commission to amend the proce-
dure. If the amendment to the Act 
is possible, it would be better. In the 
meantime, I would suggest that every 
employee, including those employed. in 
;the courts, could be allowed leave fol' 
this purpose. If any person applies-
a persoll employed in a court or under 
any Authority or in a factory-when 
there is polling in his constituency and 

·when he says that he has to go for 
1he polling, he should.) be granted 
leave by the manager of the factory 
or by the employer or by the presid-
ing officer of the court. as the case 
may be. 

Dr. M. S. ABey (Nagpur): There 
are police constables on duty on the 
polling day. One man told me: "How 
'can I go? I cannot move from my 
place". There are no provisions, so 
far as I know, in the Act, in regard to 
this matter. Government officers 
engaged as polling officers and pro-
bably army officers can exercisE' that 
right but not the police. 

Shrl Shree Narayan D85: There is 
provision for police and the army. Bt¢ 
others who are engaged. in the factor-
ies and who are engaged as govern-
ment officials are not free to go for 
voting, either in person or by post. I 
may suggest that leave may be grant-
i!d to those who have not the privilege 
of voting by postal ballots. My sug-
gestion is only meant for them. 

Then again, another point that has 
been raised by my friend is with 
recard to pub'icity and propaganda 
which are carried on. This Bill puts 
a curb on the method of advertisement 
and propaganda and publicity. We 
have some experience, and there are 
certain factors under the Election 
Commission which are under corW-
deration at present. The points that 
have been made by my bon. triII14 

arc thcrc. In a young democracy like 
India, it is necessary that there should 
be political propaganda. We have to 
educate the e ect rat~ and carry on 
such propaganda as will give the 
voters an idea as to how Parliament 
functions, what is the right of the 
voters, etc. All these things require 
propaganda of an educative nature. 
But at present, the propaganda that 
is being carried in in our country is 
not meant for political education. 
Most parts of the propaganda and 
publicity are limited to just nullify 
the importance of a particular candi-
date although that may not be befit-
ting and proper. You will see that 
most of the propaganda is meant only 
to vilify others. 

As has been pOinted out by my 
friend, pictures of cows in Maharash-
tra in connection with the demand for 
Samyukta Maharashtra are posted. 
perhaps by way of accusing some per-
sons as not having banned C'cmpletcly 
the slaughter of cows or the killing of 
cows. Such things are distributed 
among thc electorate, and that was 
only to vilify the Congress and other 
parties. But I am not speaking of any 
ruling party. This is a general ques-
tion in which everybody is interested, 
and every party should be interested 
in provisions tor proper elections and 
propaganda. 

Therefore, I may suggest, as put in 
by my friend Shri D. C. Sharma. that 
after every general election there 
should be an Electoral Reforms Com-
mittee appointed by the Government, 
and in that committee the Election 
Commission should be represented. 
and the Members of Parliament should 
also be represented. After every 
general election, all the practices that 
have been made and observed and 
that might have been brought to the 
notice of the Election Commission 
should be scrutinized. and suitable 
amendments made. 

& I Aid. the point that has been., 
raised is that of proper method of 
propapnda and pub'icity in an elee-
tioo to wh1cll any candidate or an~ 
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[Shri Shree Narayan Das] 
voter or a supporter may be entiUed 
to. So far as the amendment of the 
section under consideration is concern-
ed, that is, SO far as section 123 is con-
cerned, I should like to point out that 
formerly in the Representation of the 
People Act, there were two categories 
of election offences. First, there were 
corrupt practices and secondly, there 
was a provision for illegal offences. I 
think that was good. If corrupt prac-
tices were proved, the elections were 
set aside. But there are certain elec-
tion offences which cannot be cate-
gorised as corrupt practices and for 
which there was punishment and in 
which case the elections were not set 
aside. Now, under the Representation 
of the People Act, as amended, we 
did not make a provision for such 
illegal offences as would come within 
the purview of the Act. 

One category must relate to t ~ 
offences involving the commission of 
such acts which, if proved, by the tri-
bunal, would result in the setting 
aside of the election. That is very 
important. That provision should be 
there. But for minor offences as 
pointed out in the provisions in this 
Bill, while I support the idea in gene-
ral, I feel that they are not such cor-
rupt practices as would invalidate an 
election. But when the Government 
comes forward, after considering the 
report of the Election Commission 
which has been presented now, with 
an amendment to the Representation 
of the Peop'e Act, this question should 
be considered, namely, there should be 
certain offences which may not inva-
lidate the election, but should be penal 
offences, and if the voter or anyone 
who commits such oflences during the 
election, he should be punished sum-
clently. Deterrent punishment &bould 
be provided for them. 

But, as pointed out by so many bon. 
Members, if the provisions incorporat-
ed in clause 2 of the Bill are accepted 
by this House, they will lead to • very 
complicate position. Corrupt practice 
may by themse'ves dect the healthy 
conduct of elections. Supposin, any 
person stencils anything in the name 

of any candidate on walls of a build-
ing, it will be very difficult to find out 
whether it was done with the con-
nivance of the candidate or not. S ~ 
I do not support the Bill in its pre-
sent form. As I have already pointed 
out, the importance of this Bill lies in 
the fact that it has raised a matter 
of very great public importance and 
the Election Commission as well as 
the Government should consider it. 

I would like to suggest that before 
the next general elections, there should' 
be an electoral refonn committee 
appointed by the Government, on 
which Memb(il's of Parliament ancl 
other interested persons may be re-
presented. This committee should go 
into the whole matter thoroughly, in 
the light of the experience gained in 
the last two general elections. 

Therefore, I do not support the Bill 
in the present form. The idea is very 
good and I think my friend deserves 
congratulations because the matter has 
been put before the House and the 
public. I hope the Government will 
give sympathetic consideration to it. 
If it is acceptable to Government, I 
would suggest that this Bill along 
with the three or four other amending 
Bills which are before the House may 
Qe circulated for eliciting public opi-
nion. After public opinion has been 
elicited on those Bills, the House may 
consider them. With these words, I 
conclude. 
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Shri Achar Tose-
Mr. Deputy-Speaker: I am afraid. 

Shri Achar has made up his mind very 
late. 

Shri Achar (Mangalore): I will not 
take more than four minutes. 

Mr. Deputy-Speaker: 
it is too late. 

I am sorry 

The Deputy Minister of Law (Shri 
Rajamavis): 'Mr. Deputy-Speaker, I 
hesitate to do so but I must state that 
I oppose the Bill. My hesitation arises 
trom the f'act that no less a person 
than Professor D. C. Sharma has 
accused the Government of infanti-
cide of Private Members' Bills. I 
stoutly deny the charge. But in fair-
ness to him I must disclose my own 
personal feeling-what he regards as 
probably death of a Bill, my own per-
sonal feeling is an optical illusion. I 
am sure he must have witnessed some 
of the tricks of magicians where a 
live person is brought on the stage and 
cut into two. 

Mr. Deputy-Speaker: He can do 
that himself. 

Sbri Bajarnavls: I did not know 
that among his many achievements 
this was also one. As he knows well. 
no good Bill, like a good word or deed. 
is ever wasted. It may be that a pri-
vate member's Bill is spirited away 
by magic and brought in new garb as 
a government Bill but the private 
Members do not get the credit; the 
recognition for their devotion and for 
their study which they deserve. U 
that was the charge made, probably I 
will consider whether I may not plead 
guilty to it If anything is said, either 
during discussion here or if any mea-
sure is brought in this House or else-
where by a private member, I can 
assure him and I can assure everyone 
that Government takes it very leri-
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ously into consideration and then in 
all probability brings it as their own 
Bill. I must, before I leave this point, 
thank the hon. Members who, in spite 
ot the fact that they get very little 
encouragement from us, do their duty 
to this House and to the country in 
drawing the attention of the Govern-
ment to the many important problems 
which arise, and I hope that we will 
continue to receive the same kind ot 
co-operation from them in spite of the 
tact that we' appear technically to 
oppose them. 

As regards the first point, the Bill 
lays that there shall be a holiday. 
Shri D. C. Sharma ba e~ his speech 
in the House on the supposition that 
it is going to be a paid holiday. The 
Bill as introduced in the House does 
not say that what is provided is a 
holiday with pay, and advisedly so. 

Shri M. L. Dwivedl: Holiday means 
holiday with pay. 

Shrl HaJarnavis: If it is a holiday 
with .pay, he would probably meet 
'With the initial d.iffi.culty that it would 
involve expenditure from the Conso-
lidated Fund and he would have to 
take certain preliminary steps before 
we proceed to consider this Bill. After 
all, this holiday which would be a 
statutory holiday would involve Gov-
ernment-et least Government, in 
certain expenditure. It that is so ... 

Shri M. L. Dwlvedi: We observe 
the 26th January as a public hoUday 
and Government certainly incurs a 
large expenditure in that holiday. 
Similarly, the election is also a natio-
nal holiday, once in five years, and 
some expenditure may be involved, 
but I know in tour and several other 
matters large sums of money are beIn, 
spent by the Government on officials 
in the election machinery. 

Mr. Deputy-Speaker: That is _ 
c1ilrerent thing. 

Sbri M. L. Dwtvedi: Similarly, _ 
holiday is necessary because the voten 
Cannot exercise it they are Govern-
ment servant.. 

Mr. Deputy-Speaker: Not a new 
speech now. 

Shrl Raj_mavis: I am not sug,est-
ing this cannot be done, but if it 1a 
sought to be done by this Bill, then 
it becomes a Bill in which expenditure 
from the Consolidated Fund would be 
necessary. If that is the nature of the 
Bill, then ... 

Shrl M. L. Dwlvedi: I ask whether 
they provide from the Consolidah!d 
Fund for the 26th January or Illl7 
other day which is a public holiday. 

Shrl HaJarnavls: It has a statutory 
backing. 

Mr. Deputy-Speaker: That is _ 
dilrerent aspect. If Shri Dwivecfl 
recognises that that would be .:l dilrer-
ent thing, then this thing can proceed. 
That is the point that is being made. 

Shrl HaJarnavla: So far in prac-
tice by executive action in the pollln, 
areas all the Government olllces are 
closed. As n·gards commercial and 
industrial concerns, whether private 
or public, the Election Commissioner 
appreciate the difficulty of havin, a 
closed holiday for all the workers. 
What they have done is to request the 
employers' organisations and other 
authorities to give reasonable facilities 
to the workers in these undertaking. 
to cast their vote without being made 
to suffer any loss of wages. It hal also 
been suggested, and I will draw the 
attention of my hon. friend Shrt Ban-
erjee to this portion, that it in a par-
ticular establishment a lIubstantial 
portion of the workers apply in ,ood time for a lubstitute(! 
holiday on the polling day. a holiday 
in lieu ot another to which the 
workers are entitled, the management 
should a~ to such an arr_n,ement 
These arrangements hav!.' been work-
ing quite satisfactorily and no com-
plaint hall so far been received. 

Sbri S. M. Banerjee: Thoee orden 
are there, but IUppose a mill i. nm-
ning on threE' shilts-that can only be 
done if there ill one geneTlll wit; they 
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vote on a Saturday and compensate 
the lost hours on Sunday. Where there 
is shift duty, it cannot be done, unless 
it is declared a holiday. " 

Shrl HaJarnavls: The Electi9Il 
Commission says that so far they have 
not received any complaint that the 
right of actual voting has been denied 
because they have not been given any 
holiday. What the Members have 
indicated at the most is a possibility of 
such interference, but nothing has 
bcen placed before the House or men-
tioned here to show whether in fact it 
interfcres or not. 

Shrl M. L. Dwlved1: If the Election 
Commission has failed to observe 
certain things and if the Members 
have known from personal experience, 
shall we not take a lesson? 

Mr. Deputy-Speaker: Now, the hon. 
Minister is not yielding. 

Sbri Hajarnavis: I merely suggest 
that what has been said is a mere 
possibility; no concrete case has been 
quoted in the House so far in the 
course of the debate to which I have 
listened very carefully. 

Shrl S. M. Banerjee: He did not file 
an election petition. Otherwise, he 
would have mentioned the point. 

Shrl Hajarnavls: Then, the other 
question would arise whether if it is 
a paid holiday, which has to be paid 
for by Government Or by the com-
mercial or other industrial concerns, 
this would not be the only election 
in which a holiday would be justified. 
If the same electorate goes to elect 
members for another authority, say, 
corporation, or any other authority. 
would there not be justification for 
having a holiday for each election. 

An HOD. Member: This is only for 
the general elections. 

Shrl HaJamavls: The question then 
would be whethel' the industry or 
Government would bear the expendI-
ture for the whole day, merely 

because half an .hour or one hour ia 
required for voting. I do not think 
that with the present arrangement 
that the Election Commission is 
making whereby it is making it easy 
for the 'elector to come to the booth 
and cast the vote, it will take any-
1jhing more than two hours. We can 
probably still improve the arrange-
men.ts in that direction. 

.. Shri M. L. Dwivedi: May I submit 
. once again that in some places the 
election booth is about five milea 
away, and it takes two hours even to 
walk to the polling booth? 

• 
Mr. Deputy-Speaker: Order, order. 

When the hon. Minister is not yield-
ing, the hon. Member should not con-
tinue. 

Shri Hajarnavis: So far as the rural 
population is concerned, I do not think 
this Bill is going to affect them at all. 
There is no question of a holiday so 
far as the rural population is concern-
ed. The question merely relates to the 
facility which is to be afforded to the 
electors in urban areas. 

Shri Shree Narayan Das: So far as 
they also are concerned, the court. 
are not closed; therefore, the voters 
are not free to vote. 

Sbri M. L. Dwlvedi: They work in 
the fields also. 

Sbri HaJamavis: I have already said 
that so far as Government offices in 
that area are concerned, they are 
always closed by executive orders. 
Therefore, there can be no complaint 
on that ground. The question is whe-
ther there should be 8 stdtutory 
foundation for a public holiday. That 
is the simple question which we lire 
considering. 

The question is whether the expen-
diture that would be involved in 
having a number of holidays would 
be justified in the light of the actual 
time which is required for the votina 
itself. There is a complaint already 



4929 Representation PHALGUNA 15, 1680 (SAKA) of the People ~  
(Amendnfent) Blll 

that we are enjoying too many holi-
days. Axe we going to add to them? 
I might inform the hon. Mover that in 
the U.K. no holiday is given on· the 
election day. I have myself seen that 
in the urban areas people who work 
in private firms etc., that is, private 
aervants, go and ask their employers 
pennission to go and exercise their 
right to vote, and no one has ever 
been prevented from voting. 

Then, there is another class ot 
workers who will be affected, namely, 
the class of workers who are paid 
according to piece work. Why should 
the establishment in which they work 
be closed so as to deprive them ot the 
opportun:ty to earn theit- income dur-
ing the whole of the day because there 
~ an election? If they say they will 
like time for voting, they would 60 
in the early morning and vote· and 
then come and work in the factory, 
should we refuse it? Why should the 
tactory be closed; when we are all 
interested-I am addressing this to 
Shri S. M. Banerjee in particular-in 
increasing production, should elections 
be regarded as a good ground for 
dosing all the commercial and indus-
trial concerns? Government do not 
think that it is justified and they leel 
that the present arrangement. are 
quite satisfactory. 

As regards the second point, my 
observations an that part of the Bill 
have already been anticipated by my 
hon. friend, Shri Ajit Singh Sarhadi, 
and Shri C. R. Pattabhi Raman, who 
are able lawyers. They are right, in 
my opinion, in pointing out that the 
wbject-matter of the Representation 
at the People Act is the holding of 
free and fair elections. All that the 
Representation at the People Act will 
ensure would be that as a result ot 
the activities at the electoral appara-
tus which is erected, people's polItical 
dlOice would be reflected in the result 
obtained, uninfluenced by financial or 
communal considerations. 'Ib.at the 
process at election shall be free and 
fair is the subject-matter at the 
Representation at the People Act and 
the provision in respect at corrupl 
practice in particular. 

Here, the objection that is being 
taken is the objection to the dis-
figurement of the walls. That is to 
say, the objection is aesthetic rather 
than electoral. It is to the manner of 
communication rather than to the 
communication itself. I submit that 
if the observations of Prof. D. C. 
Shanna and my hon. friend, Shri 
Amar Singh Sai,al are true, they 
reveal indeed a deplorable state of 
facts. But, the objection is more to 
the content of what is written than 
to the manner in which it is wntten. 

Our Constitution guarantees-and 
even if it did not guarantee it would 
be a matter of essence of free elec-
tions-that there should be the greatest 
emount of freedom of expression. And, 
freedom of expression would mean 
not only freedom as to what IS said 
but also as regards the media through 
which it is said. The word of mouth 
may be used; visual represenwtion 
may be used; you might print it; you 
might write it in the sky; you may 
speak it on the loud-speaker. If the 
essence of what is being said is not 
objectionable, the fact that you say it 
in a particular manner is not objec-
tionable at all unless, of course, the 
manner is anti-social. Shri Ajit Singh 
Sarhadi was quite right in saying that 
if the banner is an obstruction to the 
traffic, if it is indecent, if it affects the 
comfort or safety of the people who 
live in the localIty, then, surely, th('lle 
grounds at objection shall be looked 
into by the Municipality or by the 
District Board. You are objecllJl' to 
it not because what is written 11 bad; 
you are objecting to 1t because it 
aftects the health or the safety or the 
movement at the people at that 
localIty. So stated, the question very 
properly falls within the sphere of the 
local authorities. It can come within 
the sphere of electoral od'ences only 
if what Is being done is to transgress 
the limits of contesting a tree .and lair 
election. 

U I have a hotUe and it on the 
walls at that bo1Ue I write an appeal 
of Shri Radha Raman and wrife that 
in a manner I choose, what is the 
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offence committed? It is my property. 
I may print a handbill; I may put up 
a board. I might say that so far as 
my walls are concerned., OIl those 
walls, I will write that I want every 
elector to vote for Shri Radha Raman. 
Even though it might be reglU'ded by 
some as disfigurement of the wall-
some may regard it as artlstic--what 
is wrong in it? It is the inherent 
right of property of a persoll that he 
can use that property in any manner 
he chooses, provided he does not 
transgress any law. It is a right 
which is guaranteed to him by the 
Constitution. So long as what he 
does is not anti-social, so long as it 
does not affect public mor&.lity or 
health or safety or it is not one of 
the grounds on which the l'ights of 
property may be curtailed, so long is 
he entitled to the right to property. 
He is also entitled to the right to the 
freedom of expression. 

If, therefore, we suggest that if B 

person writes only on the wall of his 
house that we should vote for Mr. X 
he commits a corrupt practice, it is 
something which is entirely foreign to 
the subject of corrupt practice. I can 
say by word of mouth, Vote for X; I 
can print a pamphlet saying, Vote fer 
X; I can probably escape the provi-
sions of this Bill if I put up a board 
on the wall which I can remove, say-
ing Vote for X. But, I cannot write 
it on the wall of my house. It is 
something which, to my mind, is not 
quite logical. That being so, so long 
as a person writes on his own house; 
uses his own property, he is free to 
do so. The Constitution guarantees to 
him the right to do so. So far as 
writing on others' houses i.; concern-
ed, any lawyer will tell nlY hon. 
friend, Shri Radha Raman, that he 
commits the offence of trespass, if he 
is doing that without the consent of 
thC' owner of the house, damage thf' 
house, so that if any hon. MeJnber of 
this House finds that some (Jne hti 
written on the wall of his hoUSe with-
out his consent, he is liable to be 
proceeded against ill a ciVil court and 
he will be able to cllWm dam..- !rom 

the person who causes damace to bii 
property. If people allow .>thers to 
exhibit their political opinions or pre-
ferences on their property, surely we 
must leave it at that. Therefore, Gov-
ernment did not think that .here waa 
anything to be gained by accepting 
this Bill before us. That bein. our 
position, I request the hon. Member to 
withdraw the Bill. 

So far as the other suggestion. 
which are made here and which the 
hon. Members intend to make I maY' 
point out to them that the ecti ~ 
Commission at frequent intervals calli 
the leaders ud representatil;es ot all 
the parties and at various stages they 
discuss the suggestions made by the 
Election Commission or the ether 
parties. It is a body established under 
our Constitution and it IS the final 
authority for holding the elections. No 
complaint has so far been mad" either 
here or anywhere else that the Elec-
tion Commission has disregarded any 
suggestion which any Member regard-
ed as valuable. I find that 111 most of 
the discussions which the Election 
Commissioner holds with the various 
parties, near unanimity is reac ~d on 
all the points and I am quite sure 
that this practice will be continued by 
the Election Commission and that it 
will continue to receive the full 
co-operation from the various parties 
which it has so far received. 

Mr. Deput¥-Speaker: Shri Radha 
~ an may take two or three 
minutes. 

"" ~ ~ : ~ $lf, 
4';f iI'f' ~ ~ ~ ~ it; ~ 
wf I ~ ~ mftf ltft ~ f1I; ~ 
m.-~ t.m: ~ rnr r~ 
IfiT q';{ .m: ~  it; ~ ~ ~ 
;l :: 1~ fif;lrr ~ ~ ~ ~ ~ ~ I 
~ m ~ Jl ~ ~, ~ Ai 
itt ~ m Ilft fm;f ~ ;ft ;l ifilT 
t, 1{'l w m.. IfiT ~ if ~ ~ 
~ ~ -m f1I; n "IR 'f' ~ 
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The Bill was, by leave, withdrILwn, 

lua bn. 

INDIAN FIRE-ARMS BILL 

Shri U. C. Patnaik (Ganjam): Sir, 
I beg to move that the Bill to con-
lolidate and amend the law relating 
to anns, ammunition and military 
ltores be referred to a Select Com-
mittee consisting of the following 
Members, namely, Shri Mahavir 
Tyagi, Sardar Amar Singh Saiga I, Shri 
Bhakt Darshan, Shri Narendrabhai 
Nathwani, Shri Jagan Nath Prasad 
Pahadia, Shri Shraddhakar Supakar, 
Shri Radha Raman, Shri Raghunath 
Singh, Shri Ram Garib, Shri Ajit 
Singh Bhatinda, Shri Raghublr Sahai, 
Shri Deen Bandhu Pannar, Shri 
Diwan Chand Shanna, Shri K. P. 
Kuttikrishnan Nair, Shri M. Thiru-
mala Rao, Sbri L. Elayaperumal, Shri 
Jaganatha Rao, Shri Radha Charan 
Sharma, Shri K. G. Wodeyar, Shri 
Bada Kumar Pratap Ganga Deb 
Bamra, Shri N. Keshava, Shri Naushir 
Bharucha, Shri Satis Chandra 
Samanta, Shri Pramathanath Baner-
jee, Shri M. S. Sugandhi, 8hri Hem 
Barua. Shri Motisinh Bahadarsinh 
Thakore, Shrimati Krishna Mehta, 
Shri A. M. Tariq, Sheikh Mohnnlmad 
Akbar, Shri P. K. Kodiyan, Shri K. K. 
Warrior, Shri A. E. T. Barrow, Shri 
Dlnesh Singh, Shri Subodh lIansda, 
Shri Rameshwar Sahu, Shri M. L. 
Dwivedi, Shri Shree Naraynn Du, 
Rani Manjula Devi, Dr. N. C. Samant-
ainhar, Shri Baishnab Charan Mullick, 
8hri Krishna Chandra, and the 
Mover, with instructions to report by 
the end of May, 1959. 

Shri Raghunath Singh (Varanasi): 
What about the Minister? 

Sbri U. C. Patnalk: I beg your 
pardon. I consulted the hon. MinIS-
ter in charge. He is also moving for 
another Select Committee. The pro-
visions of the Anns Act as proposed 
by him and the provisions of the 
Indian Fire-arms Bill as propOsed by 
me are somewhat different in scope. 
So, it is necessary that I will have to 
move this motion with the gentlemen. 
who have given their names 3nd their 
consent, and then abide by the 
decision of the House. I am to sub-
mit that apart from those friends who 
have given t1ieir consent to be on the 
Select Committee, there are many 
others who are interested in the sub-
ject. Probably they prefer to speak 
and, therefore, I have not added 
their, and some others' names. 

Mr. Deputy-Speaker: Those who 
have given their consent have forgone 
their right to speak? 

Shrl Raghunath Singh: I shall seek 
your pennission to speak. 

Shrimatl na Palcboudhllri (Nabad-
wip): I would also like to speak. 

18'Z8 brIt. 

[S8RI MOHAMMED IMAM in the Chair} 

Shrl U. C. PatDalk: Mr. Chairman. 
while moving this Bill for considera-
tion of the House, I would make a few 
submissions about the Act which is 
subsistent today, 11 years after tree-
dom. That was the old Act of 1860 
which was revised in 1878. You 
remember history tells us of our flnrt 
war of independence which foreilJl 
historians call the Indian Mutiny. 
After that war of independence, the 
Britisher tried two methods of sup-
pressing the Indian nation; for dis-
arming the Indian nation and making 
it impossible for another rebellion of 
that kind. On the military side, they 
had some committees.-the Eden Com-
mittee and others-which took effec:--
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tive measures whereby the army was 
10 re-organized that a rebellion was 
impossible. In the army reorganiza-
tion concepts were introduced like the 
1I0-called martial races and non-
martial races, martial classes and non-
martial classes, martial areas and 
non-martial areas and so on. Then 
the Indian officers were relegated to a 
minor position-Viceroy's Conunis-
sioned Officers. The Indian Officers 
were removed and the Viceroy's Com-
missioned Officers were introduced, to 
be a liaison between the young British 
officer on the one hand and the men 
on the other. Various other methods 
were adopted whereby it was sought 
to ensure that no future rebellion 
was possible. • 

On the civilian side, as was referred 
to in the debates of 1919, the purpose 
of tht> Britisher was to see that there 
was no scope for trouble from the 
civilians. So, the entire nation wu 
disarmed except those who were the 
henchmen of the Britishers, who 'Were 
their camp-followers and who were 
prepared to do anything against the 
country tor the British rulers. That 
was the time when the Indian Arms 
Act was passed. It was in 1860 and 
that Act was so formulated that 
Indians would be disarmed for all 
time to safegul)1'd British strangle-
hold over this nation. 

I would refer only to one sentence 
from what Mahatma Gandhi had said 
during his lifetime. He said: 

"Among the many misdeeds of 
the British rule in India, history 
will look upon the Act deprivin, 
the whole nation of arms u the 
blackest". 

The .Act was thus passed in 1880 
and revised in 1870. There were 
eome minor revisions in 1919 and 10 
on. But I need not trouble this Houte 
about them. The entire purpose of 
the .Act wu to disarm the pntire 
nation. Rules were framed under the 
Act. Then, there were rules in 1819 
and again in 1909. Then, in 1918, 
there wu a resolution by the bon. 

• 
Member, Shri Kaparde in the Central 
Legislature and it was supported by 
Sir Surenclranath Bannerjee and the 
late hon. V. J. Patel and others. They 
wanted a relaxation of the Indian 
Arms Laws clause, making them 
analogous to those in other tree COW1-
tries. The then Government did not 
agree to it. Some rules were, how-
ever, framed in 1020 and 1924. In 
these rules, there was just a little 
relaxation. One relaxation would be 
of great interest to this House, viz., 
members of the Central and State 
Legislatures were granted exemption 
for havin, arms. That Was in the 1924 
rules. 

After attaining freedom, we had not· 
thought fit to change this outmoded 
law, which had been calculated to 
disarm the whole country especially 
the patriotic elements. All that we 
did after freedom was that certain 
changes were made in the rules by an 
order of the Government of India, 
dated 28th April, 1950. The exemption 
clause--section 27-was rather tiehten-
ed. Some ot the exempteeswere 
removed from the list; members of 
the Legislatures who enjoyed exemp-
tion from arms licences since 1924 
were removed from the exemption list 
and there were only a few cJll88es of 
exemptees, e.g., er-rulers, memben of 
their families, their aldell-de-camp and 
10 on; they were allowed to continue 
as exemptees. Except for this retro-
,rade step, the law is still continuin, 
today as it existed before. 

In the ean~ in 1950-63, the 
then Speaker of this House, Shri. G. V. 
Mavalankar, gave a lea{i to the !Oun-
try by oreanising the National Rifle 
Association and having annual .:om-
petitions. He began with Delhi and 
then Bangalore, Ahmedabad ind 
10 on. In Delhi, there were com_ 
petitions sometimes in 1951 to 1953, 
which were attended by Memben of 
this House. There wu ,reat enthu-
siasm aroused and that was the time 
when we all felt that the outmock.'Cl 
laws should be changed and that Gov-
ernment should do IOmethin, to 
encourage the ritle or,anisation and" 
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help the training of our youth in 
marksmanship and discipline. In 
1953-54, a number of activities showed 
themselves in this House. There was 

. a Resolution moved by about 70 Mem

. bars of the then House that in order 
to train the youth of the country, 
rifle organisations should be encourag
ed by Government. The hon. Mem
ber from West Bengal who is in our 
midst today, Shri S. C. Samanta, 
moved an amendment, supporting it 

> but giving it a sUghtly different turn. 
The resolution was accepted by this 
House in 1954 and since then, Gov
ernment has been giving some support 
to the rifle organisation. Our Hsme 

.Minister himself is the President of 
the organisation and there is an 
attempt to spread the organisation 
throughout the country.

At that time, Shri Tyagi, the then 
Minister of Defence Organisation, 
evolved a scheme for civilian rifle 
training in the whole country and he 
gave indications to all the States of 
his offer. But the States have not 
followed up the efforts made by the 

. Defj»nce Ministry who offered -303 and 
•22 rifles and the necessary ammuni
tion at cheap rates. But on account 
of various difficulties that could not 

l)e done.

At that time I had also introduced 
a Bill to give some exemptions imder 
the Arms Act. I introduced in this 
House Bill No. 49 of 1953 whereby I 
wanted that the Arms Act should not 
extend to certain categories of persons 
e.g., Members of Legislatures, mem
bers of the Home Guards, officers of 
gazetted rank, Territorial Army, civil ’ 
defence organisation and so on. I 

■wanted also a provision for registra
tion of arms. I also provided in the 
Bill that the rules under the Act 
shall be laid on the Table of the 
House, as State Governments had been 
framing executive orders of different 
types in pursuance of rules v/hich 
also were not properly publicised.

There was a discussion and very 
;many members ^rom both sides not

only took an active part in the dis-^ 
cussions on my Bill and supported the' 
measure but they also went much 
beyond it, and they said that not 
only that amendment but very many 
other changes should be adopted and 
the outmoded Arms Act should im
mediately be scrapped and a new 
Act substituted, which shall be com
mensurate with the needs of a free 
country, not based upon suspicion 
but based upon a positive approach.

The Bill was discussed on the 26th 
March, 1954 and 9th AprU, 1954, and 
,the House resolved that the Bill be 
circulated for public opinion. At that 
tmie the then Home Minister gave 
an assurance that public opinion win 
be called for from the whole country 
not merely on the limited scope of 
the Bill that I had introduced but on 
the entire Act. It was referred to the 
whole country so that people could 
give their opinion about proposed 
changes in the- entire arms laws of 
India. As per the resolution of this 
House the extracts of proceedings 
were also circulated to all the States 
and about 30 sets of opinions were 
received from different State Govern
ments, incorporating their own views 
and als'o incorporating the views of 
High Court judges. District judges, 
senior officers. Bar associations. Mem
bers of State Legislatures and others.
A number of opinions, hundreds of 
them, were received and they were 
again codified or summarised by our 
Secretariat and placed on the Table 
of the House from time to time. 
After these opinions were received, 

"which covered practically the entire 
Act itself, there was a discussion in 
the House on the 10th December 
1954.

The hon. Minister gave an assur
ance on 10th December, 1954 that 
Government would be bringing a Bill  ̂
to change the entire arms laws of 
India. Several hon. Members have 
since been tabling questions in the 
House, as tti when the new Bill would 
be coming, and ultimately the new
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Bill has come during the last session. 
The hon. Home Minister h·as intro-
duced the Bill. Though he has not yet 

-f moved for the "next motion", we 
hope it will be moved soon. I con-
gratulate the Home Minister and his 
Ministry ·for they have introduced a 
Bill wherein many of the rigorous 
provisions of the old law have been 
Bought to be rectified. But, still there 
are so many other aspects that have 
to be considered. In view of the 
lengthy discussions in the House 
during the three days I have refer-
red to and in view ot the various opi-
nions that have come from the differ-
~nt States and trom legal luminaries 
and other individuals and organisa-
tions from all over the <!bun try, cer-
tain changes have to be made in the 
arms laws, and probably the scope 
of the Government Bill and of the 
present Bill has to be reconsidered. 

Here, two Bills have been intro-
duced. I do not take much credit 
myself. I give all the credit for my 
Bill to the gentlemen and to the or-
ganisations and to the Government 
that had given opinions in 1954. It is 
~actica  on those opinions that my 
Bill has been drafted. Almost simul-
taneously, the Home Ministry has 
drafted a Bill. I do concede that it is 
an excellent Bill. It is based on the 
provisions of U.K. and U.S.A. where 
they are very liberal about weapons, 
but then we have to take into con-
sideration both sides of the question. 
We have to consider the liberal 
grant of licences, lesser punishments 
and all that on the one hand, and at 
the same time, we have also to con-
sider the necessity of law and order 
in the country. 

I would n'at draw comparisons with 
the other Bill. I need not anticipate 
the provisions of the other Bill just 
at present except to say that it is a 
good Bill but that it requires new 
orientation to fit into our national 
requirements. I would now simply 
state a few points to which I have 
eiven some prominence in my Bill. 

As I stated just now, it is very 
much based on the discussions in the 
House and the opinions received 
from others. It is to meet the require-
ments of a free country and at the 
same time to see that arms and am-
munitions, particularly those of • 
dangerous type, do not easily get into 
the hands of reactionary elements, 
anti-social Or anti-national elements, 
because that is also a point that we 
have had to bear in mind in recent 
years. Weare finding by experience 
that on acCount of this outmoded 
Arms Act, patriotic citizens, bona 
fide persons who require arms and 
ammunition do n'ot get licences; if 
they get licences, they do not get 
arms and ammunition freely or 
cheaply. At the same tlme anti-
national or anti-social elements are 
finding it easy to get the 'lIOS!. dan-
gerous type of weap'ons. 

You read in the papers every day 
of bombs, of bomb explosions here 
and there even in a city like Delhi, 
the metropolis of the country, with 
your police and military forces, and 
there is no check, no arrest, no ac-
tion, nothing whatever. You read of 
explosions with a view to ab ta,~ 

railway lines or to kill innocent per-
sons, in crowds and otherwise. These 
things are going on. You read of 
dacoit gangs and we are not able 
to control them. gangs which are 
using n'ot the ordinary O· 12 bore 
guns but more serious weapons-
O· 303, bren guns, sten guns, hand 
grenades, rifle grenades and 110 on. 
This is the position in our country 
today which any armll law must take 
into consideration. You have got to 
ensure that anti-social elementa, 
those who are a danger to the 
country, those who by a single bomb 
can destroy a number of innocent 
lives or destroy property, do not get 
~a n  so easily as they are doing; 

on the other hand, we have- tot to 
ensure that people who are law-abid-
ing citizeru do not find It difficult 
to get weapons. We have got to see 
that those, ~ ante<:edenu or 
whose inclinations do not disentitle 
them, eel the proper faclllUcs to eet 
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licences and get weapons and ammu-
nitions also. 

I have suggested that in the case 
of one category of weapons, that is, 
the dangerous type of weapons, 
bombs, hand-grenades, military type 
weap'ons, the automatic or semi-auto-
matic or autol'oading weapons and 
"gangster" weapons, as far as possi-
ble, they should not get into the 
hands of dangerous elements. Unlike 
the Government Bill which provides 
the same punishment in respect of 
these dangerous weapons as for ordi-
nary crop protection weapons as well 
as even knives and other things in 
declared areas, I have provided the 
maximum punishment in the case of 
these dangerous weapons. I have pro-
vided that no licence can be granted 
tor these--what I call-"prohibited 
weapons." I have also tried to change 
the criminal procedure to this extent 
that bail may not be given in cases 
where prohibited weapbns are posses-
sed or used. 

I want that as far as dangerous 
weapons of any kind. are concerned-
end I respectfully submit to Govern-
ment that they should also have that 
approach-deterrent punishment shall 
be provided, and action should be so 
facilitated that none of the dacoit 
,angs and saboteurs get these wea-
pUns easily or venture to use them 
tor fear of the punishment and other 
liabilities involved. 

Regarding the other weapons, I 
have suggested that there should be 
two categories; one category, name-
ly, the ordinary l2-bore (smooth 
bore) guns, the .22 bore rifte for 
shooting practice, and muzzle-loaders 
should be given to people more easily 
than the higher-bore riftes, pistols 
and revolvers. In every case, how_ 
ever, normally, the antecedents of 
the ~ e or the applicants are to 
be considered, and it should be en-
sured whether they are lunatics or 
not, because if they are lunatics, they 
cannot be given; it shbuld also be 
ascertained whether they have been 

convicted for serious offences against 
property or person. That is a com-
mon reason for refusal. As far as the 
higher bore rifles are concerned, that 
is, rifles with higher than .22 bore. 
and revolvers and pistols, I have sug-
gested that they may be refused also 
on some special reason, but then the 
person to whom they are refused has 
the right to appeal, and has the right 
to get a copy of the order and to ap-
peal 'against the order refusing the 
licence, to the next higher authority. 

Mr. Chairman: I hope the hoD. 
Member will conclude soon. How 
much time will he take? 

Shrl U. C. PatDalk: I shall take 
another twenty minutes, if I am per-
mitted, because we are changing . a 
law after nearly eighty years. 

Mr. Chairma.D: I think the usual 
time permitted for the Mover is half 
an hour. If the hon. Member wants, 
he can take another five minutes. 

Shri U. C. Pataalk: I am sorry; I 
may find it difficult to conclude so 
soon. I would take at least the ten 
minutes that remain today, and a lit-
tle more if you would permit me. 

Mr. Cbalrman: I think the matter 
will be thrashed out in the Select 
Committee if it comes info being. 

Shri U. C. PatDallt: I should DOt 
anticipate what Government will say 
in regard to the Select Committee; it 
all depends on the Government's 
desire. 

To continue what I was saying, I 
have tried to divide arms into three 
categories, but it is not all arms, but 
only fire-arms. To that extent, I have 
adopted the American Fire-Arms Act 
bf 1937 and the British Fire-Arma 
Act of 1937. 

My Bill relates only to flre-arms; 
it does not relate to swords, sword-
sticks, bows and arrows, knives anel 
other thinp which may be wea.pona 
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of offence and defence, and which, 
8t the same time, in no other country 
than India are treated as "arms". That 
is another point that I have provided 
for. Of course, Government also takes 
into consideration firearms; but it has 
also "arms" to be prohibited in certain 
contingencies to be considered as 
objectionable. For that, I would 
submit, it is not necessary to incor-
porate in this Act, but it can very 
well be prevented under section 144 
of the Cr. P. C. or under any other 
law. 

I have also added one proviso. Of 
course, it is for the House and for 
the Government to consider it. It was 
m'ore or less the conta.t of myoid 
Bill, n6tnely, that certain classes shall 
be given exemption under the Act. 
Originally, I had proposed that they 
should be removed altogether from 
the purview of tht' Arms Act because 
under the Arms Rules of 1924, until 
1950, some of these classes, particu-
larly, the Members of the Legislatur-
es were granted exemption. I wanted 
that concession to be extended to all 
gazetted officers, officers of the Home 
Guard and other organisations. Now, 
in view of some of the opinions, J 
thought it better to bring it under the 
exemption clause. 

As you know, there is a class of 
exemptees even now under section 27 
ot the old Act. That is, certain people 
have been exempted either as a class 
or in their individual· capacity from 
the operation of the Arms Act. The 
result is that they are having ~a
pons, a lot of them; they are beving 
a lot of ammunition, but there ill no 
regi t~ maintained in any govern-
ment office as to how many weapons 
and how much quantity of ammunition 
they Possesll. 

I have had the opportunity ot see-
ing 1I0me of these exemptees and 
t ~  and I find that there are people 

who have got hundreds of weapons 
including weapons of the dangerous 
types. Of course, some of them are 
~ good men; some of them are 

good sportsmen. But, then, there are 
some in that category also whO, we 
hear, are selling their arms and am-

• 
munition. And, it is said, th'lt the 
arms and ammunition that go to the 
dac'oit gangs on the border areas 
have sometimes been sold by some 
of these people. 

So, I have made some changea 
under the corresponding clauses of 
my Bill that those classes ot exemp-
tees who are now enjoying the ex-
emption will continue to have that 
exemption but to a limited extent. 
Along with them, 8lso Members 
of Legislatures, gazetted officers 
of Government, members of the 
Home Guards, Rifle Associati'ona 
recognised by Government, semi-De-
fence organisations, civilian Defence 
organisations, all these people will 
enjoy the same privilege also to • 
limited extent. 

I have put down the limits, that all 
these classes cannot be refused licen-
ces but they must have some sort 
of licence or permit which is entcre4 
in some register with Government 
Government must know or thl' con-
cerned District and other officers 
must know how many weapons a par-
ticular person under that categor)' 
possesses. Then, think of limiting it 
if nel.'essary; at any rate, keep 8 list 
of the weapons and ammunition pos-
sessed by them, taking control over 
the ammunition purchased by them, 
because We do not want these exernp-
teL'S to have a huge armoury; keep-
ing all s'orts of arms Bnd nmmunition 
and clandestinely selling 1 hem to Lhe 
dacoit gangs who are creating trouble 
on our borders. 

There is another pIlOvi/.ion which 
I have tried to put in and that is 
about the supply of arms Bnd ammu-
nitions in our country. Althoup:h tile 
Government decided to rl!lux the 
laws and help the rifle movement 
and the rifle organisatioru in the coun-
try to develop marksmanship and dis-
cipline in the nation, for the lut fwo 
years, since the imports of armll and 
ammunitiom had been banned the 
prices of arms and ammunition" had 
gone up. For imtance, the EJey car-
tridge which was selling prevlousl,. 
at a much l'ower price ill now .ellin. 
at RI. ]00 per 100, one clltridge for 
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• rupee. Similarly .22 which was sell-
ing at Rs. 6 per 100 is now selling at 
Rs. 25 or Rs. 30 per hundred. Wea-
pons which were costing Rs. 100 or 
Rs. 150 have now gone up to Rs. 600 
or Rs. 700. The old stockists are now 
making huge profits at the expense 
'of the nation taking advantage of the 
ban 'on arms and ammunitions. On 
the supply side, GQvernment has 
taken no steps to see that weapons 
are available to people at reasonable 
cost. We are paying ten times the old 
('ost for these weapons because of the 
so-called manufacture here. I have 
suggested that the Government of 
India should take into considcrati'on 
the needs of the country to see that 
arms and ammunitions are manufac-
tured either in the ordnance facto-
ries or otherwise. 

Mr. Chairman: I hope the hon. 
Member will conclude his speech to-
day. There are a number of hon. 
Members who are anxious 1'0 take 
part in the debate and I am sure 
the hon. Mover himself is anxious 
that they should take part. I request 
him to conclude his speech at 5 today. 

Shri Joachim Alva: We do not 
grudge him., Sir, any time because 
he has taken enormOllS interest in 
this matter and has done all the 
spade work. 

Mr. Chairman: That is why I have 
liven him more time. But only 1 hour 
and 30 minutes have been all'otted. 
There are others also who want to 
participate and I am sure the hon. 
Member will himself accommodate 
others on this important Bill .... 
(Interruptions) I will request him 
to conclude at 5. it possible. 

Shri D. C. Sharma: Sir. I agree 
with Shri Joachim Alva that he 
should be given the time he wants. 

Mr. Chairman: I have no objection 
it that is the pleasure 'of the House. 

Shl'l U. C. Patualk: I have suggest-
ed tilat rifle clubs and others should 
not be refused pf'rmission tor . 12 bore 
and muzzle loading guns for person_ 

al defence and also for the defence 
of crops. 

There is another thing. The High 
Courts have always interpreted the 
Act to the benefit of the accused per-
son with the result that many ac-
cused have got 'off on the ground that 
exclusive possession was not proved 
as there were other adult members in 
the family and so on. I have Buggest-
ed that on the one hand we should 
grant "retainer-licences" not only to 
the person who gets the licence but 
also to some members of the family. 
But at the same time I want 1'0 
close up the avenue to escape. 
If he e ~  any licensed weapon, 
I say that all the adult male members 
of the family may be liable for action 
being taken against them. 

These are all questions that muy 
be considered at the Select Commit-
tee stage either in this Bill or in the 
other Bill. What I want to say is this. 
These are the points that we have to 
keep in view .... 

Mr. Chairman: The hon. Member 
may resume his seat. 

Sbri U. C. PatnaJk: I will take only 
five minutes. 

Mr. Chairman: If the House is 
agreeable to sit for five minutes .... 

Sbri Joachim Alva: No, Sir. He can 
continue the next day. 

Sbri D. C. Sharma: Sir, he has 
material for more than five minutes. 

Mr. Cbainnaa: What does the 
Mover say? Is he willing to conclude 
his speech today? 

Sbri U. C. Patnalk: It would be 
better, Sir, if I get 5 or 10 minutes 
on the next day. 

Mr. Chairman: All right. He may 
continue on the next day. 

17.01 hn. 

The L<Jk 
Eleven of 
MArch. 9 
(Saka) 

Sabha the1l adjourned till 
the Clock on Mandatl, 

1959iPhall1unA 18. 1880 
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ORAL ANSWERS TO QUES-
TIONS 47296 

S.Q. Subject CoLUMJC8 
No. 

964 Cement droduction. 4729-33 
965 Marine diesel engines 4733-34 
966 Panel of experts for leather 

industry · 4734-37 
967 Contract labour in Rail-

ways 4737-38 
968 National Coal Develop-

ment Corporaton 4739-40 
969 Indians in South Africa · 4740-43 
970 Textile Mills · 4743-48 
973 Industrial Committee on 

Cotton Textiles · 4748-50 
974 Spindles and Looms· in 

Punjab. 47Scr-51 
97S Ambulance Vans · 4751-53 
977 Persons of Indian origin in 

Ceylon. · 4153-56 
978 Fertilizer Factory in 

Andhra Pradesh · ~ ~  
979 Trade agreement between 

India and Indonesia . 4759-63 
980 Trade in Raw Cotton. 4763-64 
981 Production oftyres . 4764-66 

WRITTEN ANSWERS TO 
QUESTIONS 4766-4817 

S.Q.No. Subject 
Import and distribution of 
copper. 
HandJoom Industry 
Delegation to East European 
Countries 
Winding up of Custodian 
Department . 
Weavers Cooperative Soci-
ties in Andhra Pradesh . 

984 Bi-partite Joint Consultative 

98s 
986 
987 

988 

Machinery 4769 
Power alcohol 
Coffee production 
U. N. Report on Reliaeous 

4769-70 
4770 

Riahts . 47ier71 
Disp1aced persons from East 
Pakistan . . . 
Dandakaranya project 
Manufacture or cartridges 
Machinery for cemeDt 
Industry 

General CuUppa'I taIb 
with General Ayub Khan 

4771 
4771 
477z. 

.77Z-73 

4773 

WRIT1'EN ANSWERS TO 
QUESTIONS-confIcL 

S.Q. Subject CoLUMMa 
No. 

993 Government Preas at 
Veerapandi (Madras) 4773-74 

994 Ban on concessional cinema 
shows 4774 

995 Cess on salt 4774-75 
996 Zonal cells for industries . 4775 
997 Finance for medium in-

dustries 4775-76 
998 Manufacture of Scooters in 

India 4776 
999 Plant and machinery Cor 

chemical industries 4776-77 
1000 Fair price Cor Indian paper 4777 
1001 Export of raw jute . 
1002 Tilak Memorial in Man-

dalay (Burma) 
1003 Regional Hospital, Kura-

sia 
1004 Employees' Provident 

Fund 
lOOS Code of efficiency and 

welfare 
Joo6 Nylon. 
1007 Export of handloom cloth 
1008 Training of Indian engi-

neen 
1009 Chandigarh Capital Pro-

ject 
1010 Economy in bulldIn, cons-

. tructions 
1011 Cement purchued by Go-

vernment 
JOU 

4777-78 

477K 

4779 

4779 

47HO 
4780 

47Ser81 

4781 

4781-82 

4711z 

.7113 
~ r cooperative ractory 
In Madra. . . . .783-11. 

U.S.Q. Subject 
No. 

Project Employment Ex-
chanae, . 4784-116 
Scttilll up of State Houlina 
Board •. 

1484 Indu.trial relations 
J485 Presa Information Bureau 

Offices in Punjab 
14116 Tea cultivation 
1487 Export of engineerina 

JOOCII 
1488 Export o(manpneK ore . 
10489 Import of radio .ets 
1490 Passport. fur U.S.A. 

.787 

.787 
47117-1111· 

.7M" 
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-WRITTEN ANSWERS TO 
QUESTIONS-contd. 

:U.S.Q. Subject 
No 

1491 Goa-Bombay steamer 
services. 

. 1492 Indians in Burma 
1493 Export of jute goods 
1494 Medium Industrial Estates 

COLtTMKS 

in Orissa 4789-<)0 
1495 Gran t ofindustriallicences 4790-<) I 

. 1496 Statements of account 
issued to displaced clai-
mants 

1497 Export of machines and 
plant to Burma 

1498 Export of Kyanite Ore 
1499 Establishment of Soda 

Ash Factory in Andhra 
Pradesh 

1500 Pakur Quarry Workers 
1501 I.L.O. Expert for Madras 

. 1502. Visitors from Pakistan 

4791 

479 1 

4792. 
~ )  

4793 

and vice vBI'sa 4793-<)4 
1503 Calcium carbide 4794 
1504 Installation of statues in 

1505 
1506 

1507 
1508 
IS09 
SIO 

ISH 

Delhi and New Delhi 4794-<)5 
Trade with Japan 
Legislation for motor 
transport workers 
Partition Committee 
Purchase of gunny bags 
India 1958 Exhibition 
Handloom weaving c0-
operative societies in Pun-
jab 

Labour Welfare Depart-
ment in Delhi 

4795 
4796 
4796 
4797 

4797-<)R 

ISI2 Industrial Estate in 
Batala 4798 

ISI3 National Small Industries 
Corporation 4799 

I SI4 Co-operative societies in 
Mampur 4799-4800 

ISIS Pilgrims tl) Nepal 4'l00 
1516 Career Pamphlet ~ 1 

ISt7 Employees' Provident 
Fund Act. 41101 

1 S I 8 Sindri Fertilizers alld 
Chemicals (Private) Ltd. ~ 1~  

IS19 Manufacture of tungsten 
carbide. 480:1 

. IS20 Employment in Weat 
BenpI . 4802.-03 

'ISU Bducated unemployed in 
Weal Bcnpl . 480) 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Subject COLtTMD 
No. 

152.2. . Industries in Dharma-
nagar, Tripura 4804 

1523 Rural Industrialisation 
Programme 4804-05 

152.4 Employment Exchange 
in Delhi . 4805 

IS2.5 Mills owned by Birla 
Brothers 4805-<>6 

152.6 Indian Labour Confer-
ence 4806-07 

1~ .  Balance of trade with 
Australia 4807 

1~: 8 Balance f~ trade with 
Canada. 4807 

152.9 P.T.Or concession for 
Coffee Board Staff 4808 

1 S30 Industrial Policy Re-
solution of 1956. 4!108 

1531 French documentary. 4809 
1531 Land for refugee markets 

and colonies. 4809-10 
1533 Export of Indian goods 

to Afghanistan. 4810 
1534 Nangal Fertilizers and 

Chemicals (private) 
Ltd., 4810 

1535 Textile Mill, Khargon. 481l-I2 
IS36 Raids by dacoits from 

Pakistan. 4812-1) 
1537 Export of Gunny bags 

to Burma. 481} 
1538 Import of cotton. 4814 
1540 Hindustan Machine 

Tools (Private) Ltd. 
Banga\ore. 4814-16 
Khadi Gramodyog 
Bhawan, New Delhi. 4815 

IS4 1 

1542. Employees' State In-
surance Scheme. 4IH5-!6 
Plan Publicity in 
Punjab. 48 ( 6 

1543 

1544 Prime Minister's Re-
lief Fund. 4817 

154S Cost strUCtUre of in-
dustries. 481'1' 

STATEMENT BY PRIME 
MINISTER . 4818-21 

The Prime Mini5le1' (Shri 
Jawaharlal Nehru) made a 
statement in respome to a 
notice: for a motion for ad-
journment re&arding the 
U.S. Pikisc.n bila-
teral milirary JlIId signed 
on the SIb March 1959> 
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COLtnllNS 
PAPERS LAID ON THE 

TABLE 4123-24 

The following papers were 
laid on the Table 

(I) A copy of each of the 
f ~ Reports under 
sub-section (I) of Section 
639 of the Companies Act. 
1956 : 

(i) Annual Report of the 
Il"d.ian Rare Earths (Private) 
Limited for the year 
1957-58 along with the 
Audited Accounts. 

(ii) Annual Report of the 
Travancore Minerals 
(Private) Limited fdr the 
year 1957-58 along with 
the Audited Accounts. 

(2) A copy of Notification No. 
G.S.R. 2.08 dated the 21St 
February, 1959 under sub-
section (3) of Section 13 of 
the Central Silk Board Acr, 
1948, making certain further 
amendment to the Central 
Silk Roard Rules, Q~~. 

(3) A copy of Notification No. 
S. O. 250 dated the 31st 
January, 1959 as amended 
by Notification No. S.O. 
291 dated the 7th February, 
1959 under sub-section (6) 
of Section 3 of the Essential 
Commodities Act, 1955. 

(4) A copy of the Report on 
the working of the Colr 
Board for the half-year 
ending the 30th September. 
1958 under sub-section (i) 
of Section 19 of the Coir 
InduRtry Act. 1953. 

REPORT OF COMMITTEE 
OF PRIVILEGES PRES EN-
TIID . 

Ninth Report W8-' presented. 

CALLING ATTENTION TO 
MArrER OF URGENT 
PUBLIC IMPORTANCE . <411%4-2.7 

Shrimati lla Palchoudhuri 
caUcd the IIltention of the 
Prime Minister 10 the re-
sumption of Ktivities by the 
hosrile N .... in Assam. 

381 1.5D-3. 

CALLING ATTENTION TO 
MATTER OF URGENT 
P PO ~
coflld 

The Deputy Minister of EX-
ternal Affairs (Shrimati 
Labhmi Menon) made a 
statement In regard there-
to. 

STATEMENT BY MINIS-

COLtTMNS 

TER. . 482.7-2.S 
The Deputy Minister of 

Labour (Shri Abid Ali) 
made a statement reprdjlll 
notice of closure of the 
Maheshwari Devi Jute 
Mills, Kanpur. 

BILL INTRODUCED . <4S31 
The Appropriation (Railways) 

Bill. 1959. 
REPORT OF BUSINESS 

ADVISORY COMMITTEE 
ADOPTED. <4833-33 

Thirty-sixth Report was 
adopted. 

DEMANDS FOR SUPPLE-
MENTARY GRANTS 
(RAILWAYS),1958-59 . <4833-116 
DilCllllion on Demand for 

Supplementary Grants in 
respect of RailWl)'l for 
19511-59 oomn.enced and 
concluded. The Dernandl 
were voted in fuJI. 

REPORT OF COMMITTHE 
ON PRIVATE MEMBERS' 
BILLS AND RESOLU-
TIONS ADOPTED. . 811~8  . 

Thirty-lixth Report was 
adopted. 

PRIVATE MEMBERS' 
RILLS INTRODUCED .c8S?-II.4192 

(I) The HydrtJlell8rion of 
Oil' (Otrenca) Bill. 1959 
by Shri Ariun SilJlh 
Bhadauria. 

(2) The s.nkina Compulin 
(Amendment) 8iU. 1959 
(Amendment of IKtion 46 
and imertion of new IeCtion 
nA) by Shti Ram Kri.han 
(rUpia. 

(3) The 8rInk of Pwiala 
MaJer Bill, 1959 hy Shrl 
Ram Kri.han Gupta 
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PRIVATE MEMBER'S 
BILL-MOTION FOR IN-
TRODUCnON NEGA-
TIVED . 4888-9z 
The Co-operative Societies 

Bill, 1959 by Shri Arjun 
Singh Bnadauria. 

PRIVATE MEMBER'S 
BILL-WITHDRAWN . 4893-4935 
Further discussion on the 

motion to consider the Re-
presentation of the People 
(Amendment) Bill (Amend-
ment of sections 56 and 
IZ3) by Shri Radha Raman 
was concluded. The Bill 
was withdrawn by leave of 
Lok Sabha. 

MOTION TO REFER PRI-
VATE MEMBER'S BILL 
TO SELECT COMMITTEE 

COLUMNS 

UNDER CONSIDERATION 4935-4 8 

Shri U. C. Patnaik moved 
that the Indian Fire-Arms 
Bill be referred to a Select 
Committee. The conside-
ration was not concluded. 

AGENDA FOR MONDAY, 
MARCH 9, 1959/PHAL-
GUNA 18, 1880 (SAKA) . 
Consideration and passing of 

the Appropriation (Rail-
ways) Bill, 1959 and 
General Discussion on the 
Budget (General), 1959-60. 
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